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PARLIAMENT OF INDIA
Saturday, Tth April, 1951

The House met at a Quarter Lo Eleven
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
REGISTRATION OF TIBETAN NATIONALS

*2814. Prof. S. N. Mishra: Will the
Minister of Home Affairs be pleased to
state the number of Tibetan nationals
resident in India who have received
registration certificates under the
Provisions of the Registration of
Foreigners Rules 1039, since Govern-
ment’s order withdrawing exemption?

The Minister of Home Affairs
(Shri Rajagopalachari): 1939.

Prof. 8. N. Mishra: May I know
whether a similar arrangement has
been made in Tibet for registration of
Indian residents there? If so, what is
their number?

Shri Rajagopalachari: I am not
aware of the laws of Tibet. I am not
able to give the number because the
question was not about that.

Prof. 8. N. Mishra: May I know
how many Tibetans are there in the

service of the Government of India

particularly in the Intelligence Depart-
ment that is working at Kalimpong?

Shri Rajagopalachari: If I remember
aright, there is another question for
today on the same subject. I should
not like to waste the time of the House
by looking into the number of the
question. The ‘answer is here.

Mr. Deputy-Speaker: Am I to under-
stand that the number in the answer
is 19397

Shri Rajagopalacharl: The answer
to question No. 2814 is 1939.
17PS

20460

Mr. Deputy-Speaker: Does it tally
with the number of the year of the
Registration of Foreigners Rules? By
accident?

Shri Rajagopalachari: Yes. Under
the Registration of Foreigners Rules,
these persons were exempted for some
time. After the Chinese troubles, we
renewed the regulations and all those
who entered India had to come with
permits. All thase residents were also
asked to register themselves, The num-
ber of resident Tibetans registered is
1939; those who have come with per-
mits and registered is 2835. The total
comes to 4,774.

Prof. 8. N. Mishra: I do not know
what the reply to my question is. I
wanted to know how many Tibetans
are there in the Intelligence Bureau
working at Kalimpong.

Shri Rajagopalachari: I would be
answering that question later if notice
is given. But, I think it has already
been put by some other hon. Member
and I have the answer ready.

Shri Kesava Rao: May I know
whether the Tibetans have applied for
Indian citizenship?

Shri Rajagopalachari: No. The resi-
dent Tibetans have been registered and
as I sald already, thefr number is
1939. Some have come recently with
permits from the check posts; their
number is 2835. No question of citizen-
ship arises.

Shri Chattopadhyay: What is the
breakup of such registered people
according to provinces?

Shri Rajagopalachari: Answering
only about Tibetans resident, and
registered, there are 11 in Assam, 37 in
Bihar, 123 in Punjab, 196 in Uttar
Pradesh, 1433 in West Bengal and 78
in Delhi, and 61 in Himachal Pradesh.
As for arrivals with permits, Assam
173; West Bengal 2630; Himachal
Pradesh 12.

Shri 8. N. Dast What is the number

"of those who have been refused per-

mits for entry?
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Shri Bajagopalachari: I am unable

to give any figure as to refusal. But
judging from the rules and the lmte\?c-'
tions which we have issued, they are

ordinary trading people and n -
tion of refusal arﬁis? o aues

MuniciraL CORPORATION FOR DELHI

*2816. Shri Sidhva: Will the Minister
of Health be pleased to refer to the
reply to starred question No. 637 asked
on 5th December, 1950 and state what
is the position of the draft Bill for the
propoged Corporation of Delhi?

The Minister of Communications
(8hrl Kidwal): The draft Bill is still
under consideration of Government.
The latest decision of Government re-
gardmg.the administrative set up in

art ‘C' States including Delhi has
made it necessary to review the Bill
as at present drafted. It will, there-
fore, be some time before the neces-
.sary legislation can be introduced.

8hri Sidhva: May I know approxi-
mately the time tlrat will be taken? In
the last session I was informed that
the Bill will be ready for introduction
in this session. May I know whether
it is possible to introduce the Bill in
this session in pursuance of the pro-
mise given?

Shri Kidwal: I think the hon. Mem-
ber is aware that there has been a
new declaration of policy about Part
‘C' States. After that legislation about
Part ‘C’ States has been undertaken,
it is expected that that will deal with
this question also.

Shri Sidhva: Are there going to be
two Corporations. one for Old Delht
and one for New Delhi?

Shri Kidwai: The hon. Member will
have to wait for the legislation.

Shri Sidhva: My point is whether
there will be one Corporation or two,
and whether New Delhi will also have
‘a) og;rporation or some other municipal

Shri Kidwal: I am afraid the hon.
Member will have to exercise patience
and wail tor the draft of the Bill.

NATIONALIZATION OF MEbICAL
SERvVICTS

*2818. Prof. 8, N. Mishra: Will the
Minister of Health be pleased to state:

(a) whether any scheme has been
worked out for the nationalization of
the medical services in the country;
and

(b) if so, the extent to which efforts
have progressed in this direction?

The Minister of Communications
(Shri Kidwal): (a) The Healtk Survey
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and Development Committee have re-
commended, in paragraphs 5 and 6 in
Chapter 1I, Volume II of their Report,
plans for what will ultimately a
nationalised Medical Service. Copies
of the Report are available in the
library of the House.

(b) The nucleus of a National Medi-
cal Service exists in the Health Depart-
ment of each State. However, owing to
financial limitations, Governments
have not found it possible to expand
the services so as to cater adequately
to the needs of thre country.

Prof. S. N. Mishra: May I know
whether this question has been refer-
red to the Planning Commission also?

Shri Kidwai: I understand the Plan-
ning Commission is looking into every
matter concerning each State.

Shri R. Velayudhan: May I know
what is meant by nationalisation of
the medical services? Does it mean the
sending away of all foreigners or the
taking over of all hospitals by the
Government?

Shri Kidwal: I was myself surprised
by the question. But, I understand that
most of the services in this country
are nationalised in the sense that they
are catered by the State.

ARMY OFFICERS

*2819. Shri Sidhva: Will the Minis-
ter of Defence be pleased to state
whether the Commander-in-Chief
intends to reduce the number of Army
officers and men as stated by him in
his speech in Madras on about the 3rd
January, 1951 and if so, what is the
total number of reduction?

The Deputy Minister of Defence
(Major-General Himatsinhj§i): Reduc-
tions in the strengths of the Army are
decided by the Government of India. 1
would invite the attention of the hon.
Member in  this connection to the
speech of the hon. Minister of Defence
in Parliament on the 26th March 1951,
during the discussion of the Demands
for Grants in respect of the Defence
Services, which contains full informa-
tion on the reductions so far eflected
and on the policy relating thercto.

Shri Sidhva: May I request Xim
kindly to quote that paragraph to
which he has made reference where it
is sald that the number of officers is
also going to be reduced?

lhfor-Genenl Himatsinhji: “This
decision was taken by Government
bearing in mind all aspects of the
question, the general financial position
of the country and the oecuriut{‘:! the
country. This decision was alse
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to indicate to everyone that as far as
India i§ concerned, we are not main-
taining our forces with any aggressive
intentions. The Prime Minister has,
and several of us also have, made it
clear more than once that as far as
this country is concerned, we have no
aggressive intentions against anybody.
But as I said. in making this decision
regarding demobilisation, we also kegt
in view the security of the country.

If men are to be demobilised, it is
natural that in proportion, officers will
also have to be demobilised.

Shri Sidhva: May I know what is
the present number of officers?

Major-General Himatsinhji: It is not
in the public interest to give that
number.

Shri Sidhva: 1 appeal to you, Mr.
Deputy-Speaker, whether this answer
is consistent with the dignity of this
House. The Commander-in-Chief him-
self in a Press Conference on 3rd
January 1951, in Madras has given the
.number of officers and stated that it
is 8,000 or 9.000. If the Commander-in-
Chief has made a statement in public,
may I ask whether it is fair that this
information should be denied to this
House?

An Hon. Member: Then the hon.
Member has the number with him.

Shri Sidhva: I have it, but I want
to know whether it is correct or not.

Mr. Deputy-Speaker: The procedure
is this. In all matters where ques-
tions are put to hon. Ministers, it is
open to the Government to decid2
what is in the public interest and what
is not in the public interest. When
once they say that such and such a
thing is not in the public interest, the
Chair does not interfere in it. But I
am sure the hon. Deputy Minister will
take note of this that when an infor-
mation has been given outside, the
question naturally arises why that in-
formation should be withheld from the
House. So this is a legitimate grievance
and 1 am sure botlr the Defence Minis-
ter and his Deputy Minister will take
note of it.

Shri Sidhva: The Commander-in-
Chief said in Madras, on the 3rd
January that the present strenth of the
officers in the army is eight to nine
thousands, that wars to-day are total
warg and therefore we are not to
depend entirely on the army. I want to
know whether Government agrees
with what the Commander-in-Chief
stated?

The Minister of Defence (Sardar Bal-
dev sfhuh): Sir, may 1 add to what the
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Deputy Minister has said? It is one
thing for the Commander-in-Chiet to
say what the number is but Govern-
ment cannot say whether be is correct
or not, and when an hon. Member puts
ROt i the publie intoomit, Sr. It ls
e public interest to giv
definite information. glve the

Mr. Deputy-Speaker: This u.
further elucidation so far as thi??-loi\l;::
is concerned. The Commander-in-Chief
goes about saying a number of things
and they are known to the masses cut-
side. But so far as this House is con-
cerned this information cannot be
asked for. Is that the position? The
question :geclﬂcally relates to the
speech of the Commander-in-Chief at
Madras, and in relation to that speech,
certainly the hon. Minister of Defence
must give an answer to this House.

Sardar Baldev Singh: The hon. Mem-
ber enquired about the number of
officers who are to be reduced, and
that is altogether different from the
number of officers in the Army.

Shri Sidhva: No, Sir, my question is
about the number of officers at present
in the Army.

Sardar Baldev Singh: When the
main Army is to be reduced, the num-
ber of officers will also have to he
reduced. What their exact number
will be, I submit Sir, it is not in the
public interest to say.

Dr. Ram Subhag Singh: May I know,
Sir, whether in view of the inter-
national tension the Government of
India propose not to reduce the Army
but they intend to draft all the youths
of the country who have got any kind
of mililary training?

Major-General Himatsinhji: This is
mentioned in the Defence Minister’s
speech where he says that as long as
the emergency lasts there is no inten-
tion of reducing the armed forces,
especially if it is not In the interest of
the security »f the country.

Shri A. B. Gurung: If the giving of
the other information is not in the
ﬂ\\xbuc interest, may I know what are

e categories of officers affected by
this decision?

Major-General Himatsinhfi: I want
notice, Sir.

Pandit Munishwar Datt Upadhyay:
Sir, what is the policy of the Govern-
ment in this respect? Are the senlor
officers nea pension to be reduced
or will the § officers be reducea?

Major-General Himatsinhfl: The
Commander-in-Chief in that statement
said that the idea was to send out only
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those who were aged beyond a parti-
cular limit, the physically ‘unfit aud
professionally inefficient and those
whose contracts expired.

Shri Sidhva: May I know whether a
selection board will consider this
reduction of officers and whether such
a sil?ection board has commenced (s
wor

M.:ihr-Genenl Himatsinhji: The
selection board has already been
established and it has already decided
as to the officers who are fit for reten-
tion permanently or for the grant of
Short Service Regular Commission in

the Army.

Shri Sidhva: Sir, is there any inten-
tion to aboliskr such distinctions as
Maratha, Sikh, Rajput in the various
regiments of the army?

Major-General Himatsinhji: That is

under the consideration of Govern-
ment.
SCRUTINY oF CENTRAL AND STATE

Laws

*2820. Pandit M. B. Bhargava: Will
the Minister of Law be pleased to state
whether the Government of India
have set up or intend to set up a Law
Commission or any other suitable
machinery for the scrutiny and exa-
mination of all the Central and State
Laws in the light of the Constitution
of India with a view to amend, modify
or repeal such provisions of the exist-
ing Laws which are inconsistent with
Part 111 and other provisions of the
Constitution and if not, why not?

The Minister of Law (Dr. Ambed-
kar): No, Sir. In connection with the
adaptation of the Central and State
Laws under article 372 of the Consti-
tution in order to bring them inco
accord with the provisions of the Con-
stitution, Government have taken the
view that so far as fundamental rights
are concerned, it would not be advis-
able to omit or modity any provision
of a law on account of article 13(1).
unless there was a clear inconsisten:v
between such law and any of the pro-
visions of Part III, as, for instance.
in the case of the Punjab Land Aliensa-
tion Act, 1900, which has been re-
pealed by adaptation.

Pandit M. B. Bhargava: Has the
Government considered the questimn
how far the State laws and the Central
laws are in conformity with the pre-
sent Constitution, and does the Gov-
ernment have any intention to apply
its mind to this proposition?

Dr. Ambedkar: Sir I don't think
this is a matter which could be dealt
with in the course of questions and
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answers. This would probably require
a debate on the various modes and
methods that could be adopted to carry
out the purpose of article 372, in con-
formity with article 13(1).

Pandit M. B. Bhargava: Sir, may I
know why one particular Act has been
selected out of the ocean of laws and
on what particular criterion has this
law been selected?

Dr. Ambedkar: I am not in agree-
ment with the hon. Member when he
says there are an ocean of laws which
are inconsistent with the Constitution,
although I agree there may be some.
My hon. friend will remember that
this is a very difficult matter and Gov-
ernment must come to a deflnite con-
clusion on the issue whether a law is
really inconsistent and whether it
should be retained. This one law was
examined with great care both in the
Law Ministry and by the Attorney
Gencral and also the Legal Remembr-
ancer of the Punjab Government and
then the conclusion was arrived that
this could not be retained in view of
the fundamental rights and the Govern-
ment have no kind of doubt in the
matter that the matter could be dealt
with by adaptation.

Mr. Deputy-Speaker: We go to- the
next question-—No. 2821.

Shri §. C. Samanta: Sir, I suggest
that question No. 2821 and question
No. 2835 may be taken up together.

Shri Shiva Rao: How can that be”
One relates to nurabers and the other

to training.

Mr. Deputy-Speaker: No, they have
to be taken up separately.

W.H.O. anp UN.ILL.C.E.F.

+2821. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Health be pleased to state how many
nurses for post—gadunte training have
been awarded scholarships in the year
1850-517

(b) How many fellowships have been
allowed to Indian nationals by the
W. H. O. and U. N. Children’s
gency Fund, for higher training in the
year 1950-51?

(¢) Where have they been or are
being sent up for training?

(d) What is the period for training?

(e) Is there any guarantee of service
after training?

The 'Minister of Communications
(Shri Kidwal): (a) Due to financial
stringency no scholarships _were
awarded during the year 1950-31 for
post-graduate  training ot nurses
abroad.
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(b) 25 (18 by the W.H.O. and 9 by
the UNICEF).

(c) The United Kingdom, some
countries on the continent of Europe,
U.S.A., Australia and New Zealand.

(d) The period of training varies
from six weeks to one year depending
on the course of tralning and the
quaugcations of the candidate con-
cerned.

(e) As one of the conditions for the
award of these fellowships is that the
country concerned should make full
use of the services of the candidate
in the fleld covered by his award rfter
satisfactory completion of the fellow-
ship, only those employed or who will
definitely on return be employed in
the National Health Administration of
the country are recommended for the
award of fellowships.

Pandit Munishwar Datt Upadhyay:
Are students of any other country
;vi‘;li) ,W.H.O. scholarships studying in
ndia?

Shri Kidwai: I do not think so.

Pandit Munishwar Datt Upadhyay:
Wtirat is the object of the UNICEF and
what is the amount of the fund, and
how is it being spent? '

Shri Kidwal: It is for the training
of medical and health officers for
treating children’s diseases and specially
taking care of children.

Pandit Munishwar Datt Upadhyay:
What is the amount?

Shri Kidwal: I require notice.

8hri R. Velayudhan: Is there any
Selection Board for selecting these
sgrﬁligg'ms or is it done directly by

Shri Kidwai: There is a Selection
Board in the Education Ministry and
with the help of the Departments con-
cerned the Board selects the candi-
dates for being sent abroad for further
training.

it 3wo gwo wuf: & ATAAT WY
g & weAr wgar g fe gw
d3wm 7 o A waw w0 wq
T A & av agy !
(Shri M. L. Varma: I would like to
imow from the hon. Minister whether

some regard is paid to Part B States
also while making these selections?]
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g o fod W &

(Shri Kidwai: People from all over
India are selected for this purpose.}

Shri T. N. Singh: May I know how
many children’s clinics and- hospitals
there are where these trained person-
nel can be usefully employed in this
country?

Shri Kidwail: This supplementary
does not arise out of this question.

Shri Chattopadhyay: Is it a fact that
some of the nurses have done exceed-
ingly well in the foreign examinations
and have secured top prizes?

Shri Kidwal: I will be glad to lear
that that is so.

Shri Kamath: Is it for the Minister
to say whether a supplementary arises
from this question or not?

Mr. Deputy-Speaker: The hon.
Minister pointed out to me that it does
nﬁz :rise. I accepted it by remaining
silen

Shri Kamath: You did not give a
ruling.

Mr. Deputy-Speaker: I did not inter-
vene. I gave my consent by silence.

Next question No. 2822,
LoANS FLOATED BY GOVERNMENT

*2822. Seth Govind Das: Will the
Minister of Finance be pleased to state:

(a) the total amount of loans floated
y the Government of India during
1949-50; and

(b) the liability of what amount of
loans of State Governments was under-
taken by the Government of India
during this period?

The Minister of Finance (Shri C. D.
Deshmukh) rose—

Shri Raj Bahadur: Answer in Hindi
please.

ot wlo N dmw: (7) @
R¥RYo F AT GWHTC 7 w1 aAv
g ww frifea w7 fear) g
W aafw | 2} sfowrr wor poyy
1 & R foiw faaer sfwage vo
w0y, ¢ s qr freely w §

(#) wrea gew F o gy
w1 Ty e fear 2 ﬁmﬁ
R W@ { FUT YIETM g
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Mr. Deputy-Speaker: I would only
suggest to the House that having re-
gard to the fact that Hindi has become
the official language of the Union, the
putting of questions and giving of
answers must be done in a spirit
which would make it appear that we
are h-n%lementlng the Constitution. I
find there 1s so much making of
humour at the expense of the nation=l
language.

Shri Ramalingam Cheftiar: May I
have the answer translated in English
please?

Mr. Deputy-Speaker: I ask that the
answer be translated for the benefit
of others.

Shri C. D. Deshmukh: Sir, I may
say that no humour was intended in
my answer.

Mr. Deputy-Speaker: But that con-
veys that impression.

Some Hon. Members: No, no.

Shri C. D. Deshmukh: I can only use
the words which are technically pro-
r for the difMicult terms which are
volved in some of these questions.

I may say that I have extra them
from a dictionary published by Dr.
Raghu Vira. I will now give the

answer in English.

(a) No new loans were floated by
the Government of India during 1949-
50. Two further issues of the 2} per
cent. Loan, 1955, aggregating Rs. 40-44
crores were, however, created during
this period.

(b) The Government of India have
assumed liability for loans aggregat-
ing Rs. 153 lakhs.

/s M O . Jg7 a® AAAA
wheft # gt I w1 gAw § F
qg s wrga § B A feer s
® TOT WO FY FrEATrd v g
ad g

[Seth Govind Das: With reference
to hon. Minister's 1eply to part (b) of
the question may 1 know in respect of
which States the Government of India
have assumed liability for the loans
floated by them?]

oft Ao Wo tmqw : fad g
g Wgres A W wmw freter ar
Faw e A G J 0w
fwar €1

Shri C. D. Deshmukh: The Goveru-
ment of India have assumed this
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liabillity only in the case of former
State of Bhopal for the loan they had
floated.]

w5 Wi | AN NS FT R
fawreT AT q1 4% fow® grag 7 @1
HIT T A W FT gl ot AT @
ad gard a1 4 i dar e & 7

[Seth Govind Das: What was the
purpose for which the former Bhopal
State had floated that loan? Has the
money already been put to some speci-
fic use or is still lying intact?]

&t Yo o ew : WIS FHTL
& it o frwre ¥ ¥g few I
g fere M@ & T & Aww @@
HRATE | TF T & FAT, ¥ W,
w8 wfww w191 | ag sfafew amy
<A N ee dur fear mw gewr
fafratn w37 & fod qv 1 gaa =
tFT L s w AT AR e
Oler &1 WU 4T | IAR IPT W @
7g & At waer wwar g

[(Shri C. D. Deshmukh: The Bhopal
State had floated three separate loanu.
1 can state their purpose only in pan.
One of these loans exceeded Rs. 26
crores and 24 lacs in value. The object
of this loan was to utilize the money
for purposes of investment along with
the money realized through Excess
Profits Tax. The amount of the second
loan was Re. 1 crore and 21 lacs and
the third loan was of a smaller amount.
I am unable to state the objects cf
these last two loans.]

Shri T. N. Singh: May I know if any
conversion loans were effected during
this period to partly pay off or wholly
pay off the loans maturing in future?”

Shri C. D. Deshmukh: That is in-
cluded in the creation of the 2} per
cent. loan, 1955. There was an issue for
Rs. 25-44 crores and that issue was offer-
ed for conversion of the 3 per cent. loan,
1949-52, and that is why there was no
limit fixed for the subscriptions. The
actual demand for conversion was met
and that is the amount of the issue.
namely, Rs. 25 crores and 44 lakhs.

dfen WA @ I S
wol ®r sl A @ e d
WX ITHT NG WX 9T QW
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{Pandit Munishwar Datt Upadhyay:
What were the dates of repayments of
these loans? When will they mature?]

it wto o TW : 7S WU &Y
arle & )ye 1 St gEw wW ¢
Igar arlim § {3%%-u%, A qET
WY BT AT 4T {4 o-yy H IF
w1 IR fiar mar €

[Shri C. D. Deshmukh: The date of
maturity of the loans is 1957 in case
of the first loan. In respect of the
second it is 1966—76, the date of
maturity in case of the third loan was
1950—55 and it has been repaid.]

Thakur Lal Singh: Were the threc
loans floated by Bhopal Government
fully subscribed to by the people?

Shri C. D. Deshmukh: I have no in-
formation as to how much was re-
quired. I have only information as to
how much was subscribed and taken
over.

Shri Jnani Ram: May I know ihe
total discharges in 1949-507

Shri C. D. Deshmukh: I am sorry I
have no information as to how many
loans were discharged in that year.

ELECTORAL RoLLS

*2824. Shri Somavane: (a) Will the
Minister of Law be pleased to state
whether it is a fact that electoral rolls
are printed in Hindi in Bombay State?

(b) Is it a fact that the Centre has
directed the Bombay State to print the
electoral rolls in English in addition
to the already printed Hindi rolls?

(¢) If so, why was such a direction
given, what Is the extra cost of printing
and who is going to bear it?

The Minister of Law (Dr. Ambed-
kar): (a) The electoral rolls in the
State of Bombay have been printed in
the regional languages of the districts
concerned, viz., in Gujarati, Marathi
and Kannada. In the case of bilingual
districts of Belgaum and Satara South,
the rolls have been printed both in
Ma:athi and Kannada. In Bombay City
the electoral rolls have been printed in
Devanagari script.

(b) and (c). The attention of the
hon. Member is invited to my reply
given to part (b) of Shri Kamath's
starred question No. 1409 on the 13th
February 1951.

The cost of printing the electoral
rolls in English in respect of the
Bombay City is estimated at rupees six
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lakhs and will be shared by the Gov-
ernment of Bombay and the Govern-
ment of India in the same way ag any
other expenditure relating to the pre-
p:r::idon of the electoral rolls will he
shared.

Shri Somavane: May I know after
how many days or months of con.ple-
tion of the rolls printed in Devnagari
in the Bombay City were these dirce-
tions given to print the rolis in
English?

prg?e Ambedk.:r: tlh ; camxoti give a
ise answer to s question, but I
think the direction was issued a*‘sr
complaints were received by the Elec-
tion Commissioner that there were
o B i g i

no n a sition -
stand the Hindi roug? o under

Shri Sonavame: Could this direction
not have been given earlier which
would have saved an extra expenditure

of six lakhs over the printing of these
rolls?

Dr. Ambedkar: It is perfectly possi-
ble, I think. Nothing is impos‘s’;ble.

Shri Sonavane: Who is responsible
for this waste of money?

Dr. Ambedkar: There is no waste of
money at all there. In any case it was
necessary to have a roll .in English
whether it was printed simultanecusly,
earlier or later.

Shri Sonavame: But could not the
simultaneous printing of rolls in Dev-
nagari and English have reduced the
expenditure?

Dr. Ambedkar: No, how could it?

Shri Kamath: Have reports buon
received from Bombay and other States
as to hrow many claims and objertions
have been flled in respect of the elec-
toral rolls published already, and how
many of those claims and objections
have been disposed of?

Dr. Ambedkar: Sir, this does not
arise out of this question.

Mr. Deputy-Speaker: Yes, that is 30

Shri Sarangdhar Das: Considering
that Singbhum District in Bihar is a
bilingual area, will the Minister piease
state why the rolls are not published
in Oriya language also besides Hindi?

Dr. Ambedkar: It is possible that
that is not the regional language ol
the area.

NATIONAL CADET CORPS

*2825. Shri Alexander: Will the
Minister of Defemce be pleased to state
if there is any university in India
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where National Cadet Corps have not
yet been formed?

The Deputy Minister of ence
(Major-General Himatsinhji): National
Cadet Corps has been formed in all
Universities except the Osmania Uni-
versity.

Shri Alexamder: May 1 know what
15 the total dtrength of the Natlonal
Cedet Corps in the whole of India?

Major-General Himatsinhji: In the
Senjor Division there are 87 units with
a total strength of 7386 officers and
22,938 cadets. In the Junior Division
there are 1,455 officers and 42,0650
radets. This does not include nearly
25.000 cadets who have already
received training and have left the
schools and colleges.

Shri Alexander: What is the nature
&t t};eir training and what is its dura-
on

Major-General Himatsinhji: The
duration of the training is three years
and its nature is to train them to be
fit to be officers in case of an emer-
gency in the future.

Shri Alexander: Is any agreement
entered into by these cadets so that
they can be summoned for active
service when the Government requires
their services?

Major-General Himatsinhji: No, Sir.

Shri T. N. Singh: May I know
whether the Government have recelved
any representation from the States that
due to lack of equipment and other
help, the work of this National Cadet
Corps organisation is not progressing?

Major-General Himatsinhji: We have
decided to limit the enlistment at

present for various reasons. May 1
read out the reasons, Sir?

Mr. Deputy-Speaker: Yes.

Major-General Himatsinhji: It  has
been decided, for the following reasons,
that there should be no general ex-
pansion in 1951-52 except in a few
cases, and the State Governments have
been requested to concentrate on the
consolidation of the existing units and
in improving the efficiency of the
administration of these units. The
reasons are as follows:

(1) There is a great shortage of suit-
. able Instructors for the National Cadet

Corps.

(2) It has not been found feasible
to meet even the present commitment
of officers to command the National
Cadet Corps units; especially the Tech-
nical Units.
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(3) The maintenance of the existing
equipment supplied by the Central
Government to the National Cadet
Corps units is an additional task on
the resent already over-burdened
technical and maintenance services of
the Armed Forces.

LY

(4) In various matters the adminis-
tration of even the existing National
Cadet Corps Units is still defective.
For example, provision of proper
accommodation for office rooms, equip-
ment and clothing has not been made
in the majority of units, and also
suitable accommodation for the army
personnel is not available in many
towns. Special difficulty is being en-
countered in providing armouries and
making arrangements for safe custody
of arms. The State Governments have
made plans for the construction of
buildings, but unless these plans
materialise no further expansion
would be justified.

Shri Alexander: Are lady students
also entitled {0 the benefits of this
scheme?

Major-General Himatsinhji: As I
stated before in the House, we .are
experimenting with three divisions of
ladies units.

Sardar B, 8. Man: Sir, PEPSU has
got no University. Is it the policy of
the Government not to organise the
National Cadet Corps in places where
there are no Universities? If not. what
steps have Government taken to
organise the Corps in PEPSU?

Major-General Himatsinhji: Where
there are schools we have the Junior
Division of the National Cadet Corps.
In an area which has not got a Uni-
versity, students can enlist themselves
in the colleges affiliated to the nearest
University.

Rev. D’Souza: Will the hon. Minister
be kind enough to state at what stage
the beginnings of an air wing section
for the National Cadet Corps is now.
and  whether the proposal to stop
further expenditure will mean inter-
ference with that development?

Major-General Himatsinhji: Two
units of the Senior Division (Air Wing)
have been raised so far, one in Bom-
bay and one in Calcutta.

They are to give cadets flying train-
ing in the third year and to train them
up for the civil pilot ‘A’ llcence. The
strength is 2 National Cadet Corps
officers and 80 cadets eaclr, to be en-
rolled in batches of 25 each year. One
Air Wing unit will be raised in Madras
in 1951-52. So far they have done only
the first year's training.
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Bardar B. 8. Man: Sir, I had asked
‘a_specific question: whether any
National Cadet Corps unit has been
.organised in PEPSU, and, if so, what
is its strength?

Major-General Himatsinhji: I
notice of the question. bl want

Shri Mirza: May I know why the
National Cadet )(".’orps has not been
formed so far in the Osmania Uni-
versity, and is Government contemplat-
ing forming it there?

Major-General Hima : It is
well-known that the conditions in
Hyderabad were and are in some res-
pects still not normal. In Hyderabad
considerable changes are taking place
in the teaching staff. When the posi-
tion is a little more stabilised and we
can be sure of getting the requisite
quality and number of teachers to
accept the duties of National Cadet
Corps officers, we propose to raise a
unit in Hyderabad, which I hope will
be at an early date.

Shri Ramaswamy Naidu: Consider-
ing the fact that a lot of time may
necessarily lapse between the end of
training and the possible contingency
of these members of the Corps being
called up for any emergency, do the
Government propose to give them any
refresher courses after they leave the
colleges?

Major-General Himatsinhji: It is a
useful suggestion and will be taken
into consideration.

Shri M. L. Gupta: May I know
whether the hon. Mijnister is aware
that in Hyderabad there was a U.T.C.
and why it has not been revived?

Major-General Himatsinhji: The hon.
Member knows the conditions obtain-
ing in Hyderabad for the past few
years; what else did the hon. Member
expect?

Shri Kesava Rao: What is the num-
ber of cadets who have been trained
in the National Cadet Corrs and wlro
have offered their services to the
Indian Army?

Major-General Himaisinhjl: I would
ask the hon. Member to reserve this
question as another question on the
same subject comes up later today.

{ORPHANAGES

«2828. Shri J. N. Hazarlka: Will the
Minister of Eduecation be pleased to
state:

(a) how many
there in Delhi;

(b) how many of these orph
are fully financed and managed gy

‘orphanages’ are
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Government; how many partly financ-
ed, and bow many run by the indivi-
dual philanthropist; and v

. (¢) what kind of educational facili-
ties, if any, are available for these
orphans?

H(0hU%ye) Syl o PRk
gl S (= = 2= )
-2 WS W o gy e S e

[See Appendix XXI, annexure No. 1.)

[The Minister of Education (Mau-

Iana Azad): (a) to (c). A statement
is placed .on the Table of the House.
[See Appendix XXI, annexure No. 1.]

Shri J. N, Hagzarika: May I know
how much Government have paid for
these?instltutions during the last three
years

W et eyl Ol Ulge
YO RRFCIN SEYW ST JRCR W N %
g il -l e e
S8 Al e S Ol el
o 00e oS e S Jeigee
- & b Lan I
[Maulana Aszad: The hon. Member
will get the reply to his question in
the statement. l;t) has been made clear
therein that the Government do not
give them any aid. Only the Delhi
Municipal Committee give them this

aid. The Government have no connec-
tion with them.]

Shri Kesava Rao: May I know the
number of orphans in these homes?
- N g gl ¢ Ol Ul
[Maulana Azad: 432.]
ot wwa ;w2 o Rew W
FATqTHAT ¥ g% & SA1ET G fae
& @ ar A feel) qE@ ®e & &

Shri Kamath: May [ know whether
ou{ of all the Part C states, Delhi or
some other State has the largest num-
ber of orphanages?)

WL S Jo Py - ol Ulye
R

{Maulsns Asad: The question relates
to Deliri only.)
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ot e ¥c e Gy ;W oag
aft & f& @ amgrenY § wmd g
uy® WY & WA Y

{Shri B, K. P. Sinha: Is it a fact

that kidnapped children are also kept
in these orphanages?]

o oS preae T ol LY.
S Fr wlagle gee ol

- R e S Siyf
[Maulana Aszad: The hon. Member
may have information on the point.
The Government, however, have none.)

Shri Kesava Rao: May I know
whether the Central Government is
giving any assistance to private orplran-
ages where the orphans are trained?

U“"" N W g -olj' Ulge

Rladyee = g (i 2SS
-2 .Jlgé
Asad: The Government is

[Maulana
not giving any aid to these institutions.
Only the Municipality gives them aid.]

swe sfeg © ¥ @ @O
ot ¥ W qeRw § I e
frrgdt <@ ®1T w@ FTRC A A9A
g fear ¢ ?

{Thakur Lal Singh: Do the Govern-
ment exercise some sort of supervision

over those enirusted with the manage-
ment of these orphanages?]

- ot - ol LYy
{Maulana Asad: No, Sir.]
STRY wisfay . W1 T IR
ety weA A gE o A auw?

[Thakur Lal Singh: Do the Govern-
ment consider that there is no neces-
sity of having any supervision over
them at all??

() § AR iy - Ol Uye

Sprge pala Sgiyy 4y
wiyd S S ] & Ehdnd e
Lo oK &S ape oy

ulana Asad: Private organisa-
tions charged with their management
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exist and the Government do not think
it desirable to interfere in their work
without tangible reasons.]

qfgn spteaT Tw IgeAmW AT
3 a4l & 1@ W foq amw §
fowd fe ag smawy  faraeE
T o7 % ?

| Pandit Munishwar Datt Upadhyay:
Are these children made to do some
work in order to make these orphan~
ages self-sufficlient?]

dilq. ué r@h.'t' ,’ w' - 0’5‘ b”,.o

T, O e R
- & Sl S

(Maulana Aszad: They are given

education and are also trained in the
various handicrafts.]

NATIONAL CADET CORPS

+2829. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defence be
pleased to state whether members of
the National Cadet Corps can be taken
in the Armed Forces if they so desire?

(b) If so, will it be necessary for
them to undergo additional training?

(c) It the answer to part (b) above
be in the afirmative, what will be the
period of training at the end of which

they become fit to join the regular
forces?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)Yes,
they are eligible.

(b) Yes.

(¢) One year.

ot fesirOovgn faqeY © &30 §
A w0 7R & qg SN qFar

g fF uF #3z T @ wWmaw g

T T ®El &A@ § AT TER)
foredzr fwm q¢ & 7

[Shri Kishori Mohan Tripathi: May
I ask the hon. Minister what expendi-

ture per cadet has to be borne for this
additional training and who meets it?]

Major-General Himatsinhji: If the
cadets of the National Cadet Corps are
selected to go to Indian Military
Academy the expenses are incurred by
the Government of India, as in the
case of other I.M.A. Cadets.

Sardar B. S. Man: Are the trained
personnel of the National Cadet Corps

shown any preference to join the
Territorial Army?
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Major \remeral Himatsinhji: Before
1 answer that question I would like to
amswer about PEPSU and which 1
could not answer earlier for the reason
that I had a list of universities in
alphabetical order and not by States.
1 see from my list that the 1st PEPSU
Battalion is affiliated to the Punjab
University.

Sardar B. 8. Man: May I know
whether the trained personnel of the
National Cadet Corps are shown any
preference to join the territorial army?

Major-General Himatsinhji: They are
welcome to join the territorial army;
but, as far as I know, no preference
is shown to them. .

Shri Raj Bahadur: May I know
whether any members of the National
Cadet Corps have been absorbed in
the Indian Army and if so, what is
the number of suclr people?

Major-General Himatsinhji: One of
the conditions before they become
eligible to apply for a direct Regular
Conimmission in the Army is that they
should have completed three years’
service. As the N.C.C. started in the
middle of 1948, the three year period
has not yet been completed.

HINDUSTHAN AIRCRAFT FACTORY

*2830. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defence be
pleased to state the Jarogress so far
made in designing and manufacturing
aircraft at the Hindusthan Aircraft
Factory?

(b) Are there any

foreigners
smployed on these works?

(c) If so, what is their number and
to which countries do they belong?

The Deputy Minister of Defence
(Major-General Himatsinhjl): (a) A
basic (preliminary) trainer is being
designed and developed. Two proto-
types are being assembled and the first
prototype is expected to be completed
for test flight in about five months.
Preliminary arrangements for quantity
proguction of this aircraft are belng
made.

The design of an advanced trainer is
being worked out by Hindustan Air-
craft Ltd. in consultation with Service
representatives. Preliminary specifica-
tions are being prepared for the desifn
andf development of a twin engined air-
craft.

(b) Yes.

(¢) The services of one Englishman
are being utilised in the assembly and
erection of the two prototypes.
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[Seth Govind Das: Have the Govern-
ment exercised sufficient care to see
that in this respect foreigners are re-
cruited only to such posts for which

Indians with requisite qualifications
smre not available.]
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[Major-General Himatsinhji: This is
the flrst time that this kind of work
is being undertaken in this country.
Persons with requisite qualifications
were not available in this country.
That is why foreigners were recruited.].

Shri Kishori Mohan Tripathi: May
I know. Sir, the names of countries
from which the component parts for
the assembling of aircrafts are
recelved?

Major-General Himatsinhji: The -
{??{re parts we are obtaining from the

Shrimati Durgabai: May I know
whether it is a fact that some of the
foreign countries send their planes to
this company for effecting repairs? If
so, which are the countries that have:
so far sent their planes?

Major-General Himatsinhji: As far
as my information goes, it was so
during the war, and American and
U.K. planes were being serviced and
repaired. But at present I believe we
are repairing only our own planes.

Shri T. N. Singh: May I know
whether the speeding up of the pro-
gress of this factory has been held ug
or slowed down more because of lac
of tzgmed personnel or lack of equip-
ment?

Major-General Himatsinhji: Durin,
the war we had something like 17,000
trained personnel working there. I
believe we have not half that number
now. Therefore, it is for lack of equip-
anent that our work may be slowed

own.

Shrimati Durgabal: May 1 know
whether it is a fact that Egypt has
sent some of her planes fnr repairs tc -
this company?
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Major-General Himatsinhii:
notice of that question. T want

Pandit Munishwar Datt Upadhyay:
What is the chief feature of the wo.r,li

done up till now b
Alrcraft Factory? Yy this Hindustan

Mr. Deputy-Speaker: We are go
far away from the scope of the ﬁuﬂ
tion which is about “the progress so
far made in designing and manufactur-
ing of aircraft”. The hon. Member

is;'r?ant‘s to know about repair work, ls\

Pandit Munishwar Datt Upadhya
No, Sir. I am only asking aboutytt{;
chief feature of the work that has

been done up till i
Alrcraft Fa cl:ory. now in the Hindustan

Major-General Himatsinhji: sir
hlon. Member asked the qtfestion' lg:‘:
time and I have promised to give a
notc on  it. During the war period
alinost every type of Combat and
Transport aircraft was repaired and
-overhauled in this factory, that is, Fly-
ing Fortresses, Liberators, Mustangs
Dakotas, ete. During the post-wax:
period 97 Dakota aircraft were con-
verted from the freighter type to pas-
senger type. Annually about 100 air-
craft of various types are overhauled.
Also about 425 engines of various types
are repaired. Bus-body construction

83 been recently undertaken and is
still in the process of development,.
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[Shri Dwivedi: I want t
~whether in addition to the mar?ufalég?xz
of aircrafts, other works like the con-
stsuction of railway coaches and bus-
bodies ete.. are also undertaken in that
factory at Bangalore? If so, is it be-
cause of the fact that the work regard-
ing the repairing and manufacture of
aircrafts is insufficient in quantity to
keep the factory fully engaged?)

Major-General Himatsinhji: Besides
bus-body construction they have also
repaired or built steel railway coaches.
So far one hundred have been com-
pleled. That was the first order. 1
believe the rallway authorities have
&xet in a second order for 150 of which

b nty-one have been completed.
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Shri Bahadur: M 1 know
whether nt‘h’e Hindustan craft Lid.

is the only factory of its kind for
overhauling or servicing of sroplanes
in the East and, ii so, whether the
charges for overhauling and servicing
charged by this factory are com-
paratively far below those charged by
%mil;n‘ factories in countries of the
est

Major-General Himatsinhji: The
answer to the first part of the question
is ‘Yes', and the answer to the second
part is ‘No’.

NAVAL SHIPS

*2831. Shri Kisborimohan Tripathi:
Will the Minister of Defence be pleased
to state whether any ship-building
yard in India can undertake to build
naval ships?

The Deputy Minister of Defence
(Major-General Himatsinhji): A very
few ship-yards in India can undertake
the construction of hulls of limited ton-
nage and a few fittings in respect of
small naval vessels and craft. The bulk
of machinery, armament and technical
equipment used in naval ships is not
manafactured in the country and has
to be imported.

Shri Kishorimohan Tripathi: In view
of the answer given, may I know what
steps Government are taking to
strengthen the Indign naval shipping?

Major-General Himatsinhji: Sir, We
have made certain plans, and they are
under the consideration of the Govern-
ment ~f India, to improve the naval
shipping in the country. There are
two or three alternative methods. One
is to see whether we can build them
in other countries and also send our
personnel there {o be trained like Japan
did several years ago. Secondly, we
can ask a foreign flrm to start con-
structing naval ships here and also to
gradually instruct and train our per-
sonnel, and later on at a suitable date
we could take that over completely.
Thirdly, we could ask our merchant
marine companies such as Scindias and
others to establish their shipping con-
structions on a large scale. Ail these
possible alternatives are still under
consideration.

-NATIONAL SAVINGS CERTIFICATES

*2832. Shri Deogirlkar: Will the
Minister of Finance be pleased to state:
-(a) how many National Savings
Certificates exhibitions were organised
during the year 1850-51 in the Indian
Union;

(b) whether the National 8a (]
Certificates exhibition in Sholapur
December, 1950 was organised at the
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instance of local authorities or the
Central Government,

(c) what was the expenditure in-
curred on that exhibition and what
were the collections; and

(d) what was the amount collected
from sale of National Savings Certi-
ficates in that exhibition?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Three, Sir.

(b) The exhibition, which was held
in January 1951, was initiated by local
officials and non-officials.

(¢) No expenditure was incurred by
Government. As the exhibition was
not held by Government they have no
information as to the receipts.

(d) Certificates to the value of
Rs. 95,000 were sold at the exhibition.

Shri Deogirlkar: Is it a fact that
dramas and musical entertainments
were arranged by the Sholapur exhibi-
tion?

Shri C. D. Deshmukh: It is possible.
But as it was not arranged by Govern-
ment I have not got any complete in-
formation about it. In the appeal that
was issued by them they said there will
be a special amusement park. I can-
not find any reference here to dramas.

Shrl Deogirikar: May I know
whether the services of the staff and
officials of the Bombay State Govern-
ment were requisitioned for this?

Shri C. D. Deshmukh: I have no in-
formation on that point.

Shri Deogirikar: Is it the policy of
Government to encourage such exhibi-
tions or to discourage them?

Shri C. D. Deshmukh: It certainly is
not the policy to discourage such
exhibitions. We hold four exhibitions
in 1949-50 and 1950-51 as part of the
propaganda to popularise the Savings
Certificates. Two were held at the
initiative of Government, one at
Ahmedabad and the other at Poona.
The two in Sangli and Sholapur were
held by private organisations.
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[Pandit Muxishwar Datt Upadhyay:
Will the hon. Minister please state
whether the object which was kept in
view in organising this exhibition has
been achieved?)

‘'Mr. Deputy-Speaker: It is part of
the w»cheme. ' Everywhere it is done.
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He wants to know the particular bene-
fit accruing out of those exhibitions.

Shri C. D. Deshmukh: There were
no fixed targets for these. The general
object was to popularize the sale of
National Savings Certificates and some
sales were made. Whether they were
up to expectation or not it is very
difficult to say.
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{Shrl Dwivedi: Have the Govern-
men} formulated any scheme for the
popularization of the National Savings
Certificates Scheme in the rural areas?
Do some arrangements for their sale
exist in the rural post offices and
whether some commission is gaid to
those entrusted with their sale?]
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(Shri C. D. Deshmukh: This question
has been replied a number of times.
Some arrangements definitely exist
and some commission is also paid. As
to the actual amount that is Jodd. 1
am unable to state anything offthand.]

Ch, Ranbir Singh: May I know
whether the Government makes use of
the services of the mobile cinema and
propaganda vans for raising small
savings loans in the rural areas?

Mr. Deputy-Speaker: Is he expected
to give details of what is being done?

Shri C. D. Deshmukh: We have now
strayed from the question of exhibi-
tions to mobile vans. That is a bit too
moblile, Sir.

Shri Somavane: In view of the fact
that Government haye not had to ineur
any expenditure over the Sholapur
exhibition, may I know whether they
have sent any congratulations to the
organisers of the exhibition?

Mr. Deputy-Speaker: The hon. Mem-
ber is g**-‘ng informe‘ion.
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TOoBACCO RESEARCH INSTITUTE

%2833, 8hri P. Kodanda Ramiah:

Will the Minister of Finance be pleas-
-«ed to state the number of Central in-
stitutions conducting Tobacco Re-
search, and the places, where they are
situated and the amount of money
~annually spent in those institutions?

The Minister of State for Fimance
(Shri Tyagi): A statement showing
the requisite information is laid on
the Table of the House. [See Appen-
dix XXI, annexure No. 2.}

1 may also add that the Govern-
.ment does not actually manage these
institutions which do the research
.work in tobacco.

Shri P. Kodanda Ramiah: May I
know what is the amount of annual

grant given to the Indian Central
‘Tobacco Committee?
Shri Tyagl: An annual grant of

Rs. 10 lakhs used to be made from the
proceeds of the excise duty on tobacco
to the Indlan Central Tobacco Com-
mittee which is an organisation set
in 1945 by the Ministry of Food and
Agriculture for conducting research
on tobacco.

WRITTEN ANSWERS TO QUESTIONS
MiILITARY CONTRACTS

»2823. Prof. K. T. Shah: (a) Will the
Minister of Defence be pleased to state
how many different forms of contracts
have been in use in the Ministry since
15th August, 1947-—(i) for carrying out
construction work, (ii) supply of stores
and provisions; (iil) operating
Canteens; and (iv) for contract ap-
pointments?

(b) How many contracts involving a
sum of Rs. 65 lakhs or more have had
to be (i) cancelled or rescinded; (ii)
revised in material particulars for or
against Government; (iii) referred to
arbitration; and (iv) or taken to courts
of law for adjudication or appeal, from
lgtla?August. 1947 to 3lst January
195

(c) Have any attempts been made to
co-ordinate the terms and conditions of
such contracts in the several depart-
ments or branches of the Ministry?

The Minister of Defence (Sardar
lnll&eg ?lnth): (a) (1) 7. (1) 10 (i)
. vy 1.

(b) The information required is
not readily available and its collec-
tion will entail so much labour and
time as would appear out of propor-
tion to its public interest.
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(c) Yes, so far as the contracts of
same nature are concerned.

MoTorR VEHICLES FOR D1 POLICE

*2826. Sardar Hukam Singh: Will
the Minister of Home Affairs be
pleased to state whether it is a fact
that Government have equipped the
Delhi Police with a large number of
motor-vehicles to help suppression of
crimes, etc.?

The Minister of Home Affairs (Shri
Rajagopalachari): 97 vehicles were
purchased in the year 1849-50 as the
vehicles previously in use were largely
unserviceable and also inadequate in
numbers.

INCOME-TAX INVESTIGATION
CoMMISSION

*2834. Shri Sanjivayya: Will the
Minister of Finance be pleased to state
whether Government propose to
increase the strength of the Income-tax
Investigation Commission in view of
the fact that there are over a thousand
cases still pending before it?

The Minister of Finance (Shri C. D.
Deshmukh): Government have no in-
tention at present of increasing the
number of members of the Income-tax
Investigation Commission.

UN.IC.EF.

*2835. Shri Rathnaswamy: (a) Will
the Minister of Health be pleased to
state whether it is a fact that the
United Nations Children’s Fund have
decided to send rice to feed Indian
children and if so, the amount voted
by this body for this purpose?

(b) When is the shipment of this
rice expected?

(c) How is this proposed to be distri-
buted?

(d) How many children are expected
to be fed outl of this rice?

The Minister of Communications
(8hri Kidwai): (a) Yes. The United
Nations International Children's
Emergency Fund have allotted to
India 1,963 tons of rice valued at
roughly U.S. $240,000 (Rs. 11,42,400)
for feeding children, adol!escents and
expectant and nursing mothers.

(b) 720 tons of rice are expected Mo
reach Madras on the 2nd April 1951
and 843 tons will reach Calcutta on
the 5th April. The date for the de-
livery of the balance of 400 tons is
not yet known.

(c) Of the total quantity of 1963
tons of rice 1000 tons will be distri-
buted among the inmates of the state
and aided orphanagen in West Bengal,
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Madraes and Travancore-Cochin. The
remaining 963 tons are proposed to
be distributed among displaced child-
ren and ex t and nursing
mothers in relief camps under
Ministry of Rehabilitation. Rice will
be distributed in cooked form and
the programme is expected to be
spread over a period of 6 months to
one year.

{d) It has been suggested thaf 8—
12 ounces of rice per head per da
should be allowed. The entire quanti-
ty of rice is expected to benefit 44,000
to 65,000 children if distribution is
completed in 6 months: or half this
number if the programme is extend-
ed to 12 months.

CENTRAL REFERENCE LIBRARY

+2837. Shri S. C. Samanta: (a) Will
the Minister of Education be pleased
to state whether the Expert Committee
set up to consider the Scheme for the
establishment of a Central Reference
Library has submitted its report?

(b) If so, what are its recommenda-
tions?

(c) If not, when is it likely to.sub-
mit its report?

The Minister of Education (Maulana
Azad): (a) The report has not yet
been finalized.

(b) Does not arise.

(c) No deflnite date can be given.
Even when the scheme is ready, be-
cause of shortage of funds, it will not
be possible to implement it in near
future.

RevivaL or 1.S.E. anp I.M.S. CADRE

*2838. Shri M. Nalk: (a) Will the
Minister of Home Affairs be pleased to
state whether it is a fact that revival
of old Indian Engineering Service and
Indian Medical Service Cadre is under
contemplation of Government?

(b) If so, what are the fnancial
implications and relative advantages?

The , Minister of Home Affairs
(Shri Rajagopalachari): (a) and (b).
The former Secretary of State's
vices known as the Indian Service of
Engineers and the Indian Medical Ser-
vice have ceased to exist as a result of
constitutional changes. There can be
no question of reviving them., Under
Article 312 of the Constitution new
All-India Services can, however, be
created.

The question of formation of an
All-India Health Service, to be called
the Indian Health Service, was con-
sidered last year in consultation with
the State Governments. The proposal
which did not find favour at the
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Health Ministers' Conference, held in
August/September 1950, has since
been dropped.

The question of the creation of a
new All-India Technical Service for
Irrigation and Hydro-electric work is
being considered by the Ministry of
Natural Resources and Scientific Re-
search. The proposal is only in pre-
liminary stages and no financial im-
plications can now be worked out.

PRESENTS T0 OFFICERS

*2840. Shri Raj Kanwar: Will the
l\glxgster of Home Affairs be pleased to
state:

(a) the existing policy of Govern-
ment with regard to the acceptance or
non-acceptance by officers of Govern-
ment of presents made to them by their
subordinates and such members of the
public as are under their official influ-
ence on occasions of weddings and
other social and religious functions in
their households; and

(b) in the event of a present in such
circumstances’ being considered un-
objectionable, whether Government
propose to flx the maximum cost of
such a present?

The Minister of Home Affairs
(8hri Rajagopalachari): (a) and (b).
The policy of Government in this res-
pect is embodled in rule 2 of the Gov-
ernment Servants Conduct. Rules a
copy of which will be found in the
Library. A Government servant may
accept or permil any member of his
family to accept wedding presents
only from personal friends. The value
of such a present should be reason-
able in all the circumstances of the
case and must not ordinarily exceed
Rs. 200. The fact of acceptance of each
such gift should be reported to Gov-
ernment and if thereupon Government
8o requires the gift shall be returned
to the donor or handed over to
Government.

NATIONAL SAVINGS SCHEME

*2841. Shri Raj Kaawar: Will the
ﬁhgner of Finamee be pleased to

(a) the total amounts invested, State-
wise, in the National Savi Scheme
during each of the years 1048-49, 1949-
50 and 1960-51?

(b) of the above, how much was
invested by Government and semi-Gov-
ernment Departments such as Muni-
cipalities, District Boards, Universities
etc. and how much by the gcneral
public; and

(¢) whether the entire National
Savings Staff is on a temporary foot‘l:ﬁ
or whether the Department i{s man
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partly by permanent and partly by
temporary staff?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The information 1is
being collected and will be laid on the
Table of the House.

(b) Government have no informa-
tion, as accounts are not maintained
separately by categories of investors.

(¢c) The entire National Savings
staff is on a temporary footing.

GRANTS TO UNIVERSITIES

*2842. Maulvi Wajed All: (a) Wil
the Minister of Education be pleased
to state the grants paid by the Govern-
ment of India to the different Univer-
sities in the States, other than the
Central Universities for the purpose of
(1) Scientific; (il) Research works, and
(iii) building and other general pur-
poses during the year 1950-51?

(b) Was any application for such
grant received from the Gauhati
University, Assam and has any grant
been §iven to the Gauhati University
so far?

(¢) It the answer to part (b) be in
the affirmative, are Government
prepared to consider the case of the
Gauhati University for a special lump
sum grant during 1951-527

The Minister of Education (Maulana
Azad): (a) A statement is placed on
the Table of the House. [See Appen-
dix XXI, annexure No. 3.]

(b) No. The second part does not
arise.

(¢c) The Gauhati University s
established by an Act of the State
Legislature and is, therefore, the res-
ponsibility of the Government of

Assam.
P.T.O. CONCESSIONS

*2843. Shri Rathnaswamy: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government propose to
re-introduce the P.T.O. (Privilege
Ticket Order) concessions to Govern-
ment servants?

(b) if so, when; and
(c) it not, why not?

The Minister of Home Affairs
(Shri Rajagopalachari): (a) to (c).
The P.T.O. concession has held
in abeyance, for the present, till
February 1952. The question whether
it 'should be restored after that date
will be examined in due course. —
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D.T.S. CoNDUCTORS (PROSECUTION)

“2844. Shri Rathnaswamy: Will the
Minister of Home Affairs be pleased to
state whether it is a fact that the Delhi
Police were requested by Government
not to prosecute Delhi Transport Ser-
vice bus conductors for over-loading of
passengers and if so, why?

The Minister of Home Affairs
(Shri Rajagopalachari): No, Sir. A
suggestion was made by the General
Manager of the Delhi Transport Service
to this effect to the Traffic Superinten-
dent of Police but it was not accepted.

LoAN TO MADRAS FOR MULTI-PURPOSE
SCHEMES

*2845. Shri Ramaswamy Naidu: Will
tltxet Minister of Finance be pleased to
state:

(a) whether Government have
received any application from the State
of Madras for any loan or grant in
respect of its multi-purpose Schemes in
the years 1949-50 and 1950-51?

(b) if so, the amount asked for; and

(c) the action Government propose
to take in the matter?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). No applica-
tion from the Government of Madras
for a loan or a grant for financing
only their multipurpose schemes was
received. The State Government had
requested for a loan of Rs. 8 crores
for 1949-80 and a loan of Rs. 8 crores
for 1950-51 to finance their capital
programme whiclr included expendi-
ture on their multipurpose projects.

(c) The request of the Madras
Government' - was considered along
with the requests of other State Gov-
ernments and on the basis of an all-
India priority did not qualify for any
Central loan assistance.

HoSPITALS AND DISPENSARIES IN BHOPAL

*2846. Thakur Lal Singh: Will the
Minister of Health be pleased to state:

(a) how many hospitals and dispen-
saries were in existence in the State of
Bhopal outside the limits of Bhopal
and Sehore Municipalities in the years
1849-80 and 1950-51;

(b) how much money was actually
spent on the above (i) on the Pay of
Government Servants and (ii) on tb-
medicines in the corresponding years:

(¢) how many new dispensaries are
to be opened in the same area during
the financial year 1951-52; and

(d) what will be the estimated
expenditure on them?
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The Minister of Communications

(Shri Kidwai): (a) The required in-
formation is as follows:

1949-50 12
1950-51 15

(b) It is regretted that no separate
figures of expenditure on those hos-
pitals and dispensaries are readily
available.

.(c) No_proposals for opening new
dispensaries have so far come in.

(d) Does not arise.

TRAINING ScHOOL FOR Dais IN
BHOPAL

*2847. Thakur Lal Singh: (a) Will
the Minister of Health be pleased to
state whether there is any training
school for Dais in Bhopal?

(b) If the answer to part (a) above
be in the affirmative, what was the
number of Dais trained in the years,
1848-49, 1049-50 and 1950-51?

(¢) how long does the course of
training of these Dais last and what
is the amount of scholarship per month
given to each Dai during the course
of training?

The Minister of Communications
(Shri Kidwal): (a) Yes. A Training
School for Dais has been started in
Sultania Zenana Hospital, Bhopal.
%\ég effert from the Ist September.

(b) There was no Training School
for Dais in Bhopal during the years
1948-49 and 1949-50. During the first
session of the school that i{s during the
period from the 1st September, 1950,
to the 28th February, 1951, 389 Dais
were under training. A new session
of thre school has started from 1st
March. 1951 and so far 7 Dais have
sought admission.

(¢) The course lasts for six months.
Dais, not in Government service, are
given a scholarship of Rs. 15 p.m.

Hakimg AND DOCTORS IN BHOPAL

*2848. Thakur Lal Singh: Will the
Minister of Health be pleased to state:
(a) the number. of (i) Hakims;
(if) Vaids; and (iif) Allopathic Doctors,
employed in the State of Bhopal in the
year 1950-51; and
(b) the amount spent by the Gov-
ernment of Bhopal on (i) Hospitals
and dispensaries: (ii) Unani Dawa-
skhanas: and  (ili) Ayurvedic Dispen-
saries?
The Minister of Communications
t(s"hri Kidwal): (a) The number is as
ollows:

(1) Hakims ... 35
(i) Vaids .. 5
(iil) Allopathic doctors ... 39

17PS
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(b) The following amounts were
spent by the Government of Bhopal
during the year 1949-50:

(1) On Hospitals and

dispensaries ... 3,73,200/7/4
(ii) On Unani Dawa-

khanas and

Ayurvedic dis-

pensaries 1,02,701

As Unani Dawakhanas and Ayur-
vedic dispensaries are not separate
entities in the State but grouped as
one organisation. separate figures of
expenditure are not avallable.
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Unani AND Ayurvedic SYSTEMS

[*2850. Shri Khaparde: Will the
Minister of Health be pleased to state:

(a) the number of hospitals in part
C States wherein the patients are
treated according to the Unani and
Ayurvedic Systems; and

(b) whether surgical departments
halvglalso been opened in these hospi-
tals? .

The Minister of Commaunications
(Shri Kidwai): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the House as
soon as it becomes available.

ALLIANZ UND STUTTGARTER Lirx
AssURANCE Co.

«2851. Shri Kamath: Will  the
Minister of Finmamce be pleased to
state:

(a) the number of employees of the
Allianz und Stuttgarter Life Assurance
Co. that have been absorbed in the
gervice of the United India Life
Assurance Company to whom the
assets and liabilities of thce former
were recently transferred;

(b) the number of employees of the
Allianz und Stuttgarter Life Anmnglnm
Co. that are stjll unemployed; a
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(¢) what steps Government propose
to take for their reemployment in
pursuance of the assurance given by
the then Minister of Commerce on
the 20th November, 1950 in the course
of the debate on the Transfer Bill?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The United Indla
Life Assurance Company Limited
offered to absorb about half the staff
in the employment of the Allianz Und
Stuttgarter Life Insurance Bank
Limited before the business was trans-
ferred to the former, but it is reported
that only one of the men concerned
has accepted the offer.

(b) The information is not avail-
able with Government.

(c) The Employment Exchanges
have been instructed to treat these
personnel as retrenched Central Gov-
ernment employees for purposes of em-
ployment assistance.

Di1sPLACED GOVERNMENT EMPLOYEES
FROM PAKISTAN

*2852. Shri Sidhva: (a) Will the
Minister of Home Affairs be pleased
to state whether it is a fact that in
the Ministry of Home Affairs Memo-
randum No. 70/47. Est(R), dated the
13th January 1948, it was inter alia
enjoined that the question of the
confirmation of displaced employees
would be decided after actual ex-
perience of the candidates' work has
been ohtained for a period of 3
months?

(b) Has the above Memo been
followed and what is the present
position?

The Minister of Home Affairs (Shri

Rajagopalacharl): (a) Yes. An Office
Memorandum was issued on 13th
January, 1048 defining the policy of
Government regardirgy the resettle-
ment of displaced Government em-
ployees without breach of commit-
ments to existing staff with a claim
of longer service in similar grades. In
order to ensure that persons who were
unsuitable for appointment were not
given an irrevocable claim to appoint-
ments, it was laid down that all
persons nominated by the Transfer
Bureau should be appointed in the
first instance on a purely temporary
basis until actual experience of the
candidate’s work had been obtained
for a period of about 3 months.

(b) Yes: and three schemes were
decided upon to deal with cases found
absorbable after the actual experi-
ence and assessment of merit referred
to. It was decided that those em-
ployed in the Central Secretariat
should be confirmed in accordance
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with the Central Secretariat Service
(Reorganization and Reinforcement)
Scheme, the Central Secretariat Steno-
graphers' Seryice Scheme and the Cen-
tral Secretariat Clerical Service Scheme,
For those employed outside the Secre-
tariat confirmations would be in ac-
cordance with the instructions to be
issued under Rule 7 of the Civil
Services (Temporary Service) Rules.

SCHOOL-GOING AGE CHILDREN

*2853. Shri Ramaswamy Ndidu: (a)
Will the Minister of Education be
pleased to state what was the total
number of children of school-going age
in India in 1949-50?

(b) What percentage was in School
in the year 1948-49?

(¢) What percentage attained comp-
lete literacy in the year 1948-49?

The Minister of Education (Maulana
Azad): (a) 8.86 crores approximately.

(b) About 24 per cent. of the total
number of children of school-going
age in 194849 were in schoois.

(c) According to available infor-
mation, about ten per cent. of the
children in schools attained perma-
nent literacy in 1948-49.

HISTORY OF INDIAN ARMED FORCES

*2854. Shri Kamath: Will the
Minister of Defence be pleased to
refer to my supplementary question
on starred question No. 2182 asked on
the 14th March 1951 and state whether
the history of the Indian Armed Forces
in world War II will record the
activities of the Forces in those
theatres of war where unfortunately
}r;:y‘; hgd to go into action against the

The Minister of Def:
Baldev Singh): Yes. ence

FOREIGN DEGREES AND DIpPLOMAS

*2855. Shri Balwant Sinha Mehta:
Will the Minister of Home Affairs be
Pleased to state what are the institu-
tions other than Indian Universities
whose Degrees and Diplomas are
recognised for purposes of appoint-
ment to Government services?

The Minister of Home Affairs
(8Shri Rajagopalachari): A statement
is laid on the Table of the House. [See
Appendix XXI, annexure No. 4]

Censvus

*2836. Shri Chandrika Ram:
the Minister of Home mmwll:'-'
p}eased to state by what time the
Census figures of all States througn-
out the country will be available®

(Sardar
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The Minister of Home Affairs
(Shri Rajagopalachari): The provi-
sional! figures giving the total popu-
lation for each State will be published
within the next few days. The rest
of the information will be published
after tabulation has been completed;
this is likely to be some time next
year.

EcoNoMic DEVELOPMENT AND IMPROVE-
MENT OF RURAL AREAS

+2859. Shri K. Valdya: Will the
Minister of Finance be pleased to
state whether any amount has been
provided for the economic develop-
ment and improvement of rural areas
in the Centrally Administered Areas
in the budget of 1951-52, if so, how
much and if not, why not? *

The Minister of Finance (Shri C. D.
Deshmukh): 1 am afraid it is not
practicable, without a disproportionate
expenditure of time and labour, to
isolate the expenditure in rural areas
from the rest of the expenditure on
Centrally Administered Areas. The
total expenditure on beneficent depart-
ments 1s. however, given in the res-
pective demands for grants and is
also summarised in the Explanatory
Memorandum.

COMMUNIST PARTY

*2861. Shri Krishnanand Rail: Will
the Minister of Home Affalrs be
pleased to state:

(a) in what States Communist party
of India has been declared and is
treated as an illegal party at present;
and

(b) whether the Communist Party of
India has submitted any memorandum
to the Government of India to allow it
to function as a free party in the com-
ing elections?

The Minister of Home
(Shri Rajagopalachari):

Aflairs
(a) In

Hyderabad, Travancore-Coclin and
the area comprising the former
Indore State.
(b) No, Sir.

MILITARY CAMPS IN CHOTANAGPUR

*2862. Bbri Amsarl: (a) Will the
Minister of Defence be pleased to state
how many military camps in Chota-
nagpur were built during war time?

(b) How many of them are still un-
occupied?

(¢) How much amount was spent on
building these camps?

(d) How many of them have been
disposed of and how were they dis-
posed of?

7 APRIL 1951

Written Aunswers 2083

(e) What is the total value of un-
disposed of military camps in Chota-
nagpur?

The Minister of Defence
Baldev Singh): (a) 12.

(b) None.

(c) Rs. 6,19,08,835.

(d) None in full. Surplus portions
have been disposed of by auction,
tender and transfers to State Governe
ment and other Ministries.

(e) Rs. 2,68,17.000.

(Sardar

EASTERN HIGHER TECHNICAL
INsTITUTE, HIJL1

*2863. Shri 8. C. Samanta: (a) Will
the Minister of Education be pleased
to refer to the reply to starred ques-
tion No. 395 asked on 27th November.
1950 and state what further progress
has been made towards the establish-
ment of Eastern Higher Technical In-
stitute at Hijli?

(b) Have post-graduate and re-
search work been started at least in
some of the branches?

(c) How many foreign and how
many Indian Professors have so far
been appointed and for which subjects?

The Minister of Education (Maulana
Azad): (a) A statement giving further
progress made since September, 1950
towards the establishment of the
Indian Institute of Technology. Kharag-
pur (formerly known as the Eastern
Higher Technical Institute, Hijli) is
laid on the Table of the House, [See
Appendix XXI, annexure No. 5.]

(b) Yes; Four Research Assistants
have been admitted in Chemical
Engineering Department for carrying
out research work.

c¢) F
fo!(lo’).vin:ur s{z%:icgtns Pl::\fr?soll;seetixn :‘:ﬁ
pointed :
(i) Mechanical Engineering;
(ii) Chemical Engineering;
(iii) Harbour Engineering; and

(iv) Electrical Communication En-
gineering.

One Indian Assistant Professor has
been appointed in Mechanical
Engineering.

CINEMA STARS

*2864. Shri Kammamwar: Will the
Minister of Imformation and Broad-
casting be pleased to state the total
amount spent, State-wise, by way of
remuneration to cinema-stars invited
for the Radio Programmes very often
all over India?
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The Minister of State for Informa-
tion and Broadcasting (Shrl Diwakar):
A statement showing remuneration
paid to cinema artists in 1950 is laid
on the Table of the House. [See
Appendix XXI, annexure No. 6.]

FINANCIAL AID TO ORGANISATIONS

*2865. Shri Gamamukhi: Will the
Nt!l?ister of Education be pleased to
state:

(a) the number of the private
organisations working in the field cf
Education, Culture, Research receiving
any financial aid from the Central
Government; and

50'§b) the amounts paid during 1949-

The Minister of Education (Maulana
Azad): (a) and (b). Attention is in-
vited to replies given by me to Starred
Questions Nos. 1314 and 2475 asked by
Shri V. C. Kesava Rao and Maulvi
Wajed Ali on 1st.April, 1950, and 24th
March, 1951, respectively, which give
information about educational and cul-
tural organisations including some
grants for research. A statement giving
information regarding certain other
organisations is lald on the Table of
the House. [Sce Appendix XXI, an-
nexure No. 7.]

UNIVERSITIES (GRANTS)

*2866. Shri Ganamukhi: Will the
Minister of Education be pleased to
state the number of Universities re-
ceiving annual and sgeciﬂc grants from
the Government of India?

The Minister of Education (Maulana
Azad): A statement is laid on the
Table of the House. [See Appendix
XXI, annexure No. 8.]

MAbHODAS' DHAURAHRA

177. Shri Sohan Lal: Will the Minis-
ter of Education be pleased to state:

(a) when thre minarets of Banaras
known as Madhodas' Dhaurahra were
built and when one of them fell down;

(b) whether before 1its collapse,
there were some visible cracks or not;

(¢) whether it is a fact that the
second minaret which is still there lras
got some cracks;

(d) whether it is a fact that the
second minaret is leaning a bit: and

(e) if so, whether it will be repair-
ed and when?

The Minister of Education (Maulana
Arad): (a) The minarets of this build-
ing were built during Aurangzeb’s
time. The South-east minaret fell down
on the night of 30th October 1949, at
about 21.25 hours.
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(b) No, Sir.
(c) No, Sir.

(d) The nortir-east minaret is lean-
ing by 8} inches towarts north-east.

(e) Necessary repairs to the minaret
are in hand.

UNIVERSITY DEGREES

178. Shri Sidhva: (a) Will the
Minister of Education be pleased to
state whether any representation has
been made for the purpose of recog-
nising private study for University
degrees?

(b) If so, what are the views of
Government in this respect?

The Minister of Education (Maulana
Azad): (a) Representations from
certain individuals have, from time to
time, been received by the Govern-
ment of India asking for permission
to appear as private candidates at the
University examinations.

(b) The Universities which are pri-
marily concerned with the matter con-
sidered it at the Inter-University Board
but they did not approve of external
degrees or of any extension of the pri-
vilege of appearing at University
examinations as private candidates.

Kosi Dam PROJECT

*179. Prof. S. N. Mishra: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether there has been any
negotiation with the Government of
Nepal regarding the sharing of ex-
penditure to be incurred in the Kosi
Dam Project; and

(b) if so, with what result?

The Minister of Natural Resources
and Scientific Rcsearch (Shri Sri
Prakasa): (a) and (b). Yes. Sir. The
Government of Nepal have agreed to
give a cash contribution of Rs. 2 crores
towards their share of the Capital
Cost of the first stage of the project.
when undertaken.

SALEs Tax oN Foop ARTICLES

180. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleased
to state whether it is a fact that the
Government of India have requested
State Governments not to impose any
Sales-Tax on Articles of food?

The Minister of Finance (Shri C. D.
Deshmukh): No such general request
has been made to the State Govern-
ments, but Madras was addressed early
last year to this effect. as they im-
posed a Sales-tax on foodgrains at
that time. They have. howcver. con-
tinued to levy this tax.
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IRRIGATION PROJECTS

181. Shri Kishorimoban Tripathi:
w the Minister of Natural Re-
and Sclentific Research be
pleased to state the number of multi-
E;rpose river valley projects all over
dia as have been finally abandoned
after preliminary survey and investi-
gation after 19477

(b) What was thre amount of ex-
Enditure on preliminary surveys and

vestigations in respect of the said
projects?

The Minister of Natural Resources
and Sclentific Research (Shri Sri
Prakasa): The multi-purpose river
valley projects of the State Govern-
ments are their own concern and in-
formation in regard to them is not
available with the Government of
India. My reply is, therefore, confined
to the multi-purpose projects which
were investigated by the Central
Government.

(a) None.
(b) Does not arise.

17 PSD.
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RECLAIMED LAND IN TELAIYA
RESERVOIR AREA

182. 8hri Chandrika Ram: (a) Wil
the Minister of Natural Rescurces and
Scientific Rescarch be pleased to state
what is the acreage of reclaimed land
in the Telaiya reservoir area?

(b) To whom and on what condition
has it been settled?

The Minister of Natural Resources
and Scientific Research (Shri S8ri
Prakasa): (a) 2,399 acres upto 15th
March, 1951. )

(b) The persons displaced on account
of the Telaiya reservoir, are to
resettled on the land now being re-
claimed in the neighbourhood; but
since the reservoir will begin to fill
only after the dry season of 1051-53,
no land has yet been settled.
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PARLIAMENT OF INDIA
Saturday, Tth April, 1951.

: he House met at a Quarter to Eleven
The Ho of the C?:ck.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 A.x.
MOTION FOR ADJOURNMENT

OPEN BLACKMARKET IN SUGAR

Mr. Deputy-Speaker: I have veceiv-
ed notice l:)f a motion for adjournment
of this House from Prof. Shibban Lal

Saksena as follows:

That this House do adjourn to
discuss an urgent matter of public
importance, viz.,, ‘“the failure of
the Government to stop the open
black market in free sugar which
is being sold by the factories in
the Kanpur Sugar Market at
about Rs. 60/- per maund -while
the Government control price is
only Rs. 32/- per maund and the
discrimination in the release of
free sugar quota between factory
and factory.”

I would urge upon hon. Members
hereafter as far @s possible to give
typed copies to avoid inconvenience or
my misreading them.

So far as this matter is concerned,
we are in the food debate. er
black marketing is a day to day affair.
It has nothing of urgent importance.
Therefore, hon. Members can pursue
this matter and the hon. Minister will
certainly take note of this and if reply
is possible, he will certainly give that
reply. Therefore, 1 consider this
mrotion is unnecessary.

64 F.SD.
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Prof. 8. L. Saksena (Uttar 'Pradnh):
Then, may I begin my speech on this
sybject? 5y

Mr. Deputy-Speaker: It is only an
attempt to get a preference for making
speeches. 1 would rather not give him

e preference now.

e ——

EXTENSION ORDER RE INCQME-
TAX-INVESTIGATIQN COMMISSION

Shri Kamath (Madhya Pradesh): On
a point of enlightenment, permit e
to ask you for an inter%eetation of the
words ‘‘as soon as may be”. The parti-
cular case is this; I find that the order
extending the term of the Income-tax
Investigation Commission was notified
in the Gazette as long back as the
28th March last. But the Finance
Ministry laid a copy of that order on
the Table of the House on the 5th of
April, even though the Gazette dates it
as the 28th of March, i.e. 8 days before
it was laid on the Table of the House.
I believe when the Bill as well as the
earlier enactment of the Preventive De-
tention Bill was discussed here we
were told that the phrase “as soon as
may be” meant even within 24 or 48
hours. The House would like to know
about this because this may be repeated
in other cases also. It is likely that the-
phrase “as soon as may be” 'may be:
misconstrued and orders may be plac-
ed on the Table of the House long
after they are passed by Government,.
and in this articular case as the:
House was sitting, it should have beern
placed rauch earlier. I think the
Minister must explain to the House
why it was not possible to place the
order on the Table of the House sooner,,
and why 8 days laq_sed before the order
was laid on the Table of the House.
My suspicion is that because I sent &
question “on the subject soon after-
wards, the order was laid on the
Table a day or two after the Question
was received by the Ministry. It was
a question on this very subject and on
receipt of that, I believe the Ministry
took steps to place that order on the
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Table of the House. A ruling by you
on this subject would be very helptul
for the fu.ure also.

Mr. Deputy-Speaker: Before coming
%o the point on hand that was raised
by tne hon. Member, 1 would like to
staie a matter of procedure which will
1acilftate the uti@érstanding df the pro-
blem by the Speaker and then giving
a ruling. I understand this'is ‘not a
question of -privilege. When any such
point is sought to be raised to avoid
‘my adjourning it for the purpose of
consideration, if only an intimation
shbull be -given to ‘the Speaker in ad-
vence as ‘to what point is -going ‘to be
{:nu:i. tlt wo;l;! ﬁacilitate his ‘knowing
the facts and following them. Further
it would also ‘not t&?the Minister by
sufprise so ‘far as tha_g‘mit.t.er is con-
certied. It ‘iz true 'the Minister mdy be
responsible. It ‘will e  'Better to in-
form the Minister. Otherwise, all that
I can say: I shall note this matter.
Therefore it will facilitate the work
of the House if some notice in some
Yorm is given &nd a copy is also given
to the hon. Minister who nas to make
a statement regarding this matter.

EX SION OF SESSION AND
CI}EGE OF RME FOR SIT-
TINGS

Shri Kamath (Madhya Pradesh):
May I know whether there is any truth
in the Press speculation this mornin
that this session would bhe extend
till the 20th of May?

Mr. Deputy-Speaker: I think we are
aware that the House will sit till the
Sth May. It largely depends upon hon.
Members like Mr. Kamath and others
whether there is a need to extend the
session or not.

_Shri Ramalingam Chettlar (Madras):
Sir, the other day you mentioned that
you will consult the Speaker and let
us know about the sittings of the
Parliament. What I mean to say is
about the time for the rest of the ses-
sion.

Mr. Deputy-Spesker: I would only
submit to the House for consideration
that this matter has been brought be-
fore the House and before the Speaker
some time. The Speaker also called
a conference informally. I am still
expecting the Speaker. I shall try to
find out if there is a chance of the
Speaker coming in a short time, in
which case I certainly and the House
could exract the Speaker to take a
decision {n the matter. If by Monday
we do not hear something deflnitely
about it, the motion may be made, but
before it is made, I would urge upon
hon. Members also to consult the
Leader of the House. The Government
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also must be in a position to state
wnat the opinion of the Government
is so that we can take a decision.

Shri Hussain Imam (Bihar): The
Minister of Parliamentary Aflairs is
not in his seat.

SANW 'Kuith: When is e :Speaker
likely to be back here, Sir?

Mr. Deputy-Speaker: | have had no
‘definite communication yet. I will be
in a position to know about it on
Monday.

“Shtt -Joachim “Alva “(Bombay):. If I
am not mistaken the Minister for
Parlidtttentdry ANuirs conveyed the
wish of the Leader of the ouse at
that meeting- which was open to all
ttie -partivs that -he would .prefer to
have a morning session or an eVening
sesgion, '

‘Mir. 'Deputy-Speakér: That will he
corigilered on that date.

-

GENERAL BUDGET—LIST OF DE-
-contd..

Mr. Deputy-Speaker: Now we will
proceed to the further discussion, on
this Démand for grant.

Shri Naziruddin Ahmad (West Ben-
gal): - Sir, I have a cut motion stand-
ing in my name.

Mr. Deputy-Speaker: Has not the
hon. Member been called yet to speak?
If so, he may do so now.

Policy

Shri Naziruddin Ahmad: I beg to
move: !

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Re. 1.”

Food is an all important subject. and
peaple are asking: hat is wrong
with the Food Department? A motor-
ist was once standing by the side of
his car on a road-side in an out-of-the-
way place, looking worried. Another
motorist came up and asked the first
‘motorist what was the trouble with
his car. The first motorist said: “Well
the trouble is that everythinﬁ in this
car is making a noise except the horn.”
8o far as the Food Department is con-
cerned, it produces speeches, reports,
forecasts—everything except food.
That is in one word the sum total of
tire achievements of the Food Depart-
ment. Now, Sir, the greatest difficulty
with the. Government relating to food
as well as various oth@F things is that
it has a mania for fixing targets; they
set up a target and then sleep quietly
over it. So far as food is concerned
the Government said. “We must attain
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. " ard helplessly ¢o foreign coun-
ot A | Everybody At Ber fo0d. T submit that Lhe
said: “Self-sufficiency by o Government should really pay atten-
whole House echoed: ‘‘Self-sufficiency tion to the production of food at the

by 1951." and it was believed by all
that this unanimous wish .was enough
1o solve the food problem. It was
known to all that self-sufficiency would
not be attained in 1951. That is notori-
.vus However, nature helped us. We
had floods. . We had eacthquakes in
Assam, drought in Bihar and in other
places. These are natural calamities
which came to.the help of the Govern-
ment to save their face. We should
rather talk less and .  act mgre.
The other mistakes that the Govern-
snent has so far committed are there.
The Government wanted to attain.self-
sufficiency in jute_as wall as in cotton.
Thease  were avallable in. plenty in
Pakistan. They had.no coal, we have
coal .The most logical thing to have
dohe was to take their jute and cotton

in éexchange for our co an, ggods
ite § s o e

and jute goods. It

by mow that the economics of Pakistan
and India is the sarhe and is cample-
metitary. = Any hostilities on  éither
side will ure ooth. In trying to
cultivate jute and cotton, we curtail-
ed and put out of use lands which
would have given us rice and wheat.
Ovur jute and cotton production has
failed: rice and whq;; production also
necessarily failed. e result is that
we have had to go to Pakistan for
jute and cotton at a heavy price ahd
we have to approach some foreign
countries for food. We have approach-
ed China, Russia, and America—abso-
lutely contradictory people. 1 believe
Government suffers not merely from
multi-purpose projects, but absolutely
nopelessly contradictory multi-purpose
purposes. “We must have jute, we
must have cotton”: that is the cry, but
there is little achievement. I should
think - that our sensible policy should
be to cultivate crops which are grown
here. namely wheat and rice and not
jute and cotton for the time being.

Then, 8ir, take our import policy
which is very relevant in this connec-
tion. We import large quantities of
things which we do not really need.
I mean comparatively speaking. It is
absolutely needless. to im jort toreifn
{obacco. Government encourage its
import to get a little extra tax. There
are a good number of good tobacco
factories in India which manufacture
good quality tobacco and if we import-
ed less of high class tobacco, our ex-
chapge position would have improved
without any loss: . In order to make
up for the exchange gap, we have to
export a lot of things which we require
namely cotton goods while we have
to import rice and other foodgrains.
It is a strange irony today that India
which was considered to be the gra-
nary of the world has nhow to look

-

wis wn in West Bengal
T

hing else, and also pro-
duction cloth, and less export of
cloth, at whatever cost. If the ex-
change gap has to be filled, it should
he filled from other directions.

cost of e

[SsRmMaTI DURGABAL in the Chair]

Then, Sir, one of the greatest things
which have failed, is control. Control
on everything ‘has failed. Jute which

was con-
trolled. ‘The result was,.it went into
the black-market. The fact .was this
y 3 | to sell at a. very
was. shortqge of jute
agd mills were about to ¢lose down.
The controlled _.price. was bo sly
below the expected market price and
the resiilt was that the eritire stock

-. want. into the black-market. Govern-

ment came to the rescue and removed
the control. Large quantities of jute
came out from underground and was
available to the trade. I think, con-
trols if they are to be resorted to
must be etlectively enforced. Controi
is good 1if it is effectively and satisfac-
12 Noontorily pursued. A week con-
o trol .is .worse than no control.
‘No control’ is better thah a nominal
coatrol not enforced or mahaged effi-
ciently or with resoluteness. The
result is that control only benefits a
class of middlemen who have become
very prosperous, namely the black-
marketers. So far as black-marketers
are concerned, the Government
is not proceeding strongly against
them. In fact, these black-marketers
are the same highly “fashionable”
people as an hon. Minister
of State, recently removed from
this side of tne House tc the other,
frankly admitted. That is to say, the
black-marketers are the most well
known and civilised section of the
people. It {8 common knowledge
that these black-marketers march along
the road to prosperity and olenty open-
ly to the knowledge of all. The diffi-
culty is not that they are not known,
but strong action is lacking. Govern-
ment is reluctant or perhaps afraid to
touch them effectively. Sometime
ago, Government wanted to strengthen
their hands ty legislation. Under the
Essential Supplies Act, the punishment
originally was three years. That was
by an amendment raised to 7 years.
But, there was an anomaly which I
ventured to point out st that time,
but which still remains intact. namely,
that the amending Bill provided that
the maximum punishment should be
seven years and that the trial woild
be summery. But, according to the
Criminal Procedure Code, {f an. offence
is punishable with imprisonment for
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seven years, it is triable exclusively by
a Court of éessions. where a summary
trial does not prevail. It {s a most dila-
tory trial. us, the amendment
frustrated itself, and I believe that the
amendment has remained a dead letter.
I know that people have not been pro-
secuted under that Act because the
authorities have to perform two contra-
dictory duties, namely, to try him
summarily and at the same time try
him in a Sessions Court. 1 believe that
if black-marketing is effectively handl-
ed by a strong Executive, much of our
miseries will cease. When, I ask, will
the Government wake up to the sjtua-
tion agd deal witlr these blood-suckers
of society effectively?

Mr. Chalman: Cut motion moved:

) “That the demand under - the
head ‘Ministry of Faod and Agri-
culture’ be reduced by Re. 1”.

. Shri M. L. Gupta (Hyderabad): For
the last two days I have been hearing
the debate on this subject of food and
to me it seems the whole debate has
centred round two points—one criti-
cism of the Government and of the
Ministry for all that they had inherited
from the last half a century and the
other ahout what all should be done.
Jt is no fault of the present Ministry,
it I may say so, that the situation has
been so much aggravated. If we look
into the past record of Governments,
we could see that for last half a cen-
tury this problem has been neglected
by them. There is this report here
wherein it is stated that as far back
as 1893 it had been recommended that
in the rural areas 7'5 million tons of
compost worth Rs. 750 million was
being produced and it was also claimed
that if this compost was only used for
growing crops we could easily reach
the level of yield reached in Japan.
I must congratulate the hon. Minister
of Food for having directed the atten-
tion of the rcountry to this very import-
ant subject of manure and also for
fixing the target of production at 14
million tons this year, I am sure if
this target is maintained and continued
year tn year, we will produce very
good results.

Another point on which I would
like to congratulate the hon. Minister
is this. He has drawn the attention
of the States to the importance of soil
conservation and fuel conservation
which result from the proper conserva-
tion and development of our forests.
For the last nine months I have been
trying to impress upon the Govern-
ment that one-sided uctivity would not
produce the results that we desire.
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We plant many trees and some of them
survive and these will be useful, i:0
doubt. But on the other side, the
existing forests are being reduced by
the demand made on them for fuel.
This drawal on the forests should be
stopped or minimised and with  this
end in view, I Have been urging upon
the Government the necessity to en-
courage the production and use of coal
gas in the urban dreas. I am however,
glad that the hon. Minister has pro-
mised to look into this matter and also
to draw the attention of the Ministry
of Commerce and Industry to this as-

‘pect of the question. 1 do not know

how long they will take to start any
effective action in this matter and with
what results. :

1 would also like to press on the
Government the difficulty arising out.
of the great disparity in the prices ot
food crops and cash crops. e Gov-
ernment have now what is called an
integrated production programme, but
as things stand now, I fail to under-
stand how the Government is going to
achieve.the end .they have in view and
how they can reach self-sufficiency in
all the three things they want to be
self-sufficient in. Moreover, the de-
claration that there will not be any
import of food grains in 1952 seems
to me to be contradictory to the pre-
vious declarations of the Government
about the integrated production plan.
We all know that the yield of cash
crops is more than those of food crops,
and we also know that the cash crops
bring better monetary return to the
farmer than the food crops. Therefore,
if we keep food-crops in comparison
with or as competing with cash crops,
no one will be prepared to grow more
food crops. The monetary return from
cash crops will increase still further
and that from food crops will go down
still further. Of course, T appreciate
the idea behind the statement that in
1952 we should not import any food
grains. But we should not mislead
the. country. We may as well say it
out that we will raise money crops
and continue to import food grains
by means of the beneflt resulting from
such money crops.

I had also tried to invite the atten-
tion of the Ministry to the necessity
of maintaining some parity in the
prices of agricultural commodities. I
hagd also written to them in this behalf
and 1 have received the reply that as
they wanted to encourage production
of jute and cotton they were not pre-
pared to bring about parity in the
prices of food and cash crops. But by
their nwn statement I know that the
disparity between the price of ground-
nuts and food grains is as rweh as

~
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4688 per cent. and they also say.that
they cannot collect all this diflerence
by means of taxes, that not more than
31 per cent. of this disparity gould be
collected. On the basis of these
figures  Ministry has calculated
that at the rate of Rs. 10/10/- per
maund if they tax only the marketable
surplus of the ground-nut i.e. about 19
lakh tons—they would realise as much
as Rs. 549 and this I say could be
diverted to subsidising the distribu-
tion of foodgrains and in raising the
procuring prices by about Rs. 3/- per
maund, without raising the issue prices.
‘This would give the desired impetus
to the cultivator to produce more on
his fields. 1 have also, in this con-
nection, stressed the need to. remove
the disparity between the prices of oil-
.seeds and food-crops so that the culti-
vator may not lay too much stress on
‘the growing of cash crops. Economic
prices should also be guaranteed for
food-crops, without raising the issue
prices I have been trying to persuade
the Ministry to agree to these things,
but so far [ have not been able to suc-
ceed

I shall try to conclude in two more
winutes, Madam, I cannot understand
the policy of the Government with
regard to its imports and exports.

I have also been suggesting the
«change-over of the present land reve-
que system from the cash payment sys-
tem to the kind payment system. [
that system is adopted, [ am confident
that 5 million tons of foodgrains
could be secured at the same time
reducing the collecticn charges very
considerably. At the same time this

would bring down the cost of living..

index by 80 points. A sum of Rs. 150
crores would accrue to the Govern-
ment as profit over and above the
present land revenue that it collects.

We require about 3:5 million tons for
our total rationed areas which have
.a population of about 45381 thousands,
as compared with the total require-
‘ment of 7:51 million tons for the whole
population of 1248-14 thousands. - These
demands can easily be met if parity
is maintained between prices of cash
and food crops and if an integrated
programme is worked out.

Shrl J. R. Kapoor (Uttar Pradesh):
‘The food problem is one of the many
difficult problems that have been fac-
ing us since we acquired- freedom, but
the manner in which the hon. Food
Minister. Mr. Munshi has been trying
1o solve this problem with courage,
determination and imagination, and,
best of all, with a responsive attitude
to public opinion, deserves our appre-
ciation. . The fact that Mr. Munshi is
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trying to be responsive was made mani-
fest last December ‘when he dnnounced
in consultation with us end in con-
currence with the House the pelicy of
partial de-control of sugar. It has been
manifested again today through ‘the
note which has been recently circulated
to us. In its last paragraph we find
tha: he now realises that the grow-
more-food campaign cannot be isolat.
ed from the policy of control in rela-
tion to foodgrains. It says that unless
conditions are created whereunder the
agriculturist would find it paying to
grow more foodgrains, he will divert
his land to mare profitable uses, will
not develop fallow lands and will con-
tinue to withhold foodgrains from Gov-
ernment and feed the blackmarket.
This statement is indicative of the
realisation that control is standing in
the way of production of foodgrains.
But it is a happy sign that after au
wisdom _ is fast dawning on the Gov-
ernment, even though it be through
Mr. Munshi, and I have no doubt in.
my mind that if my hon. friend
and his Government continue to pur-
sue this policy of responding to public
opinion and of taking a realistic view

of things, instead of being simply
guided by political and economic
theories in the abstract which very

often have no bearing on the reality
of the situation, the food problem will
certainly be solved by March, 1952
which is, the target date Tixed for the
purpose, and Mr. Munshi will have one
more feather in his cap. -

The sugar policy enunciated in
December last has been very success-
ful. As we all know, It has given a
freat impetus to production which so
ar has already gone up to 10:25 lakh
tons as against 9;8 lakh tons last year.
And we confidently hope that before
the close of the season <ve will be pro-
ducing a total of as much as 11 lakh
tons. What a great improvement this
is would be apparent if I were only
to mention that we have not had this
quantity of sugar produced ever since
1944, The good results that have
accrued from this polﬂ will, I hoge.
encourage the Food nister to de-
control sugar completely in the next
season when I hope and trust the in-
dustry will be able to produce about
14 lakh tons which is the crushing
cafeaclty of the jndustry. If we are.
able to manufacture 14 lakh tons as
a result of decontrolling sugar, we
shall not only have as much as we
require for our home needs but we
shall also have about 2 lakb tons sur-
plus which we can easily export and
earn valuable foreign exchange.

May I at this stage say a word about
gur and khandsari? It was necess:
to impose control on gur and khaﬂ
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sari in the early part of the season so
that cane may not be unduly diverted
from the sugar factories to the manu-
facture of gur and khandsari, but now

the crushing season is going to be over -

very soon and I do not see any reason
why. the control over the price and
movement of gur and khandsari should
continue any further. There was a
necessity at that time but now that
necessity is no longer there, and, just
as it was necessary then to impose con-
trol so it is necessary now in the in-
terest of greater production that that
control should be removed immediate-
ly the factories cease crushing.

Now, in connection with sugar may
1 make a suggestion for the serious
consideration of the hon. Food Minis-
ter and also for the serious considera-
tion of the hon. Finance Minister, be-
cause if the suggestion which i am
going to make is accepted it will bring
into the coflers of Government a big
amount—as much as Rs. 11 crores? My
suggestion is this. This year we are
going to have 10 lakh tons of control-
led sugar at controlled price. Last
year we had distributed controlled
sugar to the extent of 9'4 lakh tons, out
of which a pretty good quantity, about
15 to 20 per cent, hdd been distributed
for commercial purposes. It Wwas
necessary to do so then because sugar
could not bé purchased from the open
market by any person even for com-
mercial purposes, but now that it can
easily be obtained in the open market,
I see ho reason why it should be given
at controlled rates for commercial

purposes. If we confine our rationing.
only to household ' consumers we

would require only 8 lakh tons which
would leave us with a balance of about
2 lakh tons. I suggest that this quanti-
ty of 2 lakh tons be held in reserve by
Government and released in .= equal
monthly instalments between May and

October next before the next crush--

ing season begins. d we should sell
it in the open market at competitive
rates by inyiting tenders. The presen
open market price is in the vicinity of
Rs. 55 though my hon. friend, Mr. Shib-
ban Lal Saksena pointed out this morn-
ing that it has gone up to Rs. 60—I
am not very much ‘worried about it,
wiacther it 1s Rs. 55 or Rs.. 60—1 do
ot see why my hon. friéad should feel
disturbed over it. Because this posi-
tion is absclutely in accordance with
a definite policy which we have
adopted that the factories should have
the right to sell their extra production

at any price they can get. In fncti it

war this very incentive which has |}

to increased production, and whether
the price is Rs. 55 or 60 it does not
watter much.. My point is that in any
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event the price is not going to go down
below Rs. 50/- and if we are able, as
I am sure we shall be, to sell two
sakh tons in the open market by a
tender system, Government will be
earning a profit of about Rs. 11 crores. -
I do not think Government should
have any difficulty or any delicacy in
accepting this suggestion because the
extra money which the Government
will be earning may be spent for any

Public utility purpose. And may 1

remind the House that there is al-
ready a precedent for it? In 1947
when sugar was decontrolled the price
had been raised immediately from Rs.
21/4/- per maund to Rs. 35/7/-. At
that time there was a carry-over of
about 90,000 tons out of the previous
season’s  production of controlled
sugar. To mop up the huge unearned
profits on this amount of sugar which
would otherwise have accrued to the
factories, the Government of India
issued an order on 8th December, 1947
burchasing from the sugar factories
all over the country all the existing
stocks at the controlled rates and the
satve quantities were then re-sold to
those factories at the rate of Rs. 35/7/-
A part of this profit, of course, was
allowed to be retained by the factories
themselves, but the major portion of
this profit—to the extent of Rs. 9/- per
maund—was taken over by the Gov-
ernment’ and is still with them. It
was Government's intention then—may
be it is its intention now alsc—to spend
this_amoun-t for the improvement of
the industry, for the improvement of
the - condition of cane-growers or for
any other public utility purpose. My
submission is that we should adopt
the same practice now and bring into
the coffers of Government a huge
amount of Rs. 11 crores which would
be very well soent on a public utility
purpose. May I suggest how?

I am sure it will receive your appre-
ciation and give you satisfaction it
that. amount is spend over the spread
of primary and compulsory ‘education
for- which there is a statutory obliga-
tion on the :Government.

Mgm two minutes more.
M. ( 1an; I would beg of .-

Members to adhere to the time—l?r%!nt

strictly, because I have got twenty-

seven names before me in addition to
about twenty-five chits.

Shri J. R. Kapoor: ] have taken
only about eight minutes.

Mr. Chairman: The hon. Member
has taken nearly eleven minutes. I
can give him one minute more,

Shri J. R. Kapoor: I have only one
more word to say and that is that we'
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should profit by the experience al-
resdy geained in the matter of partial
de-control of sugar. I would urge
upon the Government and the hon.
Food Minister to extend this policy
of de-control to foodgrains also. I
shall not dilate on this, but 1 would
only like to ask one question. Is it
open to the Government to go con-
trary to the views and wishes of the
majority of the people in this rountry?
After all, what is democracy? The
essential condition of democracy is
that. the Government must yield to
public opinion, and public opinion both
in this House and elsewhere is that
there must be de-control in the matter
of foodgrains—if not absolute de-con-
trol, at least partial de-control.

Some Hon. Members: Hear, hear.

Shri J. R. Kapoor: We shall be act-
ing almost in an autocratic’ manner
(Interruption.)

Mr. Chairman: I think the Chair is
entitled to some amount of courtesy.

Shri J. R. Kapoor: 1 close, Madam.

Shri Sivaprakasam (Madras): In
spite of the inherent difliculties, ob-
stacles and unexpected natural cala-
mities, I am glad to find that our

Food Minister; Mr. Munshi, and his -

Ministry are working hard with a
determined effort to achieve selfrsuffi-
ciency in food within the time pres-
cribed. I only wish them all success.
We have so many different schemes to
produce more food, such as intensive
and extensive. cultivation schemes; the

Central Tractor Organisation; associat-

ed farms; integrated p{:«eluction pro-
grammes and so on. success of
these schemes to achieve the maximum
possible results largely depends upon
a development of adequate administra-
tive machinery both at the Centre and
in the States down to the village unit.

In this connection, I am glad to say
that our Foqd Minister has overhaul
the administrative machipery at the
Centre: and has unified the responsi-
bility for organising the production
programmes. I would only ask him
end his Ministry to have a close con-
tact with the exact execution of our
schemes in the different parts of the
country. He should also watch very
carefully from day to day the progress
made, and also make his Ministry
ready to offer all possible and neces-
sary help whenever it is required by
the executive officers on the spot. It
should be done with the least possible
delay 1f they are able to do that, I
am sure our programmes will be suc-
cessful and the self-sufficiency in food
which we aim at will be achieved by
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the time we have fixed, namel®
March 1952.

Regarding waste lands. when we are
faced with acute Shortage of food
every possible step should be taken
to utilise all available land for culti-
vation purposes. In the booklet sup-
plied to us, I find that nearly 71 mil-
lion acres of land are lying waste in
our country. So, I would urge upon
the Government to take every possible
step to bring those waste lands under
cultivation.

We are told, that out of the total
surface of the earth, only less than
30 per cent. is land and the rest is sea.
Even out of this limited surface of
land, only one-ninth is available for
cultivation. Naturally therefore we
are led to look to the sea for our food.
I would request our Food Minister to
make arrangements for the develop-
ment of fish as an item of food. Of
course, the utilisation of fish for food
has been long handicapped by the
perishable nature of fish, but the pro-
blem of preventing bacterial decay of
fish from the time of the catch up to-
the time of consumption can be tackled
by adopting advanced methods of pre-
servation. I find from the booklet that
some flnancial assistance is given to
some States and local bodies to de-
velop Jdeep sea fishing in their areas.

‘But I would request the Food Minister

to take more and more steps to make:
our people eat more fish and thereb;
reduce our food problem. .

Iast hut not the least I would like
to say just one sentence about the allot-
ment of food to the various States. In
alloting food to the various States,
Government should take into account,
the peculiar and particular need of
the areas concerned. F%r example,
Madras wants more rice than wheat
Therefore, I would request him to
allot more rice than wheat to Madras.,

Shri Syamsandam Sabaya (Bihar):
Madam, the problems of this Depart-
ment could not be better expressed. in
my opinion, than in the words of an
Urdu poet who said:

¥ ayar AT w6y Gy guy 6y o

The disease went on increasing as
medicines went on being administered.
The scarcity conditions - and high
prices have, it will be conceded, been
on the increase in almost the -same
proportion in which we have been
spending money on our grow more
food campnigns and fixing our targets
for self-sufficiency. All of us assem-
bled here have to arrange for food
for ourselvas and for our families.
and we can easily assess for our-
selves and come to our own conclu-
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sion whether it is or it is not a fact

that conditions have been steadily
worsening. The hon. Minister will
pardon me if I say that speeches in
this House are sometimes taken as criti-
cisms and an attempt is made to give
some answer to the criticisms levelled.
From what I have heard in the
speeches delivered during the course
of this debate, I can say and certainly
on my own behalf, I would assure the
hon. Minister, that this question of
food is assuming such proportions that
no one delights in criticising the
Government. Conditions are such that
everyone is looking up to Government
for some remedy and is also in a mood
to help Goveinment which really
means helping ourselves. But when
we find that the administration is
going on in a manner which does not
even give us a prospect of better con-
ditions in the visible future one has
really no other alternative but to
express his views frankly which might
be taken for the time being as criti-

Now, hon. Members who have read
the recent notes circulated by the
bhon. Minister might have noticed that
much of our trouble has been attribut-
ed in the first and second paragraphs
10 conditions obtaining as a result of
partition. In this connection I am
dempted to say, that it has become al-
mmost a fashion with our Ministries to
attribute almost ‘everything, every
defect. to the partition. It was good
enough for a year or two. But 1
suppose it is asking of the Parliament
too much to swallow this plea year
after year to a ad infinitum. The
partition had its difficulties and it
must be said to the credit of Govern-
ment that they were able to get over
quite a good deal of it. But how long
are we to be told for evéry ill from
which the country suffers that it is
to be attributed to partition? I sub-
mit, is time that our Government
thought of other reasons, because the
country is not prepared to accept
partition as the reason for all our
ills.

The other course under which Gov-
ernment takes shelter is the question
- .of increasing population. Now, if we
scrutinise the population in Pakistan
and the area at present allotted to
Pakistan with the population of divid-
ed” India and the area available to
divided Indfa, T think the hon. Minis-
ter will concede that the disparity is
not very great. It may be that in
wegard to irrigated land Pakistan may
‘be slightly better off than ourselves
But shouid that be sufficient justifi-
<ation for the serious trouble in which

7 4PRIL ‘1851

List of Démarids.’

we are in” The drought, the floods
and the abnormal climatic conditions
are of course confined to. this year.
But we have been noticing this diffi-
culty of our food position year after
yezir on a progressively increasing
scale.

it has been said that the population
is increasing. Sir, the House is aware
that during the last war we had quite
a big population of a foreign army
and their attendants in this country.
I am sure my hon. friend Major-
General Himatsinhji will admit that
che actual consumption of food mate-
rial of one individual in the army is
perhaps flve times as much as that of
a civilian. And also during the war
there was a lot of wastage of food;
a lot of foodgrains used to be purchas-
ed in India and sent out to the eastern
line of war activities. Even so. it
will be conceded that the price con-
ditions were not such as they obtain
now. Is it not therefore, essential
that we should calmly and carefully
think over the matter as to why is it
that the prices are rising? My indi-
vidual opinion is that the question of
prices also has assumed a kind of a
fashion. Now we know that the
actual cattle population of India is
not as big as it was before the war.
1f anything, it has gone down. During
the war many heads of cattle were
slaughtered. Bhoosa which is
only used as cattle fodder con-
tinues to be produced in
the same quantity, if not more; so
there should be no scarcity of bhoosa.
But still we find that bhoosa is selling
at the price of wheat. This question of
high prices cannot be related to
scarcity conditions only. There _are
other conditions and reasons—the
question of control and decontrol, the
question of middlemen which have
been touched upon by various Mem-
bers. I have very little time at my
disposal, so I will not go into them.

[ submit, therefore, that while par-
tition and growth of population play
a small part in our present difficulties,
[ must state that our main trouble lis,
in my opinion, bad administration and
maladjustment. (An Hon. Member:
No.) Perhaps my hon. friend knows
better about the administration—I am
only placing before the House my own
view. If my hon. friend wants to
know something about maladministra-
tion, I shall refer him to so many
instances mentioned in this House it-
self. A large number of tractors
costing huge sums of money were pur-
chased abroad and brought to this
country, but the ploughs and harrows
were left behind in the country from
which they were imported with the
result that many of them, if not most

6233
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of them, remained idle for quite a
long time and we were not able to
bring about the results which were
expected of them.

In this difficulty of food, there is
another problem, the problem of the
statistician. He prepares his own
figures, considers them right and asks
the whole world to proceed up on
them. If I were to refer to some of
the figures given in the latest note
on the Grow More Food which has
been circulated to us under the signa-
ture of the hon. the Food Minister, he
will be convinced that there is some-
thing to be done about these figures
and something to be decided as to
how far any reliance could be placed
on them.

In the first paragraph it is stated
that the annual consumption of cereals
has increased by 3-5 lakhs tons, tiat
is about 85 lakh maunds. Then it is
said that the area under cereal has
increased by 3'5 million acres, that is
35 lakh acres. Now, even if we cal-
culate the praduction of one acre at
5 maunds we get about 175 lakh
maunds of cereals as against an in-
creased consumption of 95 lakh
maunds. It is also claimed that one
million acres of land has been cleared
and cultivated. If this is so, it should
bring at least 10 million maunds, or
100 lakh maunds. At the end of the
note it is claimed for the Grow More
Food campaign that it has resulted in
gan additional production in 1949-50 of
1-78 million tons and 1950-81 -of
2:92 million tons, that is a total of
4:7 million tons or roughly 470 lakh
tons. Our deficit on 31st December
1951 is estimated at 4'4 tons. According
to these flgures we have fully
covered our deficit. But these figures
given in the note need in my opinion
no comment. All that one can say is
that they make confusion worse con-
founded.

But before I sit down I would like
to draw the pointed attention of Gov-
crnment (o the case of Bihar. It has

n referred to by several preceding
speakers and I would only add that
the conditions are such that if im-
mediate steps are not taken I will not
be surprised if conditions in Bihar
equal or even surpass those in Bengal
at one time.

In the end T would make an appeal
and request to the hon. Minister not
to divert his energy and his time and
the time and mcney of the country
to what he calls his Vanomahotsava
We have seen of it last year and I
would tell him that his difficulties on
the food-front are sufficiently great:
let him not waste his energy any more
on Vanomahotsava.
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The Deputy Minister of Food and
Agriculture (Shri Thirumals Rao):
I am deeply obliged to the Chairman...

Sardar B. §. Man (Punjab): On a
poin§ of information, Madam, what
will be the status of the Deputy Minis-
ter as regards the time-limit? Will
he be treated as an ordinary Member?

Mr. Chairman: He is sgiven five
minutes more, that s, fifteen minutes.

Shri Thirumala Rao: May I make
Qny position clear and allay my
friend’s fears? I am deeply obliged
to the Chairman for the consideration
shown to Government in calling upon
the Deputy Minister to speak at this
stage. But I do not want to cut my-
self into the limited time available to
the Members of this House. My chief,
the hon. Food Minister, will be able
to deal better with the points raised.
Therefore, with this expression of -
thanks I sit down.

Shri M. P. Mishra (Bihar): With all
the emphasis and earnestness at my
command, I Jjoin in the appeal for a
kind and sympathetic treatment of
Bihar in her present hour of crisis.
Bihar is hungry and starving. About
thirty million of her people are in the
grip of the acutest scarcity and un-
precedented conditions. I do not
desire to raise any scare, for I know
that it will cost none else more than
Bihar - herself. But it is equally bad
to hush up the truth and streen the
facts. I want to make it perfectly
clear that thousands, tens. of thou-
sands in' Bihar are slowly movin
towards the frontiers of death an
any delay on the part of either the
Government of India or the State
Goverament, or any complacency will
end in a disaster. Time is the grea-
test factor for Bihar today. And I
join in the demand that before the
monsoon sets in, half a milllon tons
of food must be rushed to the affected
areas of North Bihar whose transport
difficulties are well-known. The ex-
periences of the Bengal famine teach
us that any amount of foodgrains
sent after actual hunger-deaths begin
to take place will be of no avalil.

Bihar is a poor State. Her resour-
ces are limited. The State Govern-
ment are doing their every bit to

eet the situation. They have

rown what little money they had
for development into relief works and
thev are taking up minor Irrigation
and road construction works all over
to provide work for the agricultural
labour. But unless the Government
of India comes to our aid it is difM-
cuit to meet the situation. In this
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context I fail to understand why only
6 lakh tons of food have been allotted
to our Province in the face of this
gravest crisis. Never in the past
seventyfive years had such a calamity
visited our people. The famine that
had gripped Bibar in 1874 had affected
just half the present number and
the then Government had imported
10 lakh tons of food to feed the reo-
ple. Even a railway - extensjon was
made 1 therefore urge on the Gov-
ernment of India to increase this
allotment and take immediately the
construction of the Mokhama Ghat
Bridge so as to provide work for the
agricultural workers and transport
facilities for the affected areas.

Our total deflcit has been to the
tune of 25 lakhs tons. But in consi-
deration of the overall food situation
@4 the country the State Government
has asked just for 11 lakh tons and has
demded_ to meet the rest of the deficit
by asking the people to tighten their
belts. But there is. a limit to the
tightening of the belt as well. I shall
again urge on Mr. Munshi to save
Bihar and earn her abiding gratitude.
Mr. Munshi has his difficulties. - But

they are not such as can prevent him -

from saving Bihar at this moment.
But in order to do so the question has
to be approached in all its serious-
ness and things done in a manner
suitable to. an emergency of the
highest magnitude.

But, hunger and famine are becom-
ing the order of the day so long as
we do not radically, change our archaic
land system and ° reorganise. it on
sclentific and co-nperative basis. Dr.
Mookerjee and many others yesterday.
and even today asked for decantrol of
foodgrains and abolition of the limited
rationing in towns as remedies . to

meet the situation, This cry for’

decontrol has heen persistent and is
fraught with disastrqus” congequen-
ces. It is the commercial commun}ty
that has been tenaclously opposing
controls and sometimes even the com.
mon people join it on account of the
exasperation caused by the most in-
effective administration of contrals
by the Government. 1 strongly
oppose the jdea of decontrol at this
hour. I even want that any agitation
for decyntrol shculd be made an
offence becaute this agitation does
not allow the society to accept the

life of controls which is there in spite’

of their protests. In present
phase of India’s struggle for her
future, controls and a life of austerity
are supremely needed. All that 1
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want is that it should be the respon-
sibility of the Government *3 enthuse
the people abcut it all. I must ask
the Government to enforce rigid ad-
ministration of control and particular-
ly price-control. In this connection
partial decontrol of sugar presents an
anachronism. At the Western Court
where I stay each resident has to sup-
plement his sugar from the biack-
market which is selling at Rs. 60 per
maund while the Government rate of
sugar is just Rs. 30 per maund. Simi-
larly, existence of two sorts of prices
for foodgrains. one for procurement
and the other for the open market, is
an anomaly. I want procurement to
ccntinue, but this anomaly must go.
All-out price control is the need of
the ' hour, and Government must
enforce it come what may. I <hould-
suggest here that in view of the des-
perate situation that faces us, offences
like black-marketing, hoarding and
profiteering should be made punish-
able with death. In that case some
hundreds of social sharks will be eli-
minated here and there, but it will
save ‘millions of the sons and daughters
of India. The Woodhead Commission
had reported that for every thousand
rupees of black money made one person
had died during the Bengal famine.

But the basic remedy lles else-
where. Land and population are the
biggest prohlems of this country.
Foreignerg that came to India have
said unequivocally that India’s prob-
lem No. 1 is her land system. And
these foreigners were neither Russians
nor Chinese. They came from Ame-
rica, they came from Great Britain,
Canada and West Furope. In this
connection. I heartily welcome_ the
decision of the “Government of India
to seek to amend the Constitution
with a view- to enable the States of
Bihar and U.P. to abolish the zamin-
dari system and effect land reforms
so ‘that our economy may be put on
the road to progress and prosperity.
I again say that India's economy has
to- be builf with the poor and: hungrv
kisan of the villag> placed in its cen-
tre. ' Today the miseries of this kisan
are the miseries of India. His 'B’rob-
lems 'are the problems of dia.
If he dies India dies. If 'he lives
India lives. I wish Delhi paid its
first attention to  his oproblems. I
wish the Planning Commission made
all its planning with an eye on the
resurrection of the Indian village.
But I wonder, whether with all its
style and promp and . grandeur, New
Delui will be able to do so. Because
I see the new integrated pro-
gramme there is an emphasis on con-
centrated and large-scale farming.
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In the present set-up that will belp
only the landlords and. the big far-
mers who have been notorious for
withholding focd from Government
and starving the people I repeat
that the Constitution must be amend-
ed expeditiously in order to facilitate
the reorganisation of our entire land
system. . Gradualism should not be
the rule in this matter. For we must
not forget that we are running a race
against Communism, and a " greater
race against time.

Mr. Chairman: Mr. Alagesan.

Shri Kamath: May I point out that
under rule 157 of the Rules of Pro-
cedure and Conduct of Business in
Parliament it is laid-down that “when
a Member ris€¥ to speak. his .name
shall be called by the Speaker.” The
rule is categorical on this point. I
would request you to take such action
under that rule as may be necessary.

Mr. Chairman: The implication of
what the Non. Member is saying is
that Members are called even when
they do not get up. Every time they
are getting up here, it is not possible
to give them an opportunity. Many
Members get up at a time and there-
fore they are not able to simultane-
ously catch my eye. . .

Shri Kamath: This rulé applies to
any time. It is a very clear ruling.

Shri Alagesan (Madras): This morn-
ing. Madam, ] had a nasty cut in the
finger and then 1 little thought that
my speech also will be cut into two.
A few days ago. ....

Babu Ramnn;ayu Singh
This is very  objectionable.

Mr. Chairman: I do not like this
remark of Babu Ramnarayan Singh
should go unchallenged. because th
Members -who are calléd upon to
speak, they would have got up at least
half a dozen times or more.

. Babu Ramnarayan Singh: My objec-
tion still contidues, Madam.
S8ardar B, 8. Maa: If a Member is
so unfortunate that a microphane
intervenes hetween the eye of. ‘the
gh;airman snd him, what should he
Lo X4

(Bihar):.

. Mr. Chairmas: The mike {s not
intervening between the hon. Member
who gets up to speak and the Chair
which wishes tc call upon the
Member.-

Shri R. K. Chaudhuri (Assam). On
a moint of order. let this matter be
straightened out. We have been
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a victim of what has been going. o
for a few days here. I want to bhe
clear on this point. The rule says
that when a Member rises to speak,
he should be called upon to speak.
When more than one Member rise to.
speak, it is left to the discretion of
the Chair to call upon any one to-
speak. But we have found here to-
our greatest surprise that not only a
Member who has not risen has been
called on to speak but a Member who
is absent in the House. I want to
know whether we should follow this
rule or we should follow any new-
fangled practice.

Mr. Chairman: The hon. Member
will be pleased to state some instance-
of that kind, namely when a Member
is absent, he has been called by the
Chair. Can the hon. Member give an
instance?

Shri R. K. Chaudhuri: The Deputy
Minister was called upon to speak.
He never stood up.

Mr. Chairman: The Deputy Minis-
ter was present here when he was
called upon to speak. Can the hon.
Member point out a case where an
hon. Member who was absent in the
House was called upon to speak? That
was -never correct.

Shri R, K. Chaudhuri: That is cor-
rect. Mr. Rathnaswami was called upon.
to speak when -he was absent.

‘Mr. Chairman: Mr. Alagesan.

Shrd 8. C. Samanta (West Bengal):
The other day Mr. Rathnaswami was
called upon, That was a non-official
day.. He was not here at that time.

Mr.. an: May I know what.
the hon. Member was doing just at
that time when this thing happened
four days ago? Mr. Alagesan.

Shri Alagesan: I am sorry I have:
been made a victim of these interrup-
tions. 1-can assure my hon. friends
that F would have at least got up a.
dozen times before I was called upon
to. speak. A few days ago a very
strange proposition was put before us
from very high quarters. It was this.
If you hayve got an organization and:
a staff which places orders for about
a million rupees worth of stores and
if you are going to increase the orders
to say, 10 million, rupees, then the
staff also should be increased tenfold.
That was the proposition and because
it came from very high quarters. it
was swallowed by many. though it
stuck in my narrow. throat. But here
I find the Food and Agriculture Minis-
try is going to double their purchases
on import account of food grains dur-
ing the next year to the tune of 40/
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lakh tons at a cost of Rs. 160 crores
and they have not followed the dictum
which I said Just now and they have
really cut down their expenditure by
half. Last year the expenditure
under General Administration was Rs.
41-64 lakhs and this year they -are
‘going to spend only Rs. 1999 lakhs.

Mr. Chairman: It is now one o'clock
and the hon. Member may continue his
speech after lunch.

The 'House then adjourned for
Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch

at Half Past Two of the Clock.
[SHRMATI DURGABAI in the Chair]

Shri Alagesan: When the House
rose for lunch, I just began by saying
that the Ministry of Food and Agri-
culture should be congratulated on
reducing their expenditure by at least
one half. There are Deputy Ministers
‘who are very able men, who have been
acquitting themselves very well. The
TFood Ministry has got a Deputy Minis-
ter whose abilities we know. Though
it is a long time since these Deputy
‘Ministers have been appointed the
position relating to them does not
seem to have been very much clarifi-
ed. The case is different with Minis-
ters of State. Taking a Ministry like
the Food Ministry which has got seve-
ral departments under {its care, it is
‘high time that Deputy Ministers are
-entrusted with departmental respon-
sibility so that the work may be very
usefully divided between the Minister
and the Deputy Minister and pro-
iperly discharged. I just throw this
-suggestion because otherwise our
Deputy Ministers’ talents are likely to
be wasted and also they are likely to
‘become more ornamental than useful.
1 think this suggestion will go hrome
to. prover quarters and: be given
effect to.

A few days back. on the floor of the
Madras Legislative Assembly, a gen-
tleman of the opposition criticised
the Members of Parliament from Mad-
ras and sald that they are ineffective
and they are not able to get the re-
quired quantity of food to the State.
‘He also said that the Government of
‘Madras is neither feared nor respect-
ed in Delhi. T do not know...... :

Shri Ramaswamy Naldu
It is not a fact.

(Madras):

Shri Alagesan: My hon. friend says
‘that it is not fact and I do agree with
him. Nobody can say that the contin-
geat from Madras. composed as it is
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of such front rank parliamentarians
like Mr. T. T. Krishnamachari and Mr.
T. A. Ramalingam Chettiar is ineffec-
tive. Nor can the Madras Government
be subjected to the charge to which it
was subjected. Yesterday, strangely,
my hon. feiend Mr. Satish (Chandra
said that the Food Minister is partial
towards Madras and Bombay. “Let us
examine which of these statements is
true. Not that I take the statement of
the Madras gentleman, but we have to
examine whether there has been a
fair deal to the Madras State.

I shall place a few facts befor: the
House which will clarify the positinn.
I do not say that there has been any
wilful discrimination against the State
of Madras. But, the facts show that
there has not been a fair deal to the
State of Madras. For instance. take
the rationed population. Madras
State maintains the largest percentage
of the rationed population in the
whole country. Out of 12:48 crores
of total rationed population, 3:67 crores
is the rationed population Madras;
that is roughly about one-foufth. But,
it you take the allotments from im-
ports, you will find that only four lakh
tons have been allotted out of the
total import of 37 lakh tons, that is
only about one-ninth.

Shri Thirumala Rao: It is now five
lakh tons.

Shri Alagesan: I shall come to that
later, which itself works*to the dis-
advantage of the Madras State: not
the allotment itself, but the other

. implications.

Both the Governments ~ of Madras
and Bombay asked for one million tons
of foodgrains. Whereas Bombay was
allotted 7 lakh tons, Madras was allot-
ted 4 lakh tons. It is really strange.
Either Madras should have over-esti-
mated her requirements or the Centre
has got a somewhat strange method
of calculation by which they are able
to allot a particular quantity to a
particular State. This has provoked
a very sober daily in Madras to remark
that the Food Ministry here is discri-
minating. It is not a dally ‘which
indulges in rash or {irresponsible
criticism. It is a sober dafly ‘and it
has been led to remark like that. I
think this needs an explanation.

Coming to target of procurement,
the total has been reduced from 51:67
lakh tons last year to 43:21 lakh tons
this year. But. the target of procure-
ment for the State of Madras has been
increased from 11:09 lakh tons to
13:22 lakh tons. I say this bacause
all this go to affect the procurement
bonus and subsidy that is going to pe



6342 General Budget—

given. The revised scheme of procure-
ment bonus and subsidy works to the
detriment of the deficit States like
Madras. Formerly, out of the total
procurement bonus, nearly 25 per cent.
was going to the State of Madras,
because it procured the largest amount.
Now, it has been laid down that no
bonus will be given for internal pro-
curement and .if the allotment f{rom
imports exceeds by 25 per cent. Here
comes the hitch. When the allotment
to the State of Madras was increased
from 4 lakh tons to 5 lakh tonms, it is
an increase of 25 per cent. Because
you put the initial allotment at a very
low figure of 4 lakh tons, now this 25
per cent. increase works to the detri-
ment of the State of Madras, and it
may have to go without any bonus
. whatsoever. If that is the position,
I should very respectfully. submit to
the hon. Minister of Food, that this is
-an unjust arrangement, -and that this
should not be treated as a 25 per cent.
increase for the purpose of bonus.

Again, the same is the case regard-
ing the gayment of subsidies. Out of
these subsidies and bonus, the State
Government was_financing the K G.M.F.
schemes. Now, the States will be put
to a very great difficulty in financing*
their G.M.F programme. As the time
is very short, I shall only touch one
or two other points before I sit down.
Some of us here have been pressing this

question of liberal import of Oil En- '

gines for a very long time; but I must
confess that the results have not been
quite adequate. Now, the spare parts
of Oil Engines have been_put on the
O.G.L. but the Engines themselves are
not. The Food Minister and the Gov-
ernment were kind enough to consider
this gquestion and they have evolved
a new scheme by which a sufficient
number of Engines will be imported.
But. still there is great delay and the
Engines are not forthcoming. Mean-
while, black-marketing in these En-
gines is flourishing. Here, 1 should
say that the well subsidy scheme has
borne gond results at least as far as
the Madras State is concerned. I can
give a few figures. In the State of
Madras, out of a total of about 1 crore
of acres, 20 per cent. or 21 lakh acres
are being irrigated by wells. By the
help of this subsidy scheme, another
one lakh wells have been already cons-
tructed, which brings the number to
9 lakhs of wells. The number of
electric pumps in the State of Madras
is about 13-639 and the number of oil
Englnes is in the region of 8,000 and
odd. The total comes to only 21,000
or 22,000, The gap is quite big. If
this gap is to be filled and if every
well is to be fitted with water-lifting
appliances, Diesel oil Engines should
be placed on the O.G.L
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I shall not take up more of the time
of the House, but shall only touch
upon one more point and it is this. Io
my own district, Chingleput,
the Military authorities had taken
away 6,000 acres of land for the cons-
truction of an ammunition
They do not require the entire area,
but they still 'keep it under them

“without "letting the cultlvators culti-

vate the land. In the same district

“there is a company called the Amal-

gamation Limited which is going to
reclaim 3,000 acres of swamp land,

" .with the aid of experts from abroad.

Here you have the Military keeping

""hold of 6,000 acres and refusing to

return it to the cultivators as they
had promised tHey would do after the
céssation of hostllities—though bth;t
ack.
bu can imagine what an amount of
loss this must mean in the produc-
tian of food grains. :

I shall finish in a minute.

Mr. Sahaya touched on the question
of the consumption by the Army.
Last year the Army consumed 2:12
lakh tons of imported grains and this
year it is going to consume 2:5 lakh
tons. I do not grudge the Army their
food. But in my opinion, the Army
can also be diverted to the work .of
production of more food. They can
be asked to help in the digging_ of
public wells and also in the setting
up of engines. This is not a fantastic
suggestion as it may appear at first
sight or on the face of it. I would
even go to the length of sajylngathat
we may even set up special chakras
for rewarding good work in the fleld
of food prnduction by the Army so
that the Army may begin to take
pride in doing this kind of work and
winning these chakras for themselves.

Pandit Kunzru (Uttar Pradesh):
On a point of order, Madam. I have
to move my cut motion which is No.
222 on page 19. Shall I have an
opportunity of moving it?

Mr. Chairman: Yes, the hon. Mem-
ber will have the ?portunlty to move
inés cut motion and also to speak on

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): There has been a
great deal of controversy over the
question whether we have self-
sufficiency in the matter of food or
not. There are some hon. Members
here who hold the view that we are
self-sufficient in food even now and
there are many people outside also
who hold that view. But there are
many who hold the opposite view.
But whatever may be the correct
position, we know it for a fact that we
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do experience scarcity of food in the
country at the present time. This
scarcity should be remedied and we
have to save the people fram starva-
tion as we find people in some of our
States are almost facing starvation. We
Jave had also to cut down the ration to
44 chattaks. These things show that we
are not now giving sufficient food to
the people in the country. Well, there
are two methods or means or courses
that we can adopt to meet this scarcity
in food. One is to import from outside
and the other is to increase produc-
tion in our own country. As regards
importing. from abroad, there are
.certain difficulties in the way. ‘hree
conditioris have got to be " fulfilled.
One is that the grain we want gshould
be avéilable in some other country
‘wheénce we may get it. The other is
that we.should have,sht +SPRCE or
the means of transport for getting that
food; and lastly there should be inter-
mational peace also. If any of these
three conditions is not fulfilled, then
there is bound to be difficulty in im-
porting food. Therefore, this course
of importing it from outside is uncer-
tain. Then whdt is the course left?
“The course left to us is to increase
‘internal production. This increase in
wroduction can be effected in two
ways. There is the immediate in-
crease that could be effected by certain
means and there is the permanent and
‘long-range production plan that would
take some time to be realised. If you
should have permanent self-sufficiency
in food you have to turn to blgger
projects like the projects of 1rrigat}on
and fertilizer production and the like.
As regards imports, again, I find that
‘these have become more or less, re-
gular features in our land. Tn normal
or good years we import about 15
million tons and in bad years we im-

ort to the extent of 4 million tons.

e have all along been having these
imports and to rule out absolutely all
imports. I think would not be proper.
‘Moreover, we have got to maintain
our relations with such countries as

Burma, Thailand and other countries"

wherefrom we get rice and give in
return things which they want from
us. We cannot allow this relationship
to disappear. My submission. there-
fore, is that we cannot absolutely rule
out all imports and to do so  would
be neither proper nor desirable and
not even practicable at the present
moment.

In 1950 we wanted to stop imports
and increase procurement. but it so
happened that ttat year was a year
of calamity and gradually it became
apparent that we could not realise our
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expectations. We had a number of
calamities such as floods and droughts
In many parts and then the earth-

.quake in Assam and on account of

these calamities a number of States
were affected and the programme that
we had that we would in the course
of a few years' working of the Grow
More Food campaign be quite gelf-
‘sufficient so far as food requirements
are concerned, was not fulfilled. It
actually happened that our deficiency
gradually increased and our total

:production which is about 40 million

tons per year was found to be insuffi-
cient and we had to import about 6
million tons or more to feed the neople
of our country. 8o .it is clear that as
far as importing of food is concerned,
that is not a ' permanent :solution and
we cannot achieve self-sufficiency that
way. For that it would be necessary

“to ‘'work out ‘our*detelopment . schemes.

nese may not bring results imme-

diately, they take some time and also
a lot of money. In our country we
have so far invested ‘Rs. 250 crores on
these projects out of ‘which Rs. 140
crores have been contributed by the
Central Government and the balance
0! 'Rs. 110 crores by the State Govern-
ments. But as 1 said, these projects
will take some time to yield results,
In the meantime. these OW-more-
fqod programmes thit we have had,
yielded some results.

We had provided Rs. 13 crores or
more in the year 1949-50, and a little
over Rs. 31 crores in the year 1050-51
for the grow-more-food campaign, but
we find we did not achieve any large
increase in our production. So. I do
not think that scheme also is very
helpful in our present problem.
In spite of all these investments we
find that we have not gone far ahead
in. our scheme for becoming self-
sufficient.

Then the course that is open to us
is to help the small cultivators: by
helping them we might encourage
them to produce more. That way we
might be able to uchieve some imme-
diate results. Attemots ha-e been
made in this direction, let us see how
far they succeed.

The next point I would like to sub-
mit is in regard to certain problems
that face my own State of Uttar
Pardesh. In Uttar Pradesh our
staple food is gram fjust as in S0
many other places it is barley or
wheat. Most of our villagers eat
gram as well as barley and wheat,
We were somehow or other pulling
on in trying to meet our requirements
of food-grain but in 1943 we were
directed by the Central Government
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to send out sbout one lakh tons of
gramn to otner Stutes and that made
our position precarious. That pre-
cariousness continued for a long time.
We were gradually recovering from
our difficull position when in 1950 we
had a number of calamities of nature
like floods and drought and on that
account our crops were damaged; a

number of Districts of Eastern U.P..

suffered very badly. The position was
so difficult that we could not feed our
people. The position became worse
with the movement of gram from our
State, because actually gram dal was
exported at Rs. 17 to 19 per maund
Aas price of gram ‘and not of dal had
veen “fixed. On account of that our
‘procureément has suffered very badly.
Unless some -stéps are taken by ‘the
Central Government to st that
movement of gram from Uttar; Pradesh,
our Rabi ‘proc¢urément will be very
much hampered and we will not be in
a position to feed our rationed popula-
tion.

«Another point is that the recent
tains have very badly damaged the
crops in Uttar Pradesh. About 25
per cent. of the crops have been
damdged. I dare say that some provi-

sieon has to be made on that account
also.

The last point I would submit is
that although we have undertaken big
schemes of development like model
farms they are not of much use to our
agriculturists because in those farms
which are called experimental agricul-
tural farms they use tractors, where
they have large-scale agricultural
operations. They are meant to serve
as models for our kisans who own
small holdings of a few bighas in
which they cannot use these tractors.
where they cannot use these fertilizers
or the fube wells. So these experi-
mental farms which are meant to serve
as models for the kisans are absolutely
of no use to them. Therefore, the
work of the Agriculture Department in
this respect has been of very little
help to these kisans. 1 would there-
fore suggest that our scheme should
be so planned as to be of help to our
kisans, and the big schemes which
have been started should also be
viewed from that angle so that they
may be useful to the kisans of our
country.

Pandit Kungru: It has been said
that our grow-more-food campaign
could not succeed because we have
been having bad years since 1948, but
we had hoped nevertheless that
those in charge of the grow-more-food
campaign would be able to show
substantial results. I fear, however,
that our hopes have not been realised.
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It is claimed in the ‘note on the grow-
more-tood campaign ‘which has beeu
circulated to hon. Members that
the three years 1948-49, 1949-30
1930-51 production ‘has increased as &
result of this campaign by 344 lakh
tons over the production in 1947-48.
Now, this production has been calculat-
ed by employing what is called in the
notes ‘‘conventional yard-sticks”, but
after what the ‘hon. Member, ‘Shri
Jiwala Prasad Srivastava told us the
ofier day about the manner in which
the formula that is now being used
y the

by Goveriiment was devised

{tish ‘Government in the old days,
‘we can have hardly any faith in the
Gorrecthess of ‘that ¥ormula. -Apart
from that, the year 194748 is not
comparable ‘with the later years for
the. area’ for which “figutes -have been
givén from 1948 to 1950 is larger than
the area covered in the year 1947-48.
In the elirlfer years there were many
areas that &ither submitted no report
to the Government of India or sub-
mitted only partial Treports. Now,
‘however, the situation has changed.
Consequently, it is not &nough ‘merely
to say that production is now suts-
tantially greater than what 4t was in
194748, but it is also necessary to
show what allowance must be made
for the food grown in the area which
was not included in the figures for
1947-48 'in order to enable us to know
what the real increase is. There is
‘ofle more thing that I should like to
say in this connection. We have had
a succession of bad seasons and we
have been told that our failure to
realise our schemes is due to these
seasonal calamities. But strangely
enough, we are asked to believe that
although the plans of the Government
in other respects failed, the target of
more production in respect of food
has virtually besen achieved! Taking
the three years 1948, .1949 and 1950
together. I believe that the target of
production was 357 lakh tons, and
now we are asked to believe that the
Food Ministry has succeeded {n
increasing the food supply by 344
lakh tons. that is. in virtually achiev-
iirtug the target that it had placed »efore

I find it very difficult to understand
this and I shall be grateful to the
hon. Food Minister if he will explain
the figures contained in the note to
which I have referred more fully than
thev have been in the note.

3 rm

It is very unfortunable that we have
had some calamity or other to face
at least since 1948. But {s there any
year that can be called normal? We
are used tn calamities. though the
extent of the calamity may vary {rom
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year to year. If the Food Ministry
wants to place complete reliance on
its Agures, it should review the posi-
tion in this respect for a series of
years and tell us in what respects the
last three years were substantially
worse than the immediately preceding
years. .

Another question to .which I want
.to draw the attention of the House is
the production-of cotton and jute which
forms an essential part of the inte-
grated production scheme. In - the
current year, we have failed to- reach
the target fixed by the Agriculture
Ministry-both in respect of cotton and
jute. I.hope that they and_ we will
bave better luck next year. But what
I am cqoncerned with just now is the
area that will have to be diverted
from food crops in order to produce
cotton and jute to the desired extent.
Shri Jaitamdas Doulatram stated in
March 1949 in explaining the new
policy of the Government with regard
to production of more food that about
46 lakhs of acres that were then under
food crons would have {o be placed
under cotton and jute in order to resch
the target in respect of these comunu-
dities. I understand that the area
that will have tao be diverted is
‘estimated to be only 39 lakhs of acres,
but I am sure that the quantity of
cotton and jute that Government are
now aiming at will not be found
sufficient for the needs of the country.
In the case of cotton, I think it will
be necessary to provide for a reserve,
s0 that the mills may not have to
depend every year on the production
during that year. In regard to jute
t00. the target will have to be increas-
ed as time goes on. We may, there-
fore, take it that substantially more
than, say. 40 lakhs of acres will have
to be diverted from food crops to
cotton and jute. How .then is the
Grow More Food Campaign. to succeed
fully?

My hon. friend the Food Minister
announced yesterday that self-sufficien-
cy could not be attained before 1954.
T ask him whether it would be attain-
ed even then. During the years that
will elapse. population will increase

turther. It may increase by flve to.

six millions. Apart from this. it is
clear from what I have said that if we
are to succeed, we should think not
go much of extension of cultivation as
of intensive cultivation. that is to say,
our efforts should be to increase the
yield per acre. I know that this is a
part of the policy announced by Gov-
ernment in 1949 but 1 do not know
whether it has been fully carried out.
Although it was then said by Govern-
ment that their effort to grow-more
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whole of India but would be concen-
trated over a smaller and a mana-
geable area, I doubt whether even
now their effort is not too dispersed.
I suggest .that the area in which pro-
duction is to be increased by the use
of fertilizers and manure, by the
provision of better seeds and irrigation
facilities, should be smaller so that
Government may be ‘in' a position to
know to what extent those whom they
help are carrying out the intentions
of the Gpvernment. Apart from this,
it will be necessary.to have a larger
trained personnel so that technical
assistance . might be readily available.
In a manageable area such technical
assistance as is quickly  forthcoming

. will be of the utmost use.

There is just one more point, that
1 should like to speak .about. The
integrated production ‘scheme  while
making provision for growing more
cotton and jute is absolutely silent
about the greater production of oil-
seeds. The important place that they
occupied in our economy only a few
Years ago is, I am sure, knpown to
every hon. Member. They were a
valuable means of earning foreign
exchange. Because of the rise In
their prices, their export has become
impossible. I know that the hon.
Food Minister has already got a good
deal on his hands but if he wants
really to have an integrated produc-
tion scheme his efforts must be to
improve agriculture as a whole and
not merely to think of growing more
food. In this setting only he will be
able to achifeve his purpose even
in spite of food. I hope that when he
speaks he will tell us what s the
policy of Government with regard to
oilseeds.

Lastly, I would refer to the question
of de-control to which some hon.
Members drew attention yesterday.
1t is not pleasant, to think of per?etual
control over food. Yet, what is the
altern@tive at the present time?
People would certainly get tired of
control if they feel that it will con-
tinue for an unlimited period, but
de-control will be possible only when
the trade can be sure of importing
food from outside. It must be sure
of getting food in the necessary quan-
tities and also of getting the shipping
required to transport that food to India.
Government will help trade in this
respect and I venture to think that
the time-will soon come when what-
ever the results of the ‘Grow More
Food Campaign’ may be, there will
be a cry all over the country for
de-control. I should like Government,
therefore, to think of this problem of
producing all those things that are
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more valuable than food, 36 that we
.may be able to get as much food as
we want in future from other coun-
tries. I am not for immediate de-
control. I think those who think that
.'a large quantity of food will be avail-
able as soon as a policy of de-control
is followed can put forward no argu-
ment in favour of their demand. This
is what was said in December 1947.
Food was de-controlled accordingly.
But the results of the policy that was
followed then were disastrous, so
disastrous that wg, are suffering
from their consequemtes even now. I
hope the Government will not think
merely in terms of growing mote food,
or even more cotton and jute, but
will take a wider view of the matter
and see whether they cannot so frame
their economy that while Increasing
the internal food supply enable the
country to get the balance that it
will need in future years from outside.

Mr. Chairman: The time between
now and four o’clock is so short that'l
would request hon. Members to confine
to the time limit. If they are able
to speak wjithin seven minutes, that
will enable wmore hon. Members to
to participate in the discussion.

Shri Iyyunni (Travancore-Cochin):
May I suggest that the time may be
extended up to at least 5-30 so that
hon. Members who had had no oppor-
tunity to speak on this important
subject, may be given a chance?

Mr. Chairman: Is it the intention of
hon. Members thaff they need only
speak and that the hon. Minister need
not reply to all their points? 1f they
are anxious to have a reply to the
points raised by them, they should
give the hon. Minister adequate time.
I would in the meanwhile like to know
from the hon. Minister what time he
requires to reply to the debate.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Either the
House wants a reply to the important
points that it has made or not.
Whatever time you give me, the result
will be that T will say that the reply
to the other points could not be given
for want of time—that is all T can
say.

Mr. Chairman: Perha;ps. hon. Mem-
.bers feel that the Food Minister 1is
:ble enough to reply within one

our.

Shri K. M. Munshi: I do not want
to be bound down to any time-limit and
’;t;epx]xy 'btg {glid la}e .on &hq{. I did . not

8 point aF ,,e__othor..,‘ am
comiplétely in y%ur‘ "hands.  Members
may go on speaking as much as they

‘4¢ PSD
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like, If I feel that I «annot do
justice, I shall say “I will keep these
points for further reply.” I must
take suffictent time to answer, at
any rate, the important points.

Mr. Chairman: 1 would like the
House to tell me as to how long the
hon. Minister should speak and at
what time he should start.

Some Hon. Members: We want a
full reply.

The Minister of State for Parlia-.
mentazy Affairs (Shri Satyanarayam
Sinha): The hon. Minister wants an
hour and a half. I would therefore
suggest that the debate may conclude

. at 4 o’clock, when he may begin his

reply.

" Mr. Chairman: The debate will
conclude at 4 o'clock when the hon.
Minister will begin his reply.

Are hon. Members agreeable to con-
fine to the . time-limit of seven

minutes?

Shri Raj Bahadur (Rajasthan): May
I point out, Madam, that there are
cases where not even one Member
from certain provinces, which are su-
flering from dire scarcity of food, have
spoken?

Sardar Ranjit Singh (P. E. P. S. U.):
Production of food can be increased
on sound lines if irrigation can be
extended. Even barren deserts can be
converted into green gardens and
smiling flelds by irrigation. The work
on dams and canals that are already
under construction should be speeded
up. More and more tube wells should
be constructed. The Government have
planned to construct two thousand
tube wells in the coming year. T think
that this number is extremely inade-
quate and I submit, that at least
4,000 tube wells should be constructed
evlereyd year till the food problem is
solved,

PEPSU is a surplus area. This yepr
the PEPSU State has supplied 2 lakh
tons of foodgrains to the deficit areas.
It two or three crores of rupees are
invested in constructing tube
wells in the PEPSU Union,
I am sure that this Union would
be able to produce and supply an
additional quantity of 2 lakh tons of
food-grains to the deficit areas or to
the Central Government. Vast Govern-
ment lands are lying vacant. These
lands should be allotted to the refugees
or to such parties that can develop.
them within the next two qr three
years, Cultivation of such crops
should be encouraged which give five
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to ten times higher yield than food-
grains. The cultivators of our country
can solve this problem. By working
hard in their flelds they can improve
their lands and increase the yield by
The cultivators
must work hard, increase production
and makc the country self-sufficient.
I know the Government realise the
gravity of the situation and the
seriousness of the problem and will
tackle this problem with all th

resources at their disposal. -

I would now like to make some
observations about the sugar industry.
Most of the sugar mills lasé year
started crushing sugar cane on the

.15th of November when the cane was

unripe, and the recovery of sugar
from sugar cane was as low as 8'2
per cent.

Up to the 15th of December the
sugar mills crushed about 10 crore
maunds 0f sugarcane and the recovery
was 1;2 per cent. lower as the cane
crushed was not fully matured. The
couritry have lost about 12 lakh
maunds of sugar worth about Rs. 360
lakhs. This sugar has passed in the
molasses tanks in the shape of mola-
sses. The Government have lost Rs.
83 lakhs as excise duty and Rs. 122
lakhs as other taxes. I submit that for
the future the Government must not
tempt the sugar mills tp crush cane
before it is fully matured. Other-
wise it means an unnecessary loss to
the country. The question when the
mills should start crushing cane ought
to be left at the discretion of the
mills management as they can judge
better when tbe cane is ripe and when
it should be crushed.

Shri V. J. Gupta (Madras): Now the
food problem has become a very
difficult one. Controls are found .to
be very bad and controls have brought
discentent, and hatred amongst the
people towards the Government and
the Congress organisation. If the
“ongress and the Congress Govern-
ment lose any hold on the people it
is only by the controls we are pur-
suing. Under controls the pity 1is
that the producer is compelled to take
his produce to the Government and
offer it at a price fixed by the Govera-
ment and not at the price he requires.
And the consumer is forced to go to
the Government and beg of them and
be satisfled with whatever they give
and pay whatever price they fix; the
consumer Is not able to purchase what
he likes and eat what he wants. That
is the secret of the disrepute for
controls. There is no time to describe
the mischief, the maladministration,
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the impracticability and the impossi-
bility of continuing the food adminis-
tration by controls. It is practically
impossible.

About the availability of food my
friend Pandit Kunzru said just now
he doubted whether there is sufficient
food available in the country. From
1947 onwards we are having these
controls. What is the result?
Gradually a ration from 16 oz. has
peen going down and it is now 6 oz.
Yet people: are living. But people
are not living on these 6 ounces. They
are having sufficlent rice. Those whe
are rich and resourceful are getting
any quantity of rice, not openly but
in the black-market. You cannot
deny that. I am glad that even our
hon. Minister has admitted that there
is a well-founded establishment of the
black-market in food-grains. It is
there. But the only thing is that poot
people are not able to go to the black-
market and they are suffering with
the little quota that you are giving,
namely 6 oz. Therefore, even the
wage-earner says “Remove the con-
trols and we raise up our wages and
buy in the open market at any price.”
Therefore, there is foodgrain available

in the market. If not, the Gov-
ernment are importing food-grains
from abroad at a huge cost. Let

them bring. I do not want them to
give up purchasing fdod-grains from
abroad. Let them purchase whatever
they want and keep a reserve. Let
them abolish these eontrols and leave
everything to the open market. Let
people get things from any Province
or from any district. All the inter-
provincial and inter-district barriers
must go and free trade must be estab-
lished. Then there will be no scarcity.
there will be no discontent among the
people, and we will have a pleasant
atmosphere to breathe in and content-
ment everywhere.

In regard to food production much
is talked of the Grow More Food
campaign. About Rs. 60 crores are
being spent on Grow More Food
campaign for 1951-52. In my honest
opinion all this money is not rightly
spent. All this money is not reaching
the actual tijler. Much is being
abgorbed on the way. Therefore,
what I say is that instead of frittering
away this huge money by means of
loans or bonus or subsidies, utilise
this to improve agriculture, to bring
in more land into cultivation wherever
it is possible without waiting for big
multi-purpose projects.

I have pointed out the other day
that there is a vast area of nearly
sixty thousand square miles touching
four, Provinces—Madhya ‘Pradesh om
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the north, Hyderabad on the - west,
Orissa on the east and Madras on the
south. This is a big area crying for
development. What do _you find
there? You find a very rich and
fertile soil where there is 100 to 120
inches of rainfall every year. But
how is it left uncultivated? It
#s only on account of a virulent type

of malaria raging there. The whole -
area is hyper-malarial. What I sug- -

gest is this. “When I look to Delhi we
have- got here a big All India Malaria
Institute. We have another Agricul-
tural Institute at Pusa. And we have
got the C.W.LN.C.—the Central Water-
ways Irrigation and  Navigation
Commission. We have got everything
in Delhi. Simply shift portions of
these organisations to that area on
the east coast somewhere. You have
got the Rice Research Institute at
Cuttack, a well developed Government
Agricultural Farm at Anakapalle and
a branch of the Malaria Institute at
Coonoor—if you pool them all and
place them at a convenient place at
the border of this vast area‘ Vizaga-
patam you can reclaim the whole
area without heavy tractors

or
tube-wells costing Rs. 35,000 to 40,008"

each. Without all these things you
can cultivate this area. And who are
inhabiting this place now? A few
hill tribes are now.living in this area.
I appeal to the Food Minister, to the
Finance Minister, to the Planning
Commission that they should all sit
together and plan to reclaim this big
area. Then there will be no scarcity.

On the other hand we may be able .

to supply to foreign countries also
who may be in need of food.

o) a% & wWw : gAEel o,
w9} 9t qR oA wrawg far
g W ¥ for & sm #amrd
g TR 2@ N T e oF
TCEMIIE A NG 19w 3wy
R woea B3 sm ) &) Eqd
W W o srrEre Seacw
R A v waer fear @l adww
T qft it sy afom s R,
fox Y dar & agt o WA
XET  F FgI, A4 qFAT q47 Y Hq¥
™R oA § e R
T g 9T g w g 2w d e
@ T Wl A faemgfe o o
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folcafi@ avd &1 g0 ® BeAr
g fe gmd st @ et g€ d,
W & g e Ted g @
T £ qT T HG A WY AT
aifgd @ TF 9T faA & AN
HAWFAT € AV FH A g &
X FAT d'r wT € fegwe Rt
FEEX ¥ @ 9% 1w & fod
¥ wmag 5 Nqw swi @
g & qff s & gare Qv
wifgd 1| qfr e wqw § oW
% ofeads a@f grm @ A @re
AW g a% gET aE awdr |
g gt & aw ¢ fr g Y
dur7 (session) # faurr *Y dxfumy’
w7 & feg sumelie &1 owg WY
gy fear or ey € 9 ¥ oW
aF gg sgaeqr g % oran e
wa qfe ez (State) M & e
W gwT A g ST A U o
wd ox Afr? ot of % 3g sw
% g%, 77 aF @@ gwedr @@ A
R awdt ) @ dwT § ag @ ow
wifgd f& ot T wrea ) gl
R gwT A T ST W g
oftT qrEw & W ¥ & SrEry
NEF Ty & gwd A@ § ST
W Yfa T @m v aw fa
g 37 faal & IR wd @
@ | 7w gfiEed s orfird
N gura w3 A § FH A 9397 )
ghed @l alx g & am F
A FTEETT 3T W At g wAw
wifgd 1| afg ¥l JMA & 7E syaAEYr
ot 7€ @ frael & uw Aar
I o WA WX T ¥F wwAT
frard ¥ g waw
sren-frdT 8 Wt
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[*h Tdwe =]
a% AT A7 & 9gF XA |
oF awa fearmar . ar | ag wfee

gfar (defivit arca) 9t wafoq

wgi 9T v %1% smE (Crop Con-
trol Order) srdr fear ar ¥&d

wiwr ug gt feag A a¥ 7 &

A FAG AT F A § cqEIe
g T, I FER gl w oY s
& o1 A & S A 5 R S
W F ST FA F) Araawar § o
HIT g 2@ ar gw A ag fafe gvm
f& ga ¥ SART ST AT FA gAR
gfeor & sl A, awd, wETE, AEE-
F-RINE, AT AT gRETE T E |
T W Af a9 (¢ @ R @™
T SFIT T emaTEEAr g g |
g tj4e F ferw (figures) ¥ aar
goar § f5 R @@ & weer Ay
¥ oumr g & & ¢ s &7 A
faargal :1 fear W@ 1 Co FAT A
® FATA 13T ¥ AT | TWET g

sEwE ¢ fF Y v & W §

Q@ AR IS FE W IEQ §
forg ¥ =g saT AATS G fFar S
A& g Wt AT ange Smar §
g q T )

QET & WG W AEIR, AmE

fagm sz _sdar & faor W o

i o = w1 Sfwfae gar §
wg i STy W # wEd g )

W AR ST W AT afaw & s

! 9T F< Ay frgenT § o foarad
gag ua faer ¥ awoed &1 9@ 49
teyo & fed & qar =war § fe
oraw @i d fWer §T g Yo ¥
tee g T gat SRy ey fadr
wdY T I QF AP e A ey
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fe g oo §, Wit axg w7 T
wowg §, a1 fasy wdw ok gl
farad avew § 1 @ fareal & @ .
#fr g w7 Nfgd |

L R
% qx wroa A awr-§ e wmom
T8 §1ar fF ag 7o wTa | wr ww
T G &) A gang e ag W
¥ g8 *0 #T. @ g, Sfea w
A FT W) 7 e ¢ @ 7wk
1w A far mar @ 1 wgt 9T v
T S 7 gEW ¢ fRamEl w
IR AT AR FP A @R, AW IW
FY FERIFAEY F foQ A9 39 A} HW
(loan) 2 g, & T 1 @@ W,
@ F frmeg & arg s wTar g
AR qgi W A W @ Q
T |

T AR FT FHF A& TG
&ar @Y S 9T g1 Y, @ S9 M
o e T W qTeiEa £33
aEd E ) AR I few 3@ &
awt "W g fF o e we
A ¥ af@ N wwe aga ot
gf &) ofd o1 W@ e T W
WE FT Y4 TG TF T 4T § ) S
afz gah A F W oW @ @
fagag g1 fogm T g@q 99 aGT
AT oW H w4 gAY | A A AT
W WK G WA (grow more
food campaign) ¥ @wa= 7 |

e (forest) & aik # AW
e §r FE O e Al
oY gorr, dfe ot R @@ @ Tk
o ¥ gy qar aft e fr oy
e 2 F ARt o Gt whl it



€1 o X fie qut A e
v ag o s HTAT § 1wy Qev
Yo v d faw ¥ Wi w1 w2m
v @ 1 agt A g g e ww
¥ SR eI T ) gk agt
W T ad q WEREA TR T g
@ gag weay o o fe afor St
O Acgfod ga & 0 Tefrar
7 frwer | o fearddz & fred
wiwm w §W (e o9 @
wafa ¥t 9g g q@AEET AT g |

# oy WY §gT wrgan g e Q@
wE i O 9 o ¥ ot A
w7 Wy Af9F T@ |

wtHz  (procurement) ¥
Ty F AR OE f arr s &
W §¥ W OF @ & A qwm w
v g foie g3 fewRde
( food department ) 1 aww ¥
werfa g€ & 9w & wg & v arfawae
=t 7 ¥t faeew (levy system)
w § 1 Ffe & ag oft § fr afawr
& wia) & ST A= syEEAT ATAAHIK
wNA 4 € | &faor F T aral § W ag
wpEdT W AT 7 qIfE Sgrar ¥
wrar NEE 2 | ava, W 6]
fzaare & o s, &, fazre st
eflar § TF ot sqawdr g ey,

o aTEY SiAT F el e oy A E

g v wqfgd fF foar s &=
ST A WA Y A W aew @
WE Ty T adr @ W
wqwd (Consumers) @ &% |
®) ¥dY a7 ey amw ag #31@ o fear
oTT AT WY T IW ¥ T BT FT
feqr wrg oY fafwa ww & snw WY
by, wg ay wEdy A Ty W
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fedfaitem  (deterioration) g
o § 7 = @ wwm

AT N e W gy
W R & 919 AR FqT W gNrar
TN ‘

(English translation of the above
(speech)

Shri Radhelal Vyas (Madhya
Bharat): I am thankful to you for
having given me an op ortunity to
speak. Of late our foo condition
has been becoming a headache despite
the efforts that are being made for the
last five to six years to solve this
peoblem.  Shri Jairamdas Daulatram,
formerly Minister of Food, en-
deavoured hard in this respect and the
present Minister of Food is also taki
much pains to get the country out l:)’
this difficulty; but, as an hon. Member
rightly said, it is a malady growing
worse with treatment. Much has
already been said regarding this. We
cannot possibly depend upon other
countries’ alms. We have to make a
note of whatever mistakes we have
made and whatever wrong steps we
have taken so that in the future we
may be able to follow such a path as
may be right. We have to explore
the possibilities of producing so much
foodgrains from the next year as may
enable us not to depend on other
countries for our food requirements.
Reforms in the land laws are to my
mind fundamental necessities to attain
this object. Unless we amend the
laws regarding land. fond situation
will not ecase. It is a welcome news
that the Government are proposing to
amend the Constitution during this
very session. But unless the pro-
posed legislation has the provision that
the entire land will be vested in the
State and the cultivators will cultivate
the land on the terms and conditions
prescribed by the Government, the
food problem will not he solved. In
this very session an enactment should
be passed to the effect that the Govern-
ment will own the entire land and will
give it to the cultivators for cultiva-
tion. The existing cultivators will
have their possession on their lands so
long as they work in accordance with
those rules. The mere abolition of
Zamindari and Jagirdari systems
would not do. The third party bet~
ween. the cultivators and the Governe
ment must also be abolished. Should
such provisions be made during the
resent session, the peasants will be -
lled with fresh enthusiasm and I
ocan dare say we will become solf
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sufficient in this respect from the next
year.

Before the formation of the Union of
Madhya Bharat an experiment was
made at Indore. It being a deflcit
area, the Crop Control Order was
promulgated there. It was ex-
perienced that within a couple of years
not only did it become a seli-sufficient
area, but also began to supply food-
grains to other states as well. This
Crop Control Order is, therefore, re-
quired to be extended to all the States.
We see that so far as scarcity of food
is concerned, some of the southern
States as Bombay, Madras, Travancore-
Cochin, Mysore and Hyderabad are
the worst affected areas. These
States require something about 18 to

19 lac-tons of foodgrains every year..

The figures of the year 1950 show that
21 lac tons of foodgrains were imported
from abroad out of which 18 lac tons
were given to these States. The food-
grains that were imported costed us
80 crores of rupees. More efforts
should, therefore, be made in the de-
flcit areas to grow more food so that
the money may not go out of the
country.

,Among the States of the north there
is a deficit of three and a half lac
tons of foodgrains in Assam, Bengal,
Bihar and Orissa combined together.
There also more production is required.
With the exception of thesé four
States and the States of the south, all
the States of India taken together are
food ‘surplus areas. By the figures
of the year 1950 it is disclosed that
all of these States combjned together
gave 188 thousand tons of foodgrains
to other States. An hon. Member
has just said that PEPSU is a surplus
area. Similarly, Madhya Bharat,
Vindhya Pradesh and some other
States also are surplus areas. In
these States also efforts should be
made to increase the production.

They say some Malwa Board has
been set up in Madhya Bharat, but
it is not clearly known where it is
working. .Probably it is working
somewhere in Bhopal; but it has
nothing to do with the greater area
of Madhya Bharat. More capital {s
required to be invested there. 1If
the Government cannot do anything
for the peasants they should at least
advance loans to these persons for
their requirements and realise inferest
on them. Even this, I am sure, can
Jead to our food problem being solved.

I wish to draw the Government’s
attention to what will follow in case
the Crop Control Order is not enforced.
We can see from the figures that
dhania crop in Madhya Bharat has
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been much satisfactory this year. Its
price has come down from Rs. 120/- to
Rs. 65/-. But if the prices of other
commodities continue to be high, the
cultivators will certainly like to pro-
duce only those very particular things
and production of foodgrains will be
scarce. So much about the ‘grow more
food' campaign.

As regards the Forest Department
I have only to say that although there
have been things like Vanmahotsava,
we do not~exactly know what are the
functions of the said Department. We
know that in other countries Forest
Department does stupendous work,
It checks soil ecrosion. It is not
known which forest ‘has been planted
here. Last year Vanmahotsava was
celebrated in this country at a time
when there were no rains and as such
it bore no fruit. The work done by the
Forest Department during the last
year and the progress made thereim
should be made known.

I also wish to submit that such
crops may be sown as may help en-
hance the country's trade.

As regards the system of procure-
ment I have only one thing to submit.
There cannot be one and the same
system everywhere. ~The Report pub-
lished by the Food Department says
that in most of the States there is no
levy system of procurement. It adds
that among the States of south, Tra-
vancore-Cochin has got the best
arrangements. Similar arangements
should be extended to other States of
southern India as well so that the
procurement may be maximum. Sepa-
rate machinery should be set up for
Bombay, Madras and Hyderabad and
for Assam, Bengal, Bihar and Orissa.
In the rest of the States levy system
ghould be introduced and such pro-
vision should be made that the States
may take as much foodgrain as they
like and the remaining portion may
be purchased by the consumers and
not by the traders. The prices of the
foodgrains that may be procured from
the cultivators as levy should be paid
aceording to the controlled rates. What
remains with them after the procure-
ment should be allowed to be sold im
the open market. These measures
will definitely go a long way in In-
creasing the production of foodgrains
and thus the existing deterioration im
the situation will cease to continue.
With these words I once again thank
you and close.

Shri Iyyunni: 1 request that the
Members of Parliament will pay some
heed to a submission that I have %
make on behalf of Travancore-Coshia
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Btate. I need not-state that Travancore-
Cochin is a highly deficit State in India
in regard to foodgrains. The extent
of the territory even though it is only
9,155 square miles, the population is
87,80,000. Of the 18 States in A and
B parts in the whole of India, it s
the smallest State. At the same time
it is so populous that there is no other
country in the whole of Incia which is
equal to it. Out of this 9,155 square
miles, you will find that one third of
the country is forest region. Then
there are only 6,000 square miles of
area and the population is 87 and odd
lakhs, If this is worked out. it will
be seen that for one square mile the
population will be 1500 which is a
record figure in the whole of India.
Even though it is very deflcit with
regard to foodgrains it is one of the
most fertile regions in the whole of
India and from the point of pictur-
esqueness, and beautiful scenery I may
concede it is certainly next to Kashmir.
All the same it is one of the few
laces which will attract tourist traffic.
hat I have to submit further is that
the deficit goes to the extent of 60
er cent. in the matter of foodgrains.
here is no other State in the whole
of India where the deficit will amount
to 50 per cent. In Madras the deficit
is only 6 per cent. In Mysure it is 11
per- cent. anid in Hyderabad it is 6
ﬁ:r cent. if we look at them from the
ported foodgrains they have from
abroad.

Now, the point is this. The State
is incurring a Jloss of Rs. flve crores
per annum on the foodgrains that it
purchases from the Central Govern-
ment. The total revenue of the State
of Travancore-Cochin iswonly 14 crores.
Out of that, if five crores is to be de-
ducted, what will be the financial
position of the Siate? I say filve crores
only with respect {o coarse and broken
rice that is supplied. If we pur-
chase fine rice, then the loss will
mount up to 7 crores. If we take
away seven crores out of the total
revenue of 14 crores, how can the
administration of the State be run?
Can such a thing be permitted by the
Centre?

Now, some decisions have been
taken by the Food Ministry with
regard to the food that is supplied.
Usually, the rice that is ied is
coarse and brokeri and calculation will
be made on the basis of coarse and
broken rice. As a matter of fact,
after the lapse of one or two
months, we are told that the
rice that is supplied to us
fine rice. In that case we have
m Rs. 3 or 4 per maund more than

price that we have to pay for
broken and coarse rice. That comes
to Rs. 80/- lakhs for a period of three
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months.  Even if the rice that is
supplied is broken and coarse, we are
incurring a loss of 80 lakhs. If it is
worked at the rate of 160 lakhs for
three months, it comes to a loss of 2
lakhs per day and for- 365 days it
comes to 7 crores odd. Now, what
is the subsidy that is given us? It was
fixed .at 1§ -crores. Subsequently, it
has been increased to 2} crores by
the merciful Finance Department.
Even now, we are incurring a loss to
the extent of 2§ crores. If the rice
that is supplied to us is fine rice, we
are put to a loss of at least 5 crores.

It has been stated by the Ministr;
of Food that Travancore-Cochin w:
not be given any subsidy and that
subsidy will be given only to indus-
trial ‘areas such as Madras, Coim=
batore, Madura, Vizagapatam, Mysore
in the Madras State, and Bombay,
Ahmedabad. Poona and Sholapur
the State of Bombay. In our State, the
Ministry has not found even one single
city which could be considered as am
industrial city. From this point of
view, we are not going to get any
subsidy whatever. At the time of the
Financial Integration, we have beea
told that we will be given subsidy to
the extent of three-fourths of the loss
that our State is put to.- Now, we are
told that we are not going.to be givea
even that. In that case how can the
administration be carried on? That
is the only point that I have to submit
with regard to that matter. 1 would
request the hon. Minister for Food to
be good enough to give us some more
money at least as a matter of roncession
so that we may be able to carry on the
administration as efficiently as we
have been doing hitherto.

sirwTeo wo Iureara : wAvfraly,
e & aE fsma v@ { fu
g Hqfr vt & g qwer e
i‘,q:;‘ﬁa* a”mm f f* M
ok ww AT & @y v fwar
) dfmdsz g fs o wee
o AW F T AW N § SO
arq faaa w=g feq T § GaAar
Fedt & g afi e mam) aw @
Ao Y wr€ ft & (Scheme) W,
W g (Grow More Food)
«t o ¥ fog oy W o9
F sreary & foir G fem ¢ toy
Mg dmmagTand @ Iaar Taay
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1700,

) o YW & gux § aw A

wrevar a1 & ToenT w5y A
fear §, ¥few wrow 9w O fewmm
oY AT, & oI T AT AT A
YT

aw ¥ gfte ¥ oy A @Y gk
o ww W agd oW dararc e &1
it aga =R & dfew T ar
Yaui a @7 & ST agEea §
ot § fr & & fed @Rt ® s
o frear €1 g TEr ¥ I
® wft g o &) Ee
FC A, FT qve ar o o a| o
o AT T {1 onat € fr QY wre

§ fog oror @1 T qa AW
o & ant 7 7 & v Ay
wfers o W &1 fww s faad

&y wY oY gfie ¥ A9 A gEry g
o af T @ fow ¥ oA
v agt B fax i@ s
(river valley project) &m@® %%
@ ) ot go § & a9 ¥ g
g fF e ® owEfed it
g wifgd |+ ww # feaw g€y
@t (river valley schemes) ¥
RN N WS F AR AR fod
S AT 477 w7 @da, ¥fFw g
e @ & @1 aig ot gar Y W@
wied gt i & fod zgmds
(tube-well) &t =tw sy sfa
fore & garor W oY AW & fEw ¥
des-afefede (celf-sufficient)
Wt | mE-de TR gC R
w s AT e

AT & g g w@ & fw
O e 13 Wi ¥ weT we] ot

\

‘i

s

List of Demands - esed
wC fear | ¥few § oo ¥ 3y FEW
fis gt gt @ T ¢ AW & we
g gt sted W owT S
ey w© @ 2, fra g 3@t W Wy
& @, 98 a8 ead A @ 3 )

¥g+ ¥ a7 7wt (rationing)
g 7 aR e AR AT goTew
t wfht 1 fm ofwr (area) &
A AT F @G, v & 5 9w
tfer & s AR A Y gorray
g T w o gwar €1 few
¥ WA ¥y ¥ AW e
¥ e G Adt @ w@r &
T &Y qraMr ! SR &Y Fve
u 1 W 2 W) oA AW
@ & fF oA &Y A &
ARG Y T@T & | AT wadr @
fr gard #1% e T s
fod & amg & g 3 aw @ & fod
amm ARE A 1 mm W s
F1 N7 wMg FT @ § @ TN
agr W v g

quw gw fig . T R
frd @Y T TR FH ST AT

ft wTeo &o IUnAMW: AT AW
w Wt vw ¥ fgar W@ wfex
A% WT e @ g ag W
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#ft (levy) & siwiAe (pro-
eurement) ¥ AT froET TIFT
f1ower ag oW g | & S
R oo ot e o &k

o

wf & | ug a9 9@ fEaE T
wweft 5 T At qg Ty ¥ oA
a3 & fod quT 8 g | Ty el
§fF o wa Al @ @Fy =W
¥ wawamm (inflation) &wr
q ay F oFgar g & food aaar
we w5 aq oft R Farw ame
o Y IF AFT Af T W Yy
wiy @ w1 oar | gl ww
%3d (Congress Committee) &
o N et aF gw ¥ fasmw
®T @ @Y 77 freew fFar fv gw
W o dd N ey §
Wt w w fadw. P g
W @ R D A R A
W o v foc w0 wgr gard
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ot opflr wrelt o g€ &,
Wit A ol wareft § ot
¢ fo o g & amw qwr A
g ar e agr @f W WA I
@1 =g aY fiema wgr & o €%
?

¥¥ OF @ ag ¥ wgar g
for sy T 8 € 1 SfFT WY W
q UM A ¥ qg Y qon
fr ag wrezr wgt femr omw §
W7 Ig FT W7 AT & | TEE W
Tg W FT qrooE g fR 3y Q
qT® ¥ YFeer far gom s agew
¥ #xwrEd (Headquarters) ®
W &t frar war qr ag adf qw
TET ATHT A W AT | A ¥ gt
A Ao 9rfgd 91 wEr ag
@t ot war ) feaEl W oy
@ FT Al § A A ar v oamw
A saer g ¥ wwT@T AT FHTQ
s forar &Y o7 4y agi 9w @X;Ag
¥ Q@ &1 W WX 9 T qQF
feurdqz & wgd 9 @ 7@ wEY «
fir ag garar & AdY €, get fewwd-
Az & qrg f6e g 4 oY 7 wEN
q f& frat & qimg aret ) q@ Sifae
¥ =z ¥9 ag @@r gem sAvw et
N war wy foar o wr g @ o
¥ga1 § f& @ avg #Y #AEr WA
A T OFANT AT BN AN Y
#R AT A FT ywq fy Ay
wgr @ wrq AT gl ATaEasar
2 agt #F Fw 97

W & srerar g% aa qg W ¢
fe aq St &Y frgrs & & &
sfer s fegml w1t vy § ?
nT A ¥ W fr feam &«
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~ [ WY wrto dro ymsaa)

N ANH fred 8 7w wFw
- % (oontrol rate) < fear &,
T 9 A9 o @ (Steel)

frear & it 7 fade & fasar &)

T fATEr ww w9 T A
frardl ) faodt aff € T 3@ ¥

aq 9E fF o9z g w1 sW Q@

R AT 2 | 99 A9 wafad

@ Pram ¥ qrw y e g @
W e Ty fw ¥ A

{99 W ¥ or uw PR

W Y3g 9979 T FT AFAA QAT
{139% 73 F oqw gz A N

W oW w2 AlfEd ) ove foq F

wgpU & g S@ s e

(Proourement) & & #t M1§ &
QR o1 7 § AT @R A aw™
B &Y 0w FragEm TG g o

{English thranslation of the above
speech.)

Shri R. C. Upadhyay (Rajasthan):
‘Madam, hon. friends from Madras
-complain that the hon. Minister of
Food is biased favourably towards the
.State of Bombay. The hon. {friends
from Uttar Pradesh complain that
favouritism is being shown towards
both Bombay and Madras. 1, how-
ever, have to say that the kind of
injustice that is being done to our
.State, despite its being so large in
-area, is unparalleled in the case of any
other State. In all schemes formulated
sby the Ministry of Food it is suffi-
ciently evident. Just take for in-
stance the scheme regarding the
‘Grow More Food’ Campaign. Only
nominal funds have been advanced
to Rajasthan on this count. The sub-
sidy to Rajasthan in this respect has
‘been reduced to a bare minimum. At
-one time, it was stated in reply to a
.question that no, money was advanced
to Rajasthan. I, however, don’t feel
sure of it. It is probable that flve
or ten thousand rupees may have
‘been advanced.

From the viegpoint of production of
foodgrains, you" will = find that Raj-
asthan produces a very small quantity.
‘There is enough land available in the
State, but three years’ continuous
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drought has created conditions ia
which people find it difficult to get
even a square meal. Apart from its
beinf somewhat sandy in a sense the
land there is not so hopeless. A
little of rain is sufficient to grow so
much grains as ‘o0 enable the State to
pull on for two ycars. Three years'
continucus drought, however, has
made the situation much difficult.
Again from the irrigation viewpoint
too, we have no big river flowing im
our state over which we can hope to
construct any river valley project. Im
these conditions I will plead that you
begin thinking right from now. The
various river valley projects may en-
able other states to produce sufficient
food for themselves ten years hence,
but the canditions will remain un-
chapged in our State even after that
period. A tube-well scheme, there-
fore, should be started in Rajasthan
so that our State may also become self-
sufficient in this respect. Sufficient
attention should be given to tube-
well scheme with immediate effect.

1t is complained that ration has beem.
reduced from twelve to nine ounces.
I would point out that in Rajasthan it
is only six ounces. People there are
keeping body and soul together im
only six ounces. M is much astonishing
to note how things are working there
despite all this. You will be sur-
prised to know that people are living
there even on gowar which is normally
a food for the animals. What hap-
pens is that he who shouts most, gets
more and one who does not shout,
goes without anything. This is how
the hon. Minister of Food is treating
us. If we represent our case, we are
charged with forcing the Government
unduly. So to say you have permit-
ted to bring additional feodgrains im
the rationed areas. It is stated that
it is permissible to bring additional
quantities of grains in the rationed.
areas. But where is it to come from?
Considering that there has been ne
production of foodgrains for the last
three years, where can we expect to
find that additional quantity? People
are being put to much harassment.
The result is that people are agitating.
They complain that they are belnt
treated with absolute indifference.
therefore, plead for justice being done
to them also and that the quantum
of ration should be increased to nine
ounces in case of Rajasthan too.

Sardar Hukam Singh (Punjab): You
will begin makin# more noise the
moment you zgt more ration,

Shri R. C. Upadhyay: In that ease
your ration should also be reduced.
Next I want to draw your attention
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to the way the levy or the procure-
ment policy of the Government is
working in our State. People are
much embarrassed on this account
.also and I know that you are also
aware of this fact and feel angry with
them for it. But how long will things
work this way? What is required is
that you should face the facts as they
-are. In our area you have fixed the
price of wheat at Rs. 13/- a maund.
From conditions obtaining in my own
-district I can say that you can never
procure wheat at that
rice in our area at the harvest time is
20 to 22 rupees a maund. You may
feel surprised to know that these days
this price is 30 to 32 rupees per
maund. So- our people have to pay
.30 to 82 rupees for a maund of food-
.grains in order that they may live.
Under the circumstances, it is futile
to expect the local peasants to sell
wheat at 13 rupees a maund. It can
never be possible. It does not suit
‘the peasant to dispose of his grains
to you at that pricee. You maintain
that for fear of inflation you  are un-
able to increase the prices. I submit
that the prices of grains had ranged
between 20 to 22 rupees a maund at
‘the last harvest time. The State
Congress Committee, that had been
agltatmg for a fairly long time against
high prices, passed a resolution to the
-effect that they were not prepared to
‘ pay levy at that rate. They vehe-
mently protested against it. The
assing of that resolution had an
mediate effect on the prices which
-came down to Rs. 18/~ a maund. In
-a State like ours where many thousand
bighas of land are lying barren and
uncultivated and where the high-
‘handedness of the " ‘jagirdars’ has
made the production
fmpossible, it is futile to
peasants to be able to
rate of levy out of
means.

expect the
ay that high
their meagre

Further you procuge foodgrains. But
have you ever taken pains to enquire
of the Rajasthan Government as to
‘where the procured grains are stored
.and what ultimately becomes of them.
The House will be surprised to know
that half of the foodgrains stored in
the Tehsil headquarters during a
procurement drive of a year or two
'gnst has rotten and gone waste. It

as not been sent to places for which
it was meant. It made one simp
‘boil with rage to see that stored food,
which had been produced after a good
deal of toil by us, rotting in that
manner. We made representations to
various departments. But every
time we were passed on to the other
department under the excuse that the
fgsue did not concern them. The

position at present iz that the same -
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rotten foodgrains are being distributed

-tb the people aiter a good deal of
persuasion. What is the wuse of
charging such a levy when Yyou are

unable to make proper arrangemenfts
for its storage and transhipment te
places for which it is intended?

There is one more consideration.
You charge this levy from the peasants
but what is it that you give them im
return. You will find that the
peasants are unable to get any sugar or
cloth at the controlled rates. -Neither
they get any steel or cement. These
are the articles controlled by you
which the peasants cannot obtain. But
anyhow you want to charge from
‘them a levy of foodgrains at this high
rate. A kisan holding five bighas of
land stands to suffer-a loss of ffty
rupees at the rate you charge this
levy. But in réturn you want te
give him nothing. I will, therefore,
submit that the country stands to gaim
nothing by this mode ef levy and pro-
curement and that Government policy
in this respect will not meet with any
success.

Shri Ramaswamy Naidu: Madam, it
is this belly, this blessed belly—which
in my case is bigger than the wusual
size—though I bave cast covetous eyes
on some of my hon. friends here who
have even bigger ones than mine—this
is the root cause of all the trouble. The
saint and Poetess Ayyayar has sun']
that this belly would not forgo one day's
food, nor would it take in two days’
food, knows little how much trouble it
causes me, and how difficult it is to
pull on with it. Madam, it is the
pang of the belly that has driven man
to beg, borrow aor steal. But in our
country where ,the pangs of hunger
have been so great, it is really admir-
able that our Government have mnot
gone begging or borrowing, and of
course, stealing is not at all contem-
plated at Governmental levels.

Much has been said here which—I
may be pardoned for saying so—comes
from crooked provincialism. Few
people seem to have viewed the whole
situation as belonging to Bharat N
for example Madras or Bombay have
been helped a little, the people of the
other provinces should not forget that
that is feeding the hands that give
them the cloth that they wear. ere
must be a complete picture of the
whole country before our mind’s eye.
If we were to say that there should
be no protection for the sugar industry

and the rest of India shall not be
taxed to help the U.P. r cane
grower how would our friends of

Uttar Pradesh feel about it? We have
to think of the whole problem in re-
lation to the whole eountry and met
provincial-wise.
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[@ard Ramaswamy Naidy]

Of course, our Food Ministry has
been the target of a lot of criticism.
That is nothing new in the history of
wankind. This is not the firgst time
that the mouth has begun to say a
few bad things about the hand that
feeds it. That is but human-nature.
All the game, the fact remains that
eur Food Ministry has been doing a
lot to relieve the people from the
pangs of hunger and the schemes that
they have formulated towards this end
are really admirable. One is struck
by the breadth of view and the depth
of ingight into the actual conditions
that are exhibited in these schemes,
and also the boldness with which these
schemes have been formulated. The
lntegrqted food production scheme, the
irrigation schemes, the tractor organi-
sations, the supply of better seed and
manure all these have gone a long
way to relieve the lot of the actual
cultivating ryot. It is as an actual
cultivating ryot that I make bold to
congratulate the Government on what
they have done. About a lakh of
wells have already been sunk which
wmeans that water is assured for at
least 5 lakh acres of land to supple-
ment the scant rain that we are hav-
ing. About 55 lakh acres of land
- have been assured of water either b
minor irrigation tanks or by big irri-
gation tanks. This is no small
achievement. The tractor organisa-
tion which has come in for a good
deal of criticism here has been able to

reclaim about 6 lakh acres of land,
besideg helping the ryot to plough
some of his own land. In all big

schemes there is bound to be some
wastage. But one is glad to hear
that steps will be taken to utilise the
large collection of tractotrs and tractor
parts that one sees in Delhi areas and
along the G.I.P. Railway near about
Bhopal and other places. But in
spite of all such waste, these big
schemes have their own value. The
Vanmahotsav of our hon. Minister of
Food which was started last year has
had its own good results. even with
the waste that it might have had.
Even if a few logs had been carried
away by some unsuspected people,
that would have gone a great way
towards relieving their fucl shortage.

Government has been trying to co
a lot and if there has not been any
great result of which we can boast
of and of which Government can boast
of, it is because the cultivating ryot
or. the peasant does not coormerate with
the Government sufficlently. When
there is a chance of his getting some
profit, the peasant cooperates, but
otherwise he refuses to cooperate with
the Covermnment. In view of the
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fact that I happen to be the last
speaker, I hope the hon. ' Minister
would give me some indulgence and 1
may be allowed take up two
minutes of his time. I would only
request the hon. Minister to come
down from the higher level to that of
a cultivator and try to help him in
ways he could appreciate and then
he will be able to make the cultivator
produce more. Let the villager be
glven better facilities for getting cheap-
and easy credit: let hi'™™ be made to
live a better life, let hi.r% be given
facilities to educate his children, .let
him be given better roads to market
his produces, and better marketing-
facilities, and some little surplus to-
keep his family and his house in a
better condition, and then you will
be doing your duty and the ryot also-
will gladly cooperate with you.

Mr. Chairman: The hon. Minister
has been persuaded to give up fifteen
minutes of his time and so two more
hon. Members can be accommodated.
Ch. Ranbir Singh may speak.

[MR. DEPUTY-SPEAKER in the Chair.]

et Tovalte fay : SuTST WEYET,

fore for el ® AT e oy e

fear, =R TeS e w7 qfear T

frr, ¥fw @ At firer IIfeT W
2, qafed a8 fr oo § 78 qug faar,,

afes w & fod & smas Tl g,

FEaT @Y AR AT & H 0w fag

(Chief Whip) ¥ wfr 7g # fir fre

A7 ¥ WY e X A o\ E ™

z, ar F " (Cut Motionsy

9T ¥2q UF gt ey N e

AT I d5% #A F A8 OF o

o avq 7 fae w7 e @ AR

faraTT o TR T AW |

TR WA1EW, AR AFH ¥
|TY FEAT TEAT § AT AR T [T
¥ foit e 7%, A F ag 7 fr dw
¥ W AT AT TATAT G7 FA W
wrr o At & fowd v &, o
g Adt oy fir g w1 S¥ faer
vy & o «} w1 dy forw a9 HwE
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§ 1 A ey f, qf sy @
firor § f& o, q@ mntsi‘ o
A W 77 X ded w1 ogwg fear
§ foreg wmaz ag A A fe g Ag
&7 3% firqmT @21 2T 8 A 7 a1 4
fraar swr ghr | AR ST S A
o & gdor @t @ 9@ § AR
w9 ot ag @ Fw g, AR fa
N F aR g N IF gEE X
g¥Y 9, I oWy 49 far . W
¥ TRl A faer T FweaT qgar |
4 P.M.

w3 & 9 Y g @ FEn AIE
gfrd Sregwdli® §adig ooy
aa § fF g F avex e 9y F4Y
T A A svei q § W Al
gy TEd § fr a%le FAY
g1 fewgis (de-control) &< &
FAT FT AGST & & FFATE | A
gaEar § fF @ a1 owwer, @
x IR ¥ A qa A §. digw
IA AT R TS FH IA 7@
qYST AT AE P awar) iy a@ X
HagdTmremag e fr
<s1far (Crop Planning) & smver wr
qEST gF ) GHAT &, 99 F) qaAT 7Y
e ag A dm e & B3 fra
o) wifed & gl Al A fawgn
wife & fod aw ot snaeasd @
. RN ) AR qF A forw & aR ¥
WETT g7 FEL AT @ Y & I F
¥=T W A g ar ¢ gmd
W7 A a1 99 7 faepe dar A
Q1 B frege At or qwar g,
wify ag wfT w1 amwa w g
P @Y F@r) mfs& a8 gy
e xe A s e o e
oF ik gty § foy e @
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w0 A ¥ A ¢ eﬂ'mnr e
o g aer § fr WA @t A
I, ug 2w 7 werk & ford e,
afew 20 & qwarT & fod Qofr 1 ormor
T AR oTaw S qIETC T fag
LRI G R (R
foq st gema fear, 58 & @ ag 7w
wIHa™r ¢

o F:fF sng @ Oy cﬁ‘ﬁw
O TETET g X AT, KF FIROY @7
W QAR §T &1 A G qrq | F
@1 TEF ATF AT IRAT HLATEET
TEATE TG F o Qo | W
T /A QY £, faw F Garax @t
AW T grar & Afwa awwy
QR E wdr I TR foaw F yow
#1 GREAR A1, G, WA @ g
@ Fegd I 67 g 9% i
AT § | FAR AT A o gt
wrew fafreex wrga 3 ag qara s
5 ag adfas (War Basis)
T M G A g AR
97 & qoarg fr 3y wdw war €
AT e fgd qg s { I
© IR AfE 9T ATy 47 Fararc agd
# aWET FT ARA § | A< Afaw T
oW & fod q’marrgﬁw IR =
# 0T war 7w ¥ fog HY wAT
wfgd 411 F g7 Qe W o g
aond § fr &d) ¥ aawY F oy %
fod st s faqn o, g Svar a3y,
T AR § fFoag aedr qx
TR AN gy = F qied g m
¢, 97 & marfay 3 #07 & @ o
YT AT FFTY fra 77w
mmmaﬁtﬂﬁvﬂamg
DAL LR R wiv?
TR AT A F oy o
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- qiwE T §) gay € 1 &) wafed s
gofly &0 § ZY OrE FQ TR
@, @ @rT ¥ wEr (ke ¥
wa wifed g o gul § a9 &
fed 1 g@ & @1g @ig g e AR
¥ a\T v wreE A &, feeam
¥ grax wE WA oY oft &, ot
g’qaar&mﬁégla’ttﬁnfam
€% gn wOF AT €Y FA FY Q@
£ & AR M QT AT ER
g, olT g W S W g A
exd # ued fr W AT I R
e T weaF ® 4@ & NTIW
¥ % fF ug g a1 ¥ fgrgraa @
R 1 aFd HTER WA
‘W FTH L F O T T g
& o 9w wrEdl ) fom FY o gEe
¥ut w N §W T, I & FEA
wrgen § fir s < frad a W)
& fod wm fwd, dfer N s
FY €17, WEY IFT FW & &
g SEE W I W1 g R
wTEEET &7 GgANT gfes F | AR
yor Y TR @ AWOE q@
wa & fom & @y amedr e
wg} wandar, 5@ & TAwer & fou
wranT ik 9w & fed amr i e
Y qELT T EEY § I AT Ig AL
frae & fF oY wrawrc gl W
frare & 73R & fod W A
T 8, ¥ WY GO Aoy W 4T A
sz |

dq fdew g & f& W
‘g #R e fwd, s A
w €7 Wl W g e g g
W13 forad Tl ®T AT A AET A
W §, W WY WW §X & q{ T
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AW FEEEA F @S TG aA, Y
o Y SR W ¥ ifmrd §,
Sg &1 wEEr fraet s g, -
g i w fremr sy & F
a ¥ fadgw s AR § fr
AT AT AFTEA AT B GH
ad X emT end GmT #X, av
& gar § 5 a0 ) W@ & IR
wig o ATET |

# aw ¥ oF QA A@ AT wW
wigar § 1 faae & &k X wre
& Sifvd, 3| & v faadr =
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¥ wf) af farct 1 wf ok @
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&, adF I ¥ &, A W
W AT g G H Goo TWA T
o QT €, Iq TNT KT 9T AT
t’%o ¥R T § | I W ATy
Wi @FaR TR AP
e T & 1 W v §T el
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¢ Qe v d WE & aw
¥ qoa wtear g e s aar A @
ff w9 & q@ s AT
AT A IF F A aF TG

W am ¥ s @t & §@
%, e § SR g f& AR waw
o@ g Pw fag AW, W
¥ oag ¥ FwER §, afeex
¢ o ft & A Aw R
QW A & FXE, I W
oot & gaw ¥ gwfed e
fT ® awT o g )

(English translation of the above

speech)
Ch. Ranbir Singh (Punjab): Sir, the
kon. Members whom you gave

opportunity to speak, first of all offer-
ed you thanks. But I have to present
a complaint, not because you gave
me time to speak, for indeed I am
thankful to you for that, but I feel
complaining against you and the Chief
Whip because when the discussion on
the Railway Budget or the General
Budget or on cut motions took place
in spite of my rising again and again
I was not given time any day to ex-
press my views.

Sir, I am sorry to say, and I beg to
be excused for this impertinence, that
the work of growing more food in the
country has been entrusted to those
who do not know even the ABC of the
wheat and gram plants. And, Sir,
.you will excuse me. I have also to
complain against you that you gave
chance to such of our friends who
probably do not even know anything
about the wheat and gram plants,
while those with whom agriculture
has been an ancestral occupation  and
who are. still engaged in agriculture
and could have rendered some suitable
suggestions with regard to agriculture,
were not given time. I do not want
to complain more than that. I now
only wish to say that I am not one
of those hon. Members who believe
that there is no scartity of food in
the country, nor am I one of those
who see the solution of the food pro-
blem in either control or Gecontrol
My belief is that the problem of food
can only be solved by producing more
food and not by imposing control or
Mfting it. Many friends are of the
opinion that crop planning can solve
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the food problem. But they do not
know what amount. of water wheat
requires and whether other things
such as oilseeds require a large or
small quantity of water. Nor do they
know that wheat or any other thing
will not grow on the land on which
maize or other food crops have once-
been grown. But oilseeds can be
grown because they enrich the soil and
do not reduce its fertility. So

regret that those hon. Members are
heard who by themselves have no
knowledge of agriculture. The result
of that would be that the policy which
will be framed will be injurious-
rather than beneflcial to the country.
The problem of food can only be-
solved in the way suggested by

able friend Shri Sardar Ranjit Singm{

The failure in growing more food is.
often ascribed to certain calamities.
But I want to tell to these of :
friends that 17.1 per cent. of country’s.
agrlculture_ depends upon human
efforts while the produce of the rest
82 per cent. land depends upon the-
will of God or upon

nature as we may
say. The hon. Minister and the-
Prime Minister have announ

; ced that
they want to increase food" production
on war basis. But may I ask them
with what face they declare that they
want to increase food production on
war basis by sanctioning only 25 crores
of rupees. I think that to put it on
war basis they should have sanctioned

. 300/- crores. To those friends
who believe that the money which was
given for agricultural improvement
went waste, I want to say they are
wrong. According to the figures re
lating to the last year, one million
wells were constructed at the cost of
Rs. 25/- crores and each well helped
to produce 20 maunds of extra food-
gains and I believe that if six million
wells are constructed in the country,
the figures of deficit of the foodgrains
in the country will be reduced to zero.
If one million wells cost Rs. 25.
crores, six million would at the most
require Rs. 150 crores, Together
with that, cement, bricks and money
should also be given to the cultivators.
There is sufficient land in India where-
wells can be dug. I am sure we can
fulfll our Jpromise of meeting the food
ﬂhortage if only we open our hearts
and give money to the cultivators and
ask them to increase t4e country’s
production. A large number of wells
can be dug within a few months, I
can assure those who have any doubts

about this suggestion that no r
is going to be amouns

served by any amoun:
of legislation. That wouldy meml:t
be a paper wastage. The real need
is to acquire the co-operation of the
cultivator. If you have to legislate.
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[Ch. Ranbir Singh]
let there be a legislation which may
provide that he who does not construct
& well would be asked to pay one and
a half times of the land revenue.
.Some punishment could also be pro-
vided or an order be issued that the
.cultivator who does not use the well
for production purposes could be sent
to jail or any other punishment can

be provided.

My submission is that if you want
to make good the food deficit, more
money should be given to cultivators.
A cut should be effected in the amount
that is being spent on imports and that
money should be given to cultivators
for constructing wells.

I have to make another complaint
to the hon. Minister. Everybody
knows that the hon. Minister is one of
the foremost lawyers of the country.
But 1 want to put a question to him
as to what would happen to the client
whose lawyer instead of defending

nim changes sides?

1 -wish the hon. Minister to give
careful hearing to what I submit. He
is an expert lawyer but I ask .him what
would happen to hi; cgen} xtt ;nls)}::g

hifh he begins
of pleading for gins to plead

other party.
t(,l;.)ptol:'et!ed the cause of the cultivator

lents have been used for the
%nege‘t‘i? ;? the industrialists rather
than for the cultivators. 1 request
him to let us cultivators have the beneé
fit of his abilities. That would ad

glory to his good name.

want to say one or two things
mgre. Take cotton for instance.
no other country of the world is cotton
so cheap as in India. If we take
cotton from Pakistan, Egypt or
America, it would be much dearer.
Cotton that we purchase for Rs. 600/-
at home costs Rs. 1960/~ if had tt;o?‘r
America. This is not a small afta
to be put aside. Then %\Girci- ijsusttilaf
question of cloth also. fo': R

i to ask
cation have you o grow them

foodgrains from those w
without giving them even

dhoties? o 4 e
few more requests to m
buIt hIadwiish my hon. . friend Sprdar
Bhopinder Singh, who fis; ad scu;g;a:.o;
rien
like me and whose s A in

ven today
Jatlon are m 1so get time to speak.

agriculture may a
Hence 1 close.
.Mr.  Deputy-Speaker:
Saksena. }
- ghrl Hussals Tmam. (Bihar): Sir, on’
a point of information. May 1 draw

a pair of

Professor

. .

B
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your attention to the report of the
Ganganath Committee which was
placed on the Table of the House
yesterday? We did not have any time
to consider it, and therefore, would
the hon. Minister be pleased to give
us another occasion to discuss this

‘;nﬂatter or for a committee to examine

Mr. Deputy-Speaker: The Leader of
the House arranges the time. This
request will be conveyed to him.

Shri M. L. Gupta: Would the reflort
be circulated?

Mr. Deputy-Speaker: It has not been

rinted. It will be kept in the

ibrary for any Member to read. Now,
Prof. Saksena. :

Sardar B. 8. Man: Sir, the few
minutes which were left over by my
hon. friend, the previous speaker, were
left over expressly for me. -

. Mr. Deputy-Speaker: If it is a ques-
tion of adjustment between hon. Mem-
bers, I need not sit here.

rrsf. 8. L. Saksena (Uttar Pradesh):
I thank you very much for giving me
this opportunity and fulfilling the
assurance that you gave this morning
when I raised the subject of sugar
through an adjournment motion that
you will let me have some time to
partake in this debate. Last year,
we had a big sugar racket and a
thorough enquiry was demanded and
the Government also appointed a
committee. We are still awaiting the
report of that committee, which is
still not before this House. I would
request the hon. Minister to publish it
soon. There are rumours that fhe
report has been changed to suit the
desires of Government and so on. I
hope the rumours are incorrect and
the report would be published soon.

That is about last year’s sugar
racket. What I am concerned with
now is this year's sugar racket. It is
very well known that sugar is being
sold by the factories at Rs. 65 per
maund and at even higher rates. The
officlal price of sugar in Western U.P.
is Rs. 30-8-0; in Eastern U.P. Rs.
32-0-0; and Rs. 31-0-0 and Rs. 33-0-0
in Northern and Southern Bihar res-
pectively. You can thus see that the
factories are taking something like
Rs. 35 per maund over and above the
control price. I call this legalised

black marketing.

Tt has been said just now that the
hon. Minister has been able to secure
Phics. policy been Jolloed, 1 say that
price policy been followed, 1 say ihat.
miuch latger - produetion | could’ havc‘
been obtained. The grower converted
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his cane into gur because that fetched’
him a better price for his cane. He
gol about Rs. 2-8-0 per mauna where-
as price fixed for supply to factories
was Rs. 1-12-0 per maund. Suppose
you had raised the cane price to Rs.
2-8-0 per maund in the beginning, the
result would have been that Gur
wouid not have been made in such
large quantities. Cane wowld have been
diverted to factories and there would
have been at least 15 lakh tons of
sugar produced this year. If you had
given Rs. 2-8-0 per
cane price, the cost price of sugar on
the basis of Tariff Board calculations
and atter allowing Rs. 1-4-0 per mAaund
for implementing Tariff Board recom-

mezudations about labour would have .

been Rs. 36/10/- per maund. If you
had given this increased price for the
sugarcane and had also accéded to the
demaads of labour as the Tariff Board
had rercommended, then there would
have been a production of not less than
15 million tons -of sugar, and there
wou!d have been no sugar strike and
no racket. But Government did not
do so. You did not raise the price
of sugarcane, nor sausfled Labour.
Government have now announced that
if the factories produce 7 per cent
more sugar than the amount produced

by them in any of the last 2 years,
they would be allowed to sell - the
excess over the basic quota of 107

per cent. production in free market.
Sugar got in this way is sold openly at
the black market prices. Nearly 1
lakh tons of sugar are being - sold
under legal authority in this way at
the black market prices-at Rs. 70 per
maund. Rs. 10 crores are being thus
put in the pocket of the factories
through this legalised black market
which has been permitted by the hon.

Minister. I consider this to be a
criminal policy. Even factories have
not been treated impartially in the

distribution of this sugar for sale in the
legalised Black Market. Some factory
owners who -are powerful and wield
influence have been given 80 per cent.
or more out of the free sugar to
which they became entitled on the
basis of the sugar produced by their
factories on 7th March, 15th March
and 23rd March.1951. Some factories
have been given only 50 per cent. and
others none at all upto this date. I
can quote the name of factories which
have been given more than the
amount to which they were entitled.
They are factories belonging to men
like Sir J. P. Srivastava, Birlas, Na:lang
sheer

and some - others This is
partiality and diserimination. ¢
charge the Government with dpen

partiality to some black marketeers
over honest people. This is favourit-
ism and helping the bigger sugar

magnates at the cost of smaller ones.
64 PSD
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I now come to sugar rationing. 10
lakh tons of sugar are to be reserved
for rationing. One tiird of this goes.
to the bigger consumers like confec-
tioners, hotel-keepers and sweet-meat
makers. At what rate do they pur-
chase? They purchase sugar at - the
control raté and sell their products at
black market rates. The result is
that the consumers of sweetmeats
and confectioners’ products are fleeced
to the tune of Rs. 35 crores. This is
most objectionable. If the sugar pro-
ducts are to be sold at black market
rates, it must be purchased at that
rate. My friend, Mr. Jaspat Ral
suggested that the Government should
auction sugar for confectionery and
such other purposes, and they will
earn Rs. 11 crores. I say they will
earn Rs. 25 crores and this money
can be- used for national purposes.
Otherwise, the money would go to the
black marketeers.

Then, Sir, in regard to rationing
itself, there is no uniform sugar ration
all over the country. In Lucknow a
man gets 1§ seers per month. In
Kanpur he gets only 1 seer. There
must be uniformity in this matler all
over the country. This present ration-
ing of sugar is a hoax. You cannot
really manage the controls. I am one

‘of those who believe in cent. per cent.

control. I believe in a soclalist sys-
tem, but the way in which you are
administering controls compels me to
say that you should serap ¢ controls
immediately. You cannot manage
the controls. Out of these 10 lakh
tons of sugar, 3 lakh tons will go to
the confectioners and sweetmeat

makers. Out of .the balance, 4 lakh
tons will go t@ the .urban rationed
population and 3 lakh tons will be

given to the rural population. But you
can rest assured that this quantity
will never go to the rural population.
It is my experience and probabli/ the
experience of all of you that villages
hardly get any sugar. In my own
district of Gorakhpur, all the sugar
meant for that district is given to
some agent and he sells it in the black
market. In Kanpur I know that 2,000
bags are sent to the black market
every month. That Is the condition

everywhere.

What is the use of this control? You
cannot manage it. I say, de-control
sugar and then I can assure you' that
sugar prices will come down to Rs. 35
per maund after a short time. There
will be then no sugar racket. The
Ministry have stopped the movement
of gur and khandsari this year. This
restriction is ruining these cottage
industries. Why should you stop
movement of khandsari when free
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[Shri S. L. Saksena]

sugar is moving. freely. You have
ruined this khandsari industry, I
would suggest that khandsari should
be allowed to be moved freely.

Begides, I would suggest that there
should be an honest and proper dis-
tribution of free sugar. All factories
should be treated in an impartial way.
I have already said that some people
have been favoured. I demand that
those who have been given higher
quotas than what they deserved,
should be forced to give back the
money which they have made by
black market sales.

One more thing and that is about
oilseeds. [ would like the Finance
Minister to listen to me, and not talk
to Mr. Goenka as he is doing at pre-
sent. You have placed a duty on the
export of groundnuts. I would like
you to place a similar duty on linseed
and castor seed. In my province,
about 3 lakh tons of linseed ahd castor
seed are being exported. Instead of
the oil being exported, the raw material
is being exported. Fifteen thousand
workers are idle and the mills are
closing down. I would request that
this duty may be levied immediately.
It will bring you several crores. You
can lift the duty on tobacco and biris
so that the poor mapg’s tobacco and
biri may not be taxed and the biri
industry may not be ruined. This
would laad to encouragement of oil
industry.

Then, Sir, I have to say something
about cattle. I have read the pam-
phlet issued by the hon. Minister about

the Grow More Food campaign. But

I find that no attention has been given
to cattle improvement. I would re-
quest the hon. Minister that when he
{s spending huge sums of money, on
Grow More Food campaign, at least
a crore of rupees should be set apart
for cattle breeding which is so impor-
tant for grow more food.

Then, Sir, I would also draw the
attention of the hon. Minister to the
famine conditions obtaining in certain

arts of my provincee. One of my

on. friends, Mr. Upadhyay, just now
drew the attention of Govern-
ment to the export of gram from our
province. You have taken away all
the gram from the province and in
return have given nothing. Certain
eastern districts particularly the
Gorakhpur district are as bad as
Bihar in this matter. Our men are
literally dying. I would, therefore,
request that export of gram, at least
‘from the Eastern districts, should be
immed’ate'y stopped and other food
sent there.
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In the end I would request te hon.
Minister to restore the ration cut.
There is considerable discontent in
the country on this account. My person-
al request to him is that the iation
should be restored to the original
quantity of twelve ounces forthwith.
It is not difficult. I am for decontrol of
grain also. I am certain that as poiuted
out by my hon. friend Mr. Sidhva
there is enough food in tae country.
Take. the case of jute for instance.
As soon as you decontrolled it, about
ten lakh bales which were lying
underground came out. So, if you
decontrol food, at least in the surplus
provinces, you will very soon have
much better conditions.

Grow More Food Policy
Sardar Hukam Singh: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Re. 1.”

I must thank you, Sir. for Having

given me an opportunity, though at
the fag end of the day. I would have
devoted more attention to this matter,
if I had an opportunity to _speak
earlier. . My grievance is that those
who have tabled cut motions are not
glven proper -consideration.

My point in moving this cut motion
was to draw the attention of the Gov-
ernment to a subject which has already
been . discussed at great length by
many of my hon. friends. I can well
appreciate that there are difficulties
in the way of Government and that
they cannot reach the goal that the
had put before them, so far as food is
concerned. I realise that the country
is so vast that certain parts of the
country may suffer from natural
calamities, like drought, excessive rain,
pests, etc. I ‘also realise that under
the integrated scheme certain areas
have been diverted from food produc-
tion to cash crops, which have brought
us valuable foreign exchange. In 1950-
51 about 16 lakh acres were diverted
to jute and cotton; during 1951 about
23 lakhrs were diverted to cash crops.
To the extent to which they have
brought us valuable foreign exchange,
they have served their purpose well.

Whether there is a dificit of 10 per
cent., or a surplus of 2 per cenf. as
indicated by certain hon. Members, it
is acknowledged on all hands that the
Grow More Food campaign has not
brought forth the results that we ex-
pected or desired and to that extent
it has ;{n‘oved a failure. Persons or
authorities who are in charge of this
campaigr might claim credit, but so
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far no impartial enquiries have been
made to find out the results. In the
Times oy India ot the 22nd of ¥cebruary -
there was a report about the Bombay
State. Thce Reserve Bank of India
which made c.quiries came to the
conclusion that the achievements of
the campaign did not appear to be
commensurate with the rescurces ex-
pended on it. This is what the report
says:

“Perhaps it could be said that
the campaign was often directed
with more attention to publicity
ard glamour than to solid results.
To some extent lack of planning,
defect# in administrative arrange-
ments, vagaries of rain fall, in-
adequacy of credit facilities,
hampered the progress of the
campaign.” ..

Of course all these reasons are given
not only with regard to Bombaf', but
about all the States as well. It has
been very widely published that so
many acres have been brought under
cultivation, but what we find is that
there is a general decline in the pro-
duction per acre.

Immediately after partition we em-
bai ked upon certain expensive
schemes hoping that they would yield
very valuable results. I do not dispute
that. But until the time comes when
these schemes will make the country
self-sufficient in food, we have to
depend upon short term schemes. This
was not realised in the beginning and
the money meant for this purpose was
wasted at certain places. It was point-
ed oul in this House the other day
that in Sindri a lot of money has been
sunk in the construction of certain
buildings, which are expected to go
under water immediately the Damodar
Valley dams are completed. Even in
regard to the Damodar Valley -itself,
it was thought necessary to put up a
thermal station before the actual dams
were constructed. The fact is that the
money that we have spent till now
has pot brought about the desired
results Of course, it is no use crying
over spilt milk now. I am glad that
for some_  time past Government's
attention has been ' directed to this
matter. There are schemes now fcv in-
tensive cultivation of the avalaiole
land, that is the thing that is going
to bring ahout self-sufficiency.

The way to bring about quick
results is by sinking more tube wells,
by constructing more tanks, etc. My
hon. friend Giani Gurmukh Singh
Musafir pointed out the instance of a
small gtream by the side of Kapurtnala
which at present goes waste. I am told
that there is a similar river in Rajas-
than by name Sama Nadi. Perhaps’ it
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has now come to the notice of Gove
ernmen: that the whole river has got
silted u.ad that was the reason why
the wuole land along its banks was
going waste.

Another fact which I want to bring
to the notice of Government is that
our food deficit is hardly 10 per cent.
which can be made up very easily. The
hon. the Chief Minister of Punjab
made an offer that if he were provided
the necessary money the deficiency
could -be made good from Punjab
alone. The production has gone down.
If we can really bring. succour and
help to the cultivator there should be
no difficulty in making up this deflcit.

The last point that I would urge
before this House is that there are
refugees. There are three lakhs of them
who have got uneconomic holdings.
We have got lands at so many places.
They have the experience, pull and
resources .as well, which if combined
together they .can give us very good
results. If lana'is-given to them, they
are very hardy people and they bave
that experience of colonising in Lyall-
pur and Montgomery areas, this much
deflcit can be made up very easily, and
you would have solved this problem of
refugees also to a great extent and
would have removed this deficit of
which we are complaining so much.
Only it requires a certain amount of
1ettention which has not been paid so
ar,

Sir, I would like to finish because I
am afraid the hon. Minister hag already
said that if he is given a shorter time
he may not be able to reply to all the
points. Therefore I would like to give
kr:'im full opportunity and I would stop

ere,

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Re. 1.”

Are hon. Members anxious to
speak? Pandit Thakur Das Bhargava.

Shri Abdus Sattar (West Bengal):
Sir, 1 have been trying to catch your
eye. But there is nowadays no chance
of catchipg your eye because the busi-
ness of supplying names to the Chair
is going on. I have been attempting
repeatedly to catch your eye, but un-
fortunately I have not succeeded. I
have to say a few words with respect
to West Bengal.

Mr. Deputy-Speaker: There are three
hundred and odd hon. Members in the
House. For want of time all Members
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[Mr. Deputy-Speaker]

cannot take part in the discussion.
It is true that hon. Members had to
‘wait in this House for five years and
six years. They were not able to catch
the eye of the Speaker. There is no
use protesting against this and saying
that because he is new he should be
‘given an opportunity. The debate is
-arranged in such a way that a proper
-discussion may take place, that there
s a propef level of debate, and
warious other things. Therefore no hon.
Member can claim to speak.as a
matter of right. He has to try to catch
tl3e eye of the Speaker and wait for
‘his opportunity. Simultaneously all
Members cannot be asked to speak.

Pandit Thakur Das Bhargava.

dfear vy Ta ARta : § sTo A
FERT g fF oaw & a1 FTF R
YA BABTA W FAZIX FT F(
#w fear &1 . “

§qEd 7g A& w0 Ar@
gfF & sna asa af om, Ifew

s

W F TF FAS 0 qGT AR qASAZ
#

AR T gowar § f5 qame A R
stel fea § W@ W I o@w
@ N E 7 7 Ig frFa wy
oY = AR Y F gFAC §FqA &
qrg o, 39 Mfwdt e g7 T
gitesaT (Ministry of Food and
Agriculture) # fram #r &
TP qE ¥ Frfi T GG Ag W
¥ foq, frgg &% The g fF
o T g R A TG AWEE
F ot g s A gk fed feaa
wm fem 21 I wW fearT &
wxe g fox dar Al & feg &
fey fren A wifa o & @9

3@ ¥ EHEE B 9w A
fax us org ¥ &1 fus dfee
ga&@ (animal husbandry) =
o\ § A aww awar e fg
tv ¥ g @R ¥@ 7 Pew A%

A . »
i &g wH AT @d few §

g ATT TES Y {Trare q@T /RN
g 9w a¥ fr& w7 o &9 & I
qwHz AT & qwam w7 fag
¥iqar g, o#3F AR W@ FT 4
a1 ff7 g F ¢ foxw 7 O

§ gafesrs faar @ &% & qfess

fasr | @@t aF Mz ¥ {1 qAS
g st g7 (foot) # srem @, =g
faw awr ¢< & Marsr IAsqaw
(Gow:hala Devel pment) w1
faxw ¢ forg &1 aiaw 4 fes oo
gt § f5 fas o faw &
frg azg fla gare MeareEl o
FEET K FsA g1 XF | TF qar
A T T Mawrs 98 7d T
fom 1 ¥frw w37 W gfaarn
TEA 21 T g% ¥ w9 gW N
g f& s fwad  (rewearch) #
@t fegd &1 gwgr ¥ 97 faw
Jmar &....

Shrimati Ammu Swaminadhan: On
a point of order, Sir. When the
Chairman, Shrimati Durgabai was in
the Chair she told us that the speeches
will go on till 4-30 at which time
the hon. Minister will start replying.
She did that with the full consent of
the House. May we know whether her
decision was final or whether you have
‘changed that decision?

Mr. Deputy-Speaker: I am exceed-
ingly sorry that I am not able to keep
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to the time-table. If the House will -

bear with me and the hon. Minister
we shall sit till 5-30.

Shri Sidhva: Till 5-45.

Shrimati Ammu Swaminadhan: My
only point was that it was done with
the full consent of the House and I
wanted to know whether those things
are binding or not. The moment you

came to the Chair the whole thing -

seems to have changed without the
House being taken into consultation.

Shri Satya Narayan Sinha: Sir, the
Minister must have an hour and a
half to reply. The Deputy Minister
also could not speak. Therefore the
Minister made it perfectly clear that

*
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he must have at least an hour and
a half.

Shri Sidhva: Then we can sit-up %
6 o'clock. We want to hear him.

Mr. Deputy-Speaker: Possibly we
may not-have another occasion during
the Budget debate. The major demands
are over. Therefore, if the House will
have a little patience I think we may
sit till 6 o’clock.

dfer s oW wniw : &

RATIIIAT HY f@EHa [ AT FT G
af fs g ard fram & 957 &

@z N FF @ fa wf AT

fed) foem w1 WA d & fod o
fer | & @@ 33 9% @ g
qar swar € fF fgrgear | ofawe,

iy @ frd & fod o8 2

(Station) @ St WX FT® FIA

@ s fwar Jar 94, W 9g
wygq ot a7 & w1 fear

g1

& uza ¥ o wvAr 9rgar § %

gt smdfaw fafrex aga (bhon.

Minister) & feary & 7z frw § %
T aradt & aoan fad g @ A
AT A TP gEA G | W
IATT QAT BATE § A W IF W
FT 1 9gm g1 wddfam fafres
F ot o fomd (figures) AR 918
¥ § o< o1 gF ivwoe (Pamphlet)
qgd W AT IR § Wy gar § 9
AR wgt ' B UG gA IHT A
¥&7T § WX 413 J@ A 45 T qE
darc ¥ &1 ww gAR ag FAY FT
g & § A1 §H Y TO FT 09 |
& wza ¥ @iq i FA0 AHAT §
fe @ ae gg @ =i gE (Grow
More Food) @ to #¥ w0
wd foar s a1, fred a@ W
FOT A7 g qdaT Y FQT AT 4T
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&, a< w1 Awg & 5 g9 qTT qEE
aft & st frew fogid (Milk
report) & &R & wrew grv § f
TEH TG ET g9 gEAT A7 @A | 6

A T 3 FEM & AR A =T

WEH G F qGy W § AT €S
RN AT F oqig g & fum o
€ T T8 & fF ngEd Ry FAE
Y FH Y 79 O G0€ gIAT AAqY
) T F GUIA T AF F | I qF
AT Tof T, I qAOTE T3 T qAq TH
#7 N e @ (Scheme)

‘ HEAT TG P GFA ) W Tw TS

9w & aga var or HfEd R
gre¢ (House) sm¥fas fafret
% wfx (Speech) gaar =rgar &
gafed f g 97 sarar A T8 )

ot T g5 gad drg 7 e
AT &Y qavarg feemar qrgar g1 Wy
#vzT 39w fag @ @A fF @ &
frd & ag wrew #var g foagt o
9T &z (per cent.) # FW g1 e
degmgfragamasad ot &
wrf &Y w7} &1 FETA g TS
(control) fat & qrt § AT T #¥
A2 ¥T gIHFE AR § T F
@Y &1 wg ag i § fF aadde
gwat 4 T FFAT) W L g
AR # QX agw F a4 ag gFar g
#YT & g §1 997 (challenge)
¥ar § fr mad Az 3 wivdl & wafaw
o Xy F wATor A @A AN 0 &
#19 H FASWE UF WY 1 aF AT
A § Pomr wgar g garR agl
R,£9,£9.3 3¢ TTE I a7 QAT frw
g s W fr @@ & w09 F ork
ey # ¥few oA ¥ a5 F qiwwf
F TR qRIAA N Fagwwd



6202 General Budget—
(4

[dfear s1gv T@ ARTA]
TaAdE # fFqEt § g § 1 TaAAe
15 AT & faar g7 FAEN w WS
& AN w2 | T gE R w0od
fema smar s @ " e
@ W F @ fafsaw (million)
&7 AT 9€ ¥ Sarar 42T gt )
Tarite F1 fgara aoa & F7ifE Tade
adl T tzEre @ fgaa & A
1 a9 3@ f5 A gl
aqde & R ¢ ¥N¥E (ounce)
A I § AGT B Y @R FQ
g1 g I/ AAY T QA
g et ad v agar g &

W WA g e Aw g

FAT FH F A gWIL 9FF AT FAT §
sYrena@iwfomr §fF s@my
F21% F Y IET § | qH qg FQ
gugmarar  fr @@ &g J gArQ
arts (moral) A (ruin) T faar
g, W A A TEWIAE  BET
(ecenomic ruin) #ft T fRar 4
az gara fedws we (Physical
ruin) W& WM A/ T@ AHNF
¥ ary TEAT qTar & fF 5w waAAe @
g w3 frgd wadde ¥ fa@ &
qrar § ¥ 3w i wrd fed god
8T UT GIT AT AEE § | qG B
@ WA § | ¥ @A ag §ew
# gt fr feng a8t € 90 1 v
g grar &\ TF FT HGT A AT &
fr agt e (hoarding) € =
2w Qfer 7 g far s Ay
qf 71 g fr x@ 2 T oF [
LR G '

qrq A fF 9gS agi 99 9 FAS
ql| 7% @R § dw AW § oA
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Q T, oavg iy 9T ¥ v
@ @ g F NN & i ad
52 (Jute) T ¥ #3517 ge¥ & Iz
I F = Fr AT Fqq ¥ faad
BT FT 7217 327 83X § Y gank agt
FAr 7 gen, A <o Y FA @
2 A aff 21 & 7 aF fear s
A7 a¥x a AR ¥ gAArg fo few
TR A fegeam & s g F A nadder
ferd 3@, At 9w feand & feamw
¥ @ fafesm zq samar smTd agdd=
Fqg g & TE Fzar & sefeaw
zre=q (Industrial towns) & Rl
®® g1 &, & T@ wgar fr oawd
( workers ) ® sumET AT A
afed, a1 37 & o7 FKe w1aw
7 7d ¥ & aF weAr WRar g
fF gz @@ FAT wWar S J9A
gfswsy (Subsidy) # fiarg, &=
W £AT I 99 @9 FWE Jé
AT FIS T9AT A fgegeam &
framt & Qfwg @ 0 & agt
Farer F 4 aranfea g | g e
FAT WA W A9 AT FQ § W
7 AR fraal ®) qgwar § W)
q BT ¥ F1 qWEdT TS v
g1 @A WA T@E FL ¥ AT
g w7 & F gsmdsr ggg o
g1 78 @ ¥ ogw ol g e
qifreatd R WiATERT AYM & @W 9
F g T ¥ aEd AW QYY ¥R
R wF R owf Al g
e s a9 fedft waAd= & qre
o oA TR § g Nama
N 2 & O g fegeam WY are
®eA ¥ ITA ) W WA fEh
Wiy A FAY qf &, fas e &
T & qoT aff § F a9 ¥
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was # #frw  (tackle) < ¥
& o gt Fr oaga g g fE
a1 7 o w2ade & (Integrated

scheme) &% &t 1 AT FramT g1

iR wgr a7 o gw @ Uk A |
& qafees Fswm-afee  (Self-
sufficient) & wt | A1 & gqear
£ oaw g a3 7 & ¥ew afs-
&< 7 T | a@T A9 A F 7
o Aragmag £ P wm & foF
aedl § f5 @ @ew ofarw
{Surplus arcas) & %1% § qfr &<
faar s, 3% #fwfae qfcarsr( Deficit
areas) ¥ WEITEE (procure-
ment) 7 fFar ar7 1 30 g ard
7 & fag 7t £33 Fiag o foqrd
wadt & fazr v 9 3@ AN T
N s N fama F & ad FAT
|mgar g fe s oy 39 A fed
N AG AT IT 9T AAF FH AT

wifwr 3 A #7 g 1342 F &7

gfEsie &Y STET 1 T & gorar §Av
w4 7 g w2097 5 arq awy v
g frgn w0 A atE FEw 33T |
§ 97 & qoar Agar £ fF oaw R
®17 @ ®Iq ST § 1 FemE
&g Y et &= gé, Azw § AW
) wafn @@ g g sw@ afw
A€ AT | K LW A@ FT CIAE
wq@r g 7 oo 3 AP FF
Y94 TFN & §@ AR fag
TT F1 TAIS qAAT, AT A HY
e & fod ot ®aw JsE@T W H
fod & o9 &1 ARETE, WA 0w
M & fot @ ervEEw § 99
& fod 2w o &7 ST &0 @S
f& ¥ o § f oonwr @7 K @
A & F2T gadAr aff & fF 9w A
RO 41, oz ot agh 9T gamY qerare
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o o TN A ag ¥
T, A AT ¥ g W AT § g
WA FTH § | TS AR TR

. 3% gfear ®7 qg oiweRT W qaEwr

Faf IFIT § | 3T A i gfear
I I AIFTF @A RN W
&1 qr AT "9 fur ard @
&1 OF Ay WA A ¥ ogwAT |
a9 A g7 aF wr fewr ? oS wEy
g f5T o sy g o AT ¥ FATw
¥ AT AT TG qE AR
a9 @ gw 7w w1 fedra
frar fa gq fra 1 wErg Tk
& wCgT ITH arqg WA § fF gq
FAMAT A AR AT W & R W
avg ¥ fegea &1 FOT {947 T@R
g fear | 1 Faraarer, § Ay oS
¥ ad 47qr argar g fr enw gw AW
1 FTE wWar A Gk oaE q
AR F %, SfFT oW oswd
agr & fETe #Y qveTg @) 2 A
qorg T go o 7 W w7 e
@t & qgr fed T S £ T €
T AT IT Y S AL Aw, AT 7
el area g & 1 W S
7@ &, waftr =@ § dfew oo
3 & N Nt A s R
wifs ag a7 & sware § af &)
AR O JFT e TAfaEey & gd
%8 g8 frars¥x fFafafafed
(Divided responsibility ) # @org
¥ fergead &1 ga@Ar qwEE P
g )

% g § f5 oom oae oo omar
g fs mrid ® auw ¥ wifed fe
qg ATAOT Y@ avg ¥ agl gwwm )
for ofrare § éfefqe & =gt a9
i AT &74 §, 97 § A1
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[qfea arge T W]
wg At s 7 Aifad o fad
gewq i@ § siwiare fear ama
#ie ¥fwfae qfcara $ qgama 9 0

T | A gg dgex Ve
(Secular State) & afed gt a8
g fr ogt aw w v W AW B
& o9 o wew TS § 1 TR Tg
@ T @ AT E | & A AR
g f& o & fod oF 0% wwar
WAt e R A ¥ A s AR
W & g ff w7 FR oar T
g fs goog ofaw § e 95
fear s st gadr swTE 9T AT T
1 gomT Mifd fr @ X & AT
%) @NT EFIST T FT a8 | Jg oW
gifen #x &, slT ana gfar & w2
foa § fF g o9 T AEY g
| gE vy §, T9 § e 3@
N NT G A FIAT TGS § | A9
W% "raed #| fodt avg ¥ qag w8
®T §d § T a7 9g Taen § fE
IR B[ §F T@ARE 9T wdET @7
a1 § 1 & wrgar § fr aade oy
qifedY qadl 4 2 st e fewgie
w1 arfed) st w2 faa 7 gr woA
dow-afeaelt & wiw as ol
9§ ¥ W1 Az qow AAH ¥ I
Wy

(English translation of the above
speech)

Pandit Thakur Das: Bhargava
(Punjab): Sir, I am grateful to you
for having given .me this opportunity
to express my ideas here.

Before beginning my speech here 1
beg to submit that'I am not going to
take much of your time. I have paid
much -attention to this question and
have spent sufficient time on it; and
I feel that you too have been very
kind to me in giving me this oppor-
tunity. I repeatedly read the book
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which has  been published by the
Ministry of Food and Agriculture and
the copies of which have been for-
warded to all the hon. Members by
the hon. Shri Munshi, in order to show
as to how much work has been done
for us by him, who is a Minister of
the National Government of this
country. But it gives us no such
details which would satisfy us in any
way. I have read every word of it
and only at one place some mention
has been made about animal -husban-
dry. I fail to understand as to how
shall we be able to increase food pro-
duction unless and until we do not
pay due attention to the welfare of
our livestock. I gazed at it with sur-
prise and read it again and again
many a time but could not ind a single
word that may have been written
either about cows or about bulls. So
far as the question of cow’s milk,
which comes under the item of food,
is concerned, something has been said
on page eighlieen of the book about
the development of Goshalas etc.; and
with regard to this as well only this
much is written as to how the Govern-
ment will bring all the existing three
thousand Goshalas under their con-
trol. Not a single penny has been
spent by the Government on these
Goshalas but now the Government
wants to take them over. In the <ame
manner when we try to know from
this book whether any research has

. been made in this connection we find

only a few sentences written about

it on page 24............

Shrimati Ammu Swari‘zadhan
(Madras): On a vaint of order, Sir.
When the Chairman Shrimati Durgabai
was in the chair ste told us that the
speeches will go on till 4-30 at which
time the hon. WMinister will start
replving. She did that with the full
consent _of the Flouse. May we rxnow
whether her decision was final or
whether you have changed that
decision? '

Mr. Deputy-Speaker: I am exceed-
ingly sorry that I am not able to keep
to the time-table. If the Houge will
bear with me and the hon. Minister
we shall sit tili 5-30.

Shri Sidhva (Madhya Pradesh): Till
5-45.

Shrimati Ammu Swaminadhan: My
only point was that it was done with the
full consent of the House and 1 wanted
to know whether those things are
binding or not. The moment you came
to the chair the whole thing seems
to have changed without the House
being taken into consultation.

Shri Satya Narayan Sinha: Sir, the
Minister must have an hour and a
half to reply. The Deputy Minister
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also could not speak. Therefore the
Minister made it perfectly clear that
hehniva.xst have at least an hour and
a half.

Shri Sidhva: Then we can sit up t
6 o'clock. We want to hear hlm.p 0

Mr. Deputy-Speaker: Possibly we
may not have another occasion during
the Budget debate. The major demands
lglre oveli._t'tll‘hereiti:re, if the House will

ave a little patience I think
sit till 6 o'clock. mk we may

Pandit Thakur Das Bhargava: Sir, I
was submitting that after reading the
whole book 1 could not find whether
any amount has been set - apart for
the protection of cattle. When I read
page 23 of the book I came to know
that there was one animal husbandry
research station in India and that too
has now been closed down.

Sir. I beg to submit that our hon.
Minister seems to be of the opinion
that the food production can be accele-
rated in this country without improv-
ing the livestock. If he is under this
impression I would like to remove it
from his mind. The figures given to
us by the hon. Minister as well as
the pamphlet, that he hes sent to us
show that we renuire seven lakh and
fifty thousand bulls in this country; as
against this we produce here only
seven hundred and fifty bulls every
year. When there is so much shortage,
how can we be in a position to do
anything. I beg to submit that two
years ago, some ten crores of rupees
used to be spent on ‘Grow More Food
Campaign’ last year a sum of twenty-
five crores of rupees was earmarked
for it and this time too we are going
to spend twenty-five crores of rupees
for this purpose. but what is the
reason that no attention has been paid
towards this problem of improving the
cattle breed. Affer going through the
milk renort one comes to know that
the milk of cows is gradually drying
up. This is why I submit that if you
really want to solve the food nroblem,
You have no other alternative but to
spend at least one crore of rupees out
of this sum of twenty-five crores of
rupees for improving the breed of the
cattle. Unless and until you do not
pay attention towards this problem
none of your schemes is likely to
Succeed. T had to speak a good deal
on thigs point but as the House is
anxious to.hear the speech of the hon,
Minister, so I would not take much of
Your time.

“Nevertheless I would like to draw
Your attention to another thing. Sardar
Hukam Singh has just now stated that
the figures as submitted by the Gov-
ernment show that there is only a
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deficit of ten per cent. My contention
is that this is wrong. There is no deficit
in the country. The Government have
inherited these controls and they lack
courage to abolish them now. It is
said that the Government were not in
a position to make experiments. I am
confident and can say authoritatively
that there is no shortage of food in the
country even according to the figures.
submitted by the Government. I chal-
lenge the Government on this issue.
I would like to draw your attention to
one thing specially. In our country
about 2,87,87,218 acres of land are such
on which such things are grown which.
thougn are usced as stanle tood vet are
not considered foodstuffs according to
the Government statistics. I am quot-
ing these figures from the book which
is published by the Government. The
Government do not take these food-
stuffs other an the eight cereals,.
into account. If this productiop too is
taken into consideration we arrive at
this conclusion that there is a surplus.
of two million tons of grain in this
country. The calculations of the Gov-
ernment are wrong because they do
not take this huge production into-
account. Look, how the people manage
1o live in the areas where the rations
given by the Government are not
more than six to eight ounces of
cereals per head. They pull on with
these very things. So my submission
is that there is no shortage of food
at all in the country. If there is any
shortage it is that of wisdom, because
we have thought, though wrongly,
that the country is in need of the
controls. I am sorry to say that these
controls have brought about our moral
ruin, they have brought about our
economic' ruin as well and they will
bring about our physical ruin too. I
am sorry to say that this Government
have inherited these controls from
thelr ,.edecessors and they have kept
them intact. England, is a small
country. It is easy to have controls
there. But in such a vast country as
ours. where the figures eveu are not
available, what would be the effects
of &1l these contro s? Tnaey only lead
to the hoarding of commodities. It
steps would be taken to check this
hoarding. I am confident that nobody
would die of hunger in this country.

You know that at first there was
control on gram here. As soon as it
was lifted, it could be had in abun-
dance. Similarly when control on sugar
was abolished enough of sugar was
available in the country. In the same
way jute began to come in the market.
and was available in abundance as
soon as control was lifted. If the
controls are removed there is not
going tn be any shortage. This country
doeg not suffer from shortage of any
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kind. Try to convince me with the help
of facts and figures how India suffers
from a shortage of commodities. I
have seen Government figures and
according to them there is a surplus
of two million tons of foodgrains with
the Government. I do not ask you to
lift controls in the industrial  towns
immediately, I do not ask you to dis-
continue the extra quota of foodgrains
to the‘wprkers or to discontinue the
coutrols in their case. I wish to assert,
however, that if instead of paying
thirty crores of rupees by way of sub-
sidy ana  spending ten crores on
account of other expenditure, as you
have done, you were to hand over this
sum of rupees forty crores to the culti-
vators of India ‘any shortage of food-
grains would have ‘become an impossi-
bility. You waste this sum of rupees
forty crores. It does not reach our culti-
vators. It does not solve our food pro-
‘blem. Even after' having spent such a
h‘ugev amount you go a-begging to
America. I feel humiliated by that.
Recently we concluded an agreement
with Pakistan under which we have
stipulated to exchange their hundred
rupees with our one hundred and
forty-four but that does not injure my
self-respect. When, however, you ap-
proach some Government asking them
for a gift of foodgrains out of charity
Jyou are compromising India’s honour.
There is no dearth of anything in this
country: only you lack the courage to
tackle tius problem. I am very much
thankful to Shri Munshi{ for having
presented to us an integrated scheme.
I am obliged to him. He once stated
that we would attain self-sufficiency in
the- matter of food by 1952. What
plans, I ask, has he evoived for the
.attainment of self-sufficiency by 19527
My own suggestion is that all surplus
areas should be freed from control
and that no procuremeut be made
from deficit areas. Also, if you were
to examin¢ and t v 3 act upon the
report submitie! :y ihe Committee,
that had been appointed in this con-
nection by the Congress Parliameniary
Committee, you will succeed in be-
coming self-sufficient by 1952. More-
over, Maitra Committee had remarked
that it was time we took steps in the
direction of decontrol. May I ask what
steps have you taken in that dirpctlon?
Your rationing system has failed in
Bombay; it has failed in Madras. Let
it not be enforced there any more. I
realize you were good enough to
appoint Sardar Datar Singh of your
Department as in-charge of food. I
am ‘rankfu' to vou for the stess vou
have taken for the improvement of the
food position. The country is obliged
tg. you for the integrated scheme
which is very useful to the country.
. ’Even though I realize that at this
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time we do not possess all the com.
modities in plenty in our country yet
we have enough of produce for our
needs provided we utilise it properly.
To tell the truth, this Agriculture
Department of the Government of
India is an absolutely useless

ment. If this Department of the Gov-
ernment of India were to be closed
down and all its functions made over
to the States there would no longer
be any kind of starvation. What have
you done so far? You have plenty of
foodgrains and yet you are exerting
yourself in order to secure foodgrains
from every other country. So far you
have been going round all the coun-
tries and crying for charity. With
the beggar’s bowl in our hand we
approach them and beg for foodgrains
telling them that we were dying of
starvation. In this manner we have
squandered India's funds to the tune
of crores of rupees. During the last
three years you have wasted a good
deal of your country’s funds but you
have shown utter disregard for your
own figures. You have only to go to
the Punjab and the U.P. and see what
large stocks of foodgrains are lying
with the people. But you cannot pro-
cure it from them; you lack the
poweg. You eflect procurement, you
enforce rationing but you cannot do
this procurement properly for 1t 18
beyond your control. All that power
lies in the bands of the States' Gov-
ernments. It is because of this divided
responsibility that India is suffering
so grievously. It is true the Govern-
ment realized that things would not
improve that way. Why should you
effect procurement in areas which are
deficit areas? Ycu should not have
any procurement there. Procurement
should be effected in surplus areas
alone and the foodgrains thus procured
be made available to the deflcit areas.

Since ours is a secular State the
moment we mention the name of cow
or bullock you flare up. This thing
pains me. I would say we should
a.locate one crore of rupees for the
cattle out of the funds earmarked tor
the grow-more-food campaign. Simul-
taneously we should lift control in the
case of the surplus areas while in the
case of other areas steps should be
taken to ensure that eople should
not be able to hoard foodgrains. While
people here are indulging in hoarding
you go about telling the world you
are short of foodgrains. People save
and hoard and then they sell in the
blackmarket. You cannot check black
market by any means with the resyt
that people are gradually losing con-
fidence in this Government of ours. I
want the Government to change its
present policy and to adopt the policy
of- gradual decontral so that we might
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be able speedily to realize our goal of
self-sufficiency and this country be
saved from disaster.

Shri K. M. Munshi: I am much
obliged to a large number of speakers,
who have heen -good enough to be
very sympathetic towards the efforts
made by Government and who have
pointed out various ways in which to
improve the situation. I express my
indebtedness to them. Also my hon.
colleague Mr. Rafl Ahmed Kidwai
says that I have not expressed my in-
debtedness to those who have not
spoken, I offer my heartiest con-
gratulations to them, because they
have given me their silent support;
they have given me some time in order
to reply to the criticism that has been
made. I only wish that they had also
spoken and left no time for me.

As regards the subjects, there are
so many and I have been favoured
with about 40 guestions between yester-
day and today, which I never expected
to deal with in the debate. What I
proonse to do is this: Those which fall
within the general line of my reply
will get an answer from it. To others,
I can only ask for this indulgence. I
will prepare a statement and put it
on the Table of the House, and I hope,
it will satisfy everybody.

With regard to the number of
speakers and the various points, I pro-
pose to divide the speakers first into
sever:n: c.ases and being a very
modest person, I want to divide them
as objectively as 1 can...

The Minister of Communications
(Shri Kidwai): Divide you must.

Shri K. M. Munshi: Divide I must.
Being your colleague, I cannot help
it. I will deal with a number of
speakers and Mr. Shibban Lal Saxsena,
first. In other words, I will divide them
into two categories, Shibban Lal
Saksena and non-Shibban Lal Saksena,
and I will deal with him first, I wish
he had been here to listen to the pre-
vious speakers who spoke about sugar.
The sugar policy was not merely the

olicy of the Government, not merely
nspired by Government, but welcomed
by a very large number of Members
of this House. I remember the occasion
when I announced it and the cheers
with which it was received. I am glad
to announce to the House that we have
succeeded beyond, at least, our ex-
pectations. Today, the production is
over 10-5 lakh tons. We never expected
it to be more than 9 lakh tons when
we started forming this policy.
Seconcly. we have been able to put in
the market 50.000 tons of ‘sugar out of
the production, in order that the free
market price should come down.
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Thirdly, whatever my friend Prof.
Shibban Lal Saksena may say, the free
market policy with regard to sugar’
has been received with complete satis-
faction by every section of the publie,
except himself. .

Prol. 8. L. Saksena: Question.

Shri K. M. Munshi: If we have not
reached 11 lakh tons up to date, the
only individual to whom we are in-
debted for that is my hon. friend over
there He interfered with a strike for
15 days and prevented the manu-
facture of sugar.

Peal, & L. Sakeena: It is a wrong
statement. You would not......

Shri K. M. Munshi: This is my reply
to you:r Ycu interferec. The hon.
Member wanted to come in the way of
the execution of the policy. :

Prof. 8. L. Saksena: You would not
give the labourer eight annas; you
gave 80 rupees to the manufacturer. ™

Shri K. M. Munshi: 1 know my hon.
friend's reply. (Interruption).

Mr. Deputy-Speaker: Let the hon.
Minister proceed.

Shri K. M. Munshi: Then, he charged
the ‘Government with discrimination
with regard to free market sales. ] am
very sorry that insinuations of this
kind are made without any foundation
in fact. Certain names were mentioned.
If he had asked me, I would have told
him what the policy was When we

- reached a stage when we could expect

to gather 10 lakh tons for Government
ratiorfing, for the whole year, we .set
about evolving a formula. A basic
quota was formed for every factory
some months ago. Whenever a mill
reached not merely that basic quota,
but a certain percentage over it, only
that excess was released and nothing
more. :

Pr-f, 8. L. Saksena: Huve vou done
that for all?

Shri K. M. Munshi: There are rigid
rules. If you want, I will read them. I
have got them here. First of all. a
molety of the excess over the basic
quota was kept-back and the rest was
retesget Tt R er cent over the
basic quota was released; then 15 per
cent. of the excess was kept back and
the rest released. In that way, there
is a uniform rule, which every factory
knows and no factory has got one
ounce more than what {8 permitted by
this rule. I challenge him. I have got
tiar ja=ts  hire. (Interruption). I do
not want to be interrupted. The hon.
Member will have patience. I have
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extended him the courtesy of hearing
his vitriolic speech in silence; he ought
to hear the reply with equal patience.

Prof. S. L. Saksena: I can only
believe his figures.

Shri K. M. Munshi: The whole thing
is based on rigid rules. I am here wil-
ling to place all the facts before the
House which will shoav that there has
beem no discrimination for or against
any factory. The orders are there
writing; the formula is there in writ-
ing which everybody who is concerned
knows. Of course. as I said, I singled
oultf my hon. friend as a class by him-
self.

Shri Hussain Imam: Would the hon.
Minister kindly circulate the facts that
he has just now siated about the dis-
tribution of sugar?

Shri K. M. Munshi: I have got them
here; but the time at my disposal is
short. There is a formula, which if
.,{ou like, I will place before the House.

have no objection. All these things
are covered by orders under which
there is no scope far discrimination
between one factory and another.

Now, I come to the otber speakers,
having disposed.of my hon. friend.
Unfortunately, 1 cannot reply to every
individual speaker, because, Sir, you
have not given me even flve minutes
for each speaker. I can divide the
ganeral argaiments into four or five
heads. One comprised certain personal
remarks as:d certain advices were given
which, I think. out of respect for those
who gave them, I ought to refer to,
because I hold my hon. friends and
colleagues in Parliament in such res-
pect that I would never be guilty of
disregarding them by not replying to
what they have said. The next head is
the Grow More Food campaign. The
next head is the procurement and
contrbl system. and the last head is
the present situation which, to my
mind. is more important than all the
theoretical discussions with which the
House was regaled for the last two
or three days The Madam Chairman,
the other day, ruled that I should not
reply on the Grow More Food ques-
tion, on the private Members day, but
now. Therefore, I shall {ry my best to
put them within as short a compass
as I possibly can.

As regards the personal remarks and
advice that have been offered, the
speakers are to be divided into three
groups. The first group says, and they
ave spoken with eloquence, that the
better half of Munshi is better than
the worse half. The second one says,
like the old-time teacher, that ‘The
boy is good, but the conduct is bad’.
The last .one says, ‘Neither the boy
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good. nor is his conduct
good, but he is capable of reformation’.
As regards‘the first, the Hindu Code,
luckily has not been passed and there-
fore I claim a Hindu husband’s right
to speak on behalf of my wife. Thanks
to many hon. Members, the Code has
not yet been passed luckily.

Shrimati Durgabai (Madras): “YVhy
luckily?

Shri K. M. Munshl: Because I get
an opportunity of thanking the Mem-
bers on behalf of a person who is nnt
a Member of the House, and to whom
fulsome compliments have been paid
by four or five speakers. On her be-
half, I thank those hon. Members who
have appreciated whatever little she
rould do. That is without her permis-
sion, as a Hindu husband. But, I have
one grievance against most.of those
speakers. Not only that; Madam Chair-
man was 50 cruel that when somebocy
attributed the Annapoorna to me, the
Chair pulled up the speaker and said,
Mrs. Munshi must be thanked.

Shrimatl Duargabai: Is it not right?
That is a correct statement of fact.

Shri K. M. Munshi: I do not dispute
it. But, I tried in vain to find whether
any Member ever tried to think a little
ahead and thank me for selecting her
as my wife :

Shri Shiv Charan Lal (Uttar Prg-
desh): You must thank her for seleci-
ing you as her husband

Mr. Deputy-Speaker: Is the hna
Minister making a speech on the Hindu
Code Bill here?

Shri K. M. Muashi: I am only trying
to say that the Code has not yet been
passed. :

As regards the other advice I will
not say anything except about one or
two remarks, which I thought would
have best been spared. It was an
attack on my literary and cultural
activities. I was told that I should do
nothing”but devote all my time to
Food. The insinuation was that I am
not devoting sufficient energy and skill
on my department for it is devoted
to literature ana culture. I am sorry

1 do not ind my hon. friend Mr. Krishna

Chandra Sharma here who spoke rnost
vehemently. 1 was reminded of a verse
by a famous Sanskrit poet whom every
one knows:

arfger a@f &1 fadra
qiatg o g8 faurn A

UL (L) HAraarn
ag wid gvE qsAt
Which means:

“A man who {s without literature or
music or art is a beast without a tail
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and without horns. He dozs not eat
grass; therefore that is good fortune
for the animals.” My only grievance is
that such people also claim ration
cards and do not confer a :.imilar

tavou: upon vus. I hope,

Sir, you will be fair with
me. ln the acwe ou Grow
Moie Food that T have suhimitted, I
have myself pointed out the enormous
difficulties in the way of ‘the success
of the campaign. Curiously enough
ordinary people do not understand it.
They simply say “Here you are. 12 vz.
have been reduced to 9 oz. Here is
scarcity, here is famine. What do you
mean by saying that you are growing
more food?” I think the House will
hear with me when I point out, as [
ought to, that we as a people are
increasing at the rate of 3 millions per
year. We want 4 lakh tons more of
food every year for them. By partition
‘we lost 18 per cent. of our population
and roughly 35 per cent. of our wheat
producing capacity. Further on account
of the refugee movements and by our
own tenancy laws as I have pointed
out and by the hasty way we enforce
zamindari reforms, some 10 mlll{on
acres have increased with fallow which
zould have produced some 2 million
tons a Yyear.

8 r.m.

I am not quarrelling with these
tactors. There they are. Then we have
to operate through millions of small
farmers most of whom are living on
marginal  subsistence. The result is
that if- they grow anything extra, they
do not bring it out for procurement
but keep it to themselves. Therefore
you cannot tag on the results of the
grow-more-food with the fact that
sufficient has not come out in procure-
ment. In procurement you only get the
surplus over and above the normal
needs of the tarmer. Secondly. on
account of his increased staying power,
the farmer retains much more than
what he would have normally done.
And then there is the black market.
On account of the low procurement
prices he sells some of his produce in
the black market. Well, these are con-
ditions which you cannot cure by say
a policeman’s whistle, or by getting a
whole troop to fall upon the country
and grow more food. These are factors
which operate in such a way that how-
ever much you may grow, the results
are not seen in the procurement. There-
fore to tag on one to the other is a
fundamental mistake.

What we have to see—and that is
the first thing that I applied my mind
to, and Mr. Sidhva will remember it—
is about the actual position. I said, as
Mr. Sidhva will remember, that‘l nad
my doubis about these it tistics
Statistics are no sure guides in such
matters, for the simple reason that if
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you take the number of tons grown
in the . country ard add to it the
number of tons that we import and
divide the total by 12 oz. and then

‘deduct this much and add that and

so on it will lead you no where. The
position cannot be tested that way. The
real test is that there is scarcity in
certa.\in parts of the country whereas
the issue price of controlled foodgrains
is Rs. 14 to Rs. 15, the price is as
much as Rs. 47 or Rs. 48 in the free
or black market in some parts of the
country. That shows that there is real
scarcity in the country. I do net want
to attach importance to or quarrel
with any hon. Member on the question
of the correctness’ or otherwise of any
stutistics which he might quote or
which I might quote.

Stri Bharati (Madras): That is all
because of the control.

Shri K. M. Munshi: I will come to
controls presently; my friend Mr.
Bharati will kindly be a bil patient.

The point is, as far as the Grow
Morg Food Campaign is concerned, I
am in a position to say—I was not in
a position to do so six months ago—
what we have achieved. Whereas it
was claimed that 1:74 million tons had
been produced in 1949-50 over 1947-48,
in 1949-30 by means of crop cutting
experiments we have found that
actually 1-48 million tons "had been
produced. The yardstick to which my
hon. friend Pandit Kunzru referred to
is corrected by this crop -cutting
experiment. For instance, as regards
the seed factor, the production has been
more than the yardstick. With regard
to irrigation and also with regard to
fertilizers. the results have been less.
But in the main the margin ot error is
not more than 15 per ceut. That is the
result of the crop cutting experiment
over a very large area and in a very
large number of flelds with differing
conditions. Therefore, we must admit
the position and be fair to those who
formed this policy and those who are
trying to execute it to the best of their
ability. When they claim that 1-74
million tons had been produced they
have produced 1-48 million tons.

And then you say, “Where is all
that?” But how can you find it when
we lost about 5} million tons this year
in the country? I would say that if it
nsd not been for this production the
position would have been much worse.
That is what we can claim. I do not
claim anything higher.

Then the other point that was
referred to was the report of the
Reserve Bank. Comments in that con-
nection show the unfortunate mood of
the country which F call the frustrated
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mood. The Reserve Bank in 1948-49
decided to carry on a survey of flve
taluks in the State of Bombay, and
they carried it out. Having done that
they came to certain conclusions
which they published in January, 1951.
They published it quite recently in a
bulletin. But the whole country took it
up as though it were a reflection on
the whole Grow More Food Campaign
in the country for 1950-51. The report
was taken out of its context, important
portions were omitted from it and it
was said that in January 1951 the
Grow More Food Campaign had failed
and enormous sums of money had
been lost as a result, The enqujry was
in 1948, and the figures were tbr 1947;
and yet this is the general impression.
I enquired from the Governor of the
Reserve Bank. I actually wrote to my
colleague the Finance Minister and he
wrote to him and this is what the
Governor of the Reserve Bank wrote:
and it is but fair to the Reserve Bank
that I place it before the House and
the country.

“I am sure that when Mr. Munshi
also reads the article in the
Reserve Bank Bulletin, he will see
that there is nothing seriously
objectionable in the presentation,
although Perhaps the first sentence .
in-Madan'’s article could have been
more happily: vorded so as to
make it clear that the enquiry was
intended to test the accuracy of
the conclusions suggested by the
All India Statistics of 1947. You
will observe that it was clearly
stated in conclusion 5 on page 8 of
Madan's article that he was not
attempting to draw any general
conclusion in regard to the Grow
More Food'Cumpaign in India as
whole. His statement is as follows:

‘Our investigations into the
working of the Grow More Food
Campaign in the five taluks reveal
that its achievement did not appear
to be commensurate with the re-
sources expended on ' it.'! Some of
the newspapers have ofitted the
‘words ‘in the flve taluks’ and the
impression has been conveyed that
this comment applies to the Grow
More Food Campaign as a whole.”

That is about the report. Coming as
it does from an institution like the
Reserve Bank of India it should com-
mand respect. Their main criticism to
this programme was this, that the re-
sources were diverted by the agricul-
turists either to cash crops or to non-
agricultural purposes. Secondly the
distribution and the utilisation of the
resources was not organised to secure
the maximum results. Thirdly the
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achievements were not commensurate
with the resources, and lastly there
was no means to assess the results
They also said that only those areas

- should be selected which have produc-

tive potential and money should be
spent only on those areas. They fur her
stated that it was no use trying merely
to Grow More Food; you = must also
grow cotton and jute in order that ycu
may be able to balance the whole
agricultural economy.

Now you will be surprised to krow
that though I had not read this Report,
I reoriented the programme in May,
June and July last year. What we have
done is firstly, the seeds are being sul-
phurised and so there is no juestinn
of their being diverted for food. The
fertilizers are given separately for cash
crops and therefore the diversion ig
minimised and now there is so much
of fertilizer that possibly it will be all
in the free market, and there is no
lack of fertilizers. Further deterrent
action is being taken against ithe agri-
culturists who use the money given
for Grow More Food purposes to other
purposes. The essential supplies are
now mostly given through Government
depots.. And then I have been referred
again and aga:in to intensive cultivation
programme. I had not read the report
and 1 am glad to find that what litile
we did is now confirmed by s¢ res-
ponsive a body as the Reserve Bank,
when they actually say thal money
should be spent in such areas where
by reason of rainfall, irrigation etc.
there is possibility of higher _yield.
is exactly what we are doing.

This year we are concentrating on the
intensive cultivation area scheme on
fifty lakh acres of land yielding over
one million tons. That has been doue;
the scheme is now in full force {rum
the 1st April, 1951.

As regards the integrated programme,
I am- again very glad to find that
people more competent than myself in
this matter and who ought to know the
whole implications. of it, have com-
pletely approved the change which I
introduced, namely it is no use merely
trying to Grow More Food in areas
which can yield much better results or
more money for you and improve the
economic condition of the country. If
reliance is placed on the Reserve Bank
report, it only justifies our action. The
policy that we have been following
for the last ten months is practically
the same as was advised by the Reserve
Bank in the matter.

With regard to this Grow More Food
Campaign there are a few other tkings
which I woulds like to mention. Many
people have talked about failures.



6310 Genernl Budget— 7 APRIL, 1951 List of Demands 6911

Shei  Sldhva: The Reserve Bank ~Now, Sir, let us look at the ques-
appointed this Committee at whose tion. What have we got by way of
tnstance? . return? I want Hon. Members once and

Shri K. M. Munshi: At its own in-
stance. It has an Agricultural Econuomnic
Section and they wanted to test
exactly what the thing was. But at that
time the crop-cutting experiment .aad
not been introduced. And I forgol cne
thing—they said that there were no

proper means at the time to assess the .

actual results. Now we have got- the
means. During the last three years in
most of the States this crop-cutling
system is bejng - introduced and.
hundreds of workers are working on
it, and I told you what the result was.
So, even that lacuna has been filled
during the last year or year and a half
and therefore there is no reasan to feel
that it is a failure. Then, as one poet
had said about a wife:

“Be to her virtues very kind,
Be to her vices a little blind",

I am asking the House 10 be a little
more kind to the Grow More Food
Campaign and see what it has achieved.
In the nrst instance. in one year 1948-
30 we have produced about 148 million
tons more.

Shri Sidhva: Still you are importing
more!

Shri K. M. Munshi: That is again the
fallacious way of talking on Grow More
Food. You must stop the country pro-
ducing more children; you should let
ten million acres of fallow land remain
uncultivated and you must kill the
monkeys—if you want to stop imports.

Shri Sidhva: May I know whether
a child when- born needs six ounces a
day?

Shri Goenka: But
grows?

Shri Sidhva: Always this bogey of
population is brought to the forefront.
I want to know whether the new-born
child needs food from the first day or
during the first year. Does it take
even six ounces?

Shri K. M. Munshi: I do not know
whether my hon. friend is a family
man but I am one and I can assure
him that the child grows day after day
and every day somebody becomes
twelve years oid, when he eats as
much as an adult. .

Shri Sidhva: I have seven children.

Shri K. M. Munshl: Therefore I tow
to the superior experience of my hon.
friend. Do I take it taht his children
do not grow with every day, if that is
what he wants to convey?

the child also

for all to decide on it. Year after year,
debate after debate, question after
question, it has been said that this
Grow More Food scheme has failed. It
it has failed and if you are all con-
vinced that it has failed, by all means
we will- stop it. But it does ‘not en-
courage anybody, it does not enthuse
lhe rarmers who are working, it does
not do justice to the officers wocrkin

to repeat it day after day. It was sai

money was wasted. I have got the
details here. I am talking of ‘hree
years, 1948-49, 1049-50 and 1950-51. In
three years we have given for Grow
More Food schemes a loan of Rs. 26
crores and a grant of another Rs. 28
crores. That is what we have invested.
The result has been 34-4 lakh tous of
foodgrains. We may make an allowance
of 16 per cent. as given by the crop-
cutting experiment. That brings it to
29-2 lakh tons. Now this investment
of Rs. 26 crores as loan and anoiher
Rs. 29 crorgs as grant has given us a
return of the value of ab-ut Rs. 1186
crores! Then, Sir, remember s, that
this 1s not merely tor one year; cvery

_year thereafter it will mean 60 per cent.

of 116 crores, that is Rs. 70 crores
worth of more production as a result
of this investment. You will get back
your loan in five years. If this is a
bad business then I confess I do not
know business, but if anybody says
that this is a bad business I say that
he does not know the elements of
business.

There were some remarks about the
C.T.O. I have answered questions on
this point over and over again. I have
said what was done. Even so far as
that is concerned, it has been >f a
nature which gives you a good return.

Pandit Kunzru: May I put a ques-
tion? My hon. friend claimed that the
increase in food production during the
three years that he mentioned was 34-4
lakh tons. This is mentioned in his
note too where it is stated that this
is the increase over the production in
4he year 1947-48. In the bulletin on
food statistics it is stated that the
years 1949 and 1950 are not compar-
able, and I have been informed by the
Agriculture Department that the results
for 1948 and 1949 are not comparable
with those for 1947 and 1948. Witk
what does he make a comparison when
he says that the additional production
of food amounts to 34-4 lakh tons?

Shri K. M. Munshi: I am going to
reply to the hon. Member. He made
the same point in his speech. In the
first case there were certain non-report-
ing areas. When these comparative
figures were calculated they were not
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taken of a different basis but allowance
‘was made for the non-reporting areas
-and the results produced. No doubt if
you take figure ‘A’ and figure ‘B’ there
-are non-reporting areas, but in one,
these comparative fizures are made
.after proper allowaace is made. If
‘the hon. Member wants further details
1 will satisfy him on that point.

As regards the C.T.O. I am saying
‘this,—because 1 do feel and I would
ask the House to consider my appeal
sympathetically,-—that every day, in
every question and supplementary, old
replies are forgntten, the same figures
are asked for again and again and the
same reflection, as if the statements
-do not mean what they say, is sug-
-gested. Now look at this. What have
we spent? Take the losses, take the
mismanagement; every time I have met
tolse statements but they relate to a
period before history btegan. C.T.O. was
started thoughtlessly; Pashabhai ploughs
were bought carelessly: loss was made.
‘Surely, Sir, there is some limit to our
:chuckling over the muddles which took
.place in ancestral days. It appears just
dike fighting the Mahabharata war once
again. ‘

Shri Sidhva: There were some
ploughs lying with the C.T.O. as re-
ported by the Kharegat Committee.
They have cost lakhs.

Shri K. M. Munshi: I replied to my
“hon. friend only last week and I wil!
not troubie the House with having to
disten to that reply again.

Shri Sidhva: But you have not an-
swered—I have sent in-a quéstion.

Shri K. M. Munshi: I have answered
my hon. friend every time he asked a
question and every time he asks a
question; I shall be ready and willing
and able and very anxlous to satisty
.him. If still he has anything to...

Shri Sidhva: What is the amount
‘spent on the ploughs? .
Shri K. M. Munshi: My learned

sriend is a great statisticlan—I do not
-claim to be one.

Shri Sidhva: I am not a statistician.

Shri K. M, Munshi: Now, with re-
gard to C.T.O., I agree that we invested
in all Rs. 5:28 crores in it. We have
done that. There have been failures in
the past. I confess it; there has been
mismanazemcent. I have said so. My
hon. friend relies on the Kharegat
report. The first step of mine after
taking office. within five ddys of it, was
to appoint Mr. Kharegat; witbin two
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months of that the man in charge re-
tired. For six months, my hon. friend
knowg very well, I am trying to
organise f{t.

Shri Sidhva: I appreciate it; I do not
mean that we overlook the results
which he has brought out.

Shri K. M. Munshi: I was referring
to the limited measure of achievement
of the C.T.O. The production as a
result of C.T.O. activity will be Rs. 56
crores worth of the produce. Thig is

.what it has done so far on a capital of

this magnitude. Is it a poor result? I
will leave you to judge. After all, this
scheme was launched several years
ago after due consideration by those
who were entitled to decide. It is no
use quarrelling with it. What you
should do is to see whether it is doing
well now, and whether the present
Government has done its best and not
blame it for all the mistakes that were
committed- by everyone in the past.
That, I submit, ought to be the con-
sideration that should weigh with the
House.

Next, I will take intensive cultiva-
tion. I do not want to say much, but
on intensive cultivation there has been
a certain amount of misapprehension
which I want to clear. As I said last
year, the dispersal of our efforts
geographically among States on all
einds and sorts ol jands was a very
unwise action. Therefore, we selected
certain areas. This year we have
selected 50 lakhs of acres which have
a production potential much higher
than the rest of the country. Those
are the lands on which we are going to
spend the money. I will give you only
a few instances. First of all, we formed
the Malwa Board. It was at one time
a great wheat granary of India; that
I learnt from bhistory, not from minis-
terial recards. I got inquiries made into
it and I found that in fact Malwa is
one of the fest wheat producing areas
in this country. With the smallest
effort you could increase the yield. We
have allotted 30,000 acres to the big
cultivators under the Malwa Board;
we have reclaimed -32,000 acres; and
the extra production of this year's
effort will be 20,000 tons.

With regard to fallow lands, as I
have already said in my note,—I hope .
you will share my misery and mis-
fortune—] have not been able to
mobilise the mind of the official world
in the States to give these fallow 'andg
for cultivation with as’ great a speed
as possible, and I am sorry to say that
the greatest stumbling block in it is
that we have now generated certain
psychological urges like anti-zamindari
anti-this and anti-that, which interfere
with the giving of lands as fast as the
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Grow More Food Campaign requires.
There is a clash between the urge to
grow more food and the urge to keep
lands for seme ulterior purpose. It is
a fact and I do not want to specify
instances; because as soon as I meption
one State immediately 18 Members will
get up and quarrel with me. But I wiil
give you one information. In Rajas-
than, 1 personally went to Alwar. I
had heard that there were a lakh of
- acres of land lying fallow. As a resull
“of what I did and what my hon.
v colleague Mr. Jain did, we have been
. able to give 1,60,000 acres, only during
" last month. Then another 50,000 acres
: will be given in May.

§ Shri Raj Bahadur: Tiiis was shown
+to you last year and I am glad that
“you have done it at least this year.

Shri K. M. Munshi: Of course, the
credit goes to the hon. Member.

Then take Punjab. It is a tale which
I am sorry to narrate but I ought to.
because I feel very strongly about it.
"I want you to support me and that is
why I mention it. I want the House
to help me in it. There are 6 lakh
-.acres of undeveloped land in Karna!
district. For four months, my officers.
~myself, the Prime Minister—everybody
- has written to the authorities in Punjab.
. Still the land is not being given. The
; Kharif season is coming and yet we
. have not done anything. Somebody
. says that there is no jeep; somebody
{says that the officers are not coming;
+and so on. The result is that we still
hope that we shall succeed. 1.300 men
with facilities and -capital went to the
auction sale and said. “We will start
this Kharif season”. They were for
some technical reason or other turned
back. Either the rules are bad or the
law is bad or something is bad. But
‘the fact is that 6 lakh acres of land
which would Frave been available three
months ago are still to be given and I
do not know what will happen. (Pandit
Thakur Das Bhargava: Use Article
'369). In order to make sure of this,
only yesterday my officers contacted
. the people over there. I cannot force
' the pace of officials in the State. It is
%only the House that can do it. Unless
, there is an agency in every State with
¢ the sole purpose of seeing that within
¢ six months, all the cultivable fallow
.lands are straightaway given—does
‘not matter to whom. whether it is X,
Y or Z: or this class or that class—
unless this is done and the 1land is
" given for growing more food. you are
never going to utilise these 10 million
acres for years to come. That is my
experience. Tt is no use criticising me.
I am telling you what the facts are.
The matter is before yvou. These are
| the figures.

i 64 P.S.
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Pandit Thakur Das Bhagava (Pun-
jab): I am rather surprised to hear the
Government saying this. Government is
all-powerful. Thig is a sovereign Legis-
lature. Article 369 is there. Why does
not the Government take possession of
these lands?

Shri K. M. Munshi: My hon. friend
was a Member of the Constituent
Assembly. He is an expert politician.
He is an expert legislator. He knows
this country and its political and con-
stitutional set-up better than I do and
I am sure hre would begin to shed
tears much more profusely than I do.

An Hon. Member: But the hon.
Minister was a Member of the Draft-
ing Committee.

Shri K. M. Manshi: I was a Member
of the Drafting Committee—so I had
all the powers in law!—is that it? It
is no use talking like that. Let us under-
stand the reality of the position. What
is the use of talking about law? This
is our country and we have got to
deal with it as best as we can and we
are doing it. All I am sayipg is that
so far as our people are concerned,
these are the inherent difficulties. We
have got to meet them with such
patience as we can command.

Then there is the extension service.
Some Members have said, “Start exten-
sion service”. It is all very well to say
that, but when the Grow More Food
Campaign was started, the Agriculture
Departments of the Centre and the
States were merely ornamental adjuncts
having a few museum pieces of agri-
cultural farms and no practical activity.
Suddenly you turn round and _say
“Grow More Food”. They are doing
their best but extension service is a
very elaborate technical organizatiqn
which requires years of building up.
But the other day I announced that I
am trying to form a Land Army of
extension service. Money we have, but
very little. Our first handicap is money.
100,000 men cannot Spring into exist-
ence suddenly I finished off discussing
things here. Hon. Members here 11,
every one of them come forward and
say, “I will take up the extension
service in my district. T will go to the
village. I will learn to pe a technical
officer and train up young f'grmerl to
do this, that and the g'te wo;i:l! sg}evz

ure
do that. then T am 8 e O thuslas:
tically than if we were to go on criticis-
ing each other.

Dr. Ram Subbag Singh (Bihar): We
were never asked.

Shri K. M. Munmshi: T am asking yon
now. Nathing could he a more 3Qlen-.-.
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occasion than a food debate over
which we have gpent three days. I
am formally asking you. The scheme
itself is an elaborate thing and as soon
as the scheme is formed, unless all of
us pull our weight together on this
matter, we cannot achieve mythﬂi
Speeches will not do. Frustration

got do. Blaming one another will not
0.

Now a number of hon. Members told
me.that I should be enth c,
there is no enthusiasm;  we ghould pro-
duce it. One thing I may say with
great humility. If there is one gospel
which I have tried to live up to, it is
enthusiasm maintained at a white eat
at all costs. I have said it in so many
terms in ‘my writings in English, in
Gujarati and other languages thal I

. can command. No one will blame me,
I am sure, that I do not remain as
. enthusiastic as I should. But I ask
. you one question. Can anybody "keep
. any enthusiasm about the Grow More
Food Campaign if every time there is
a supplementary question or a debate,
you get up and say. “Everything has
failed.” The Grow More Food Campaign
has falled. Procurément has failed.
Controls have failed. Ministers have
failed. All have failed.”? Can you in-
spire enthusiasm by saying that you
are a sinner? I tell you the advice
which one of the greatest men of the
last century gave to another who ssid,
“T am a sinner”. He sald. “If you go
on repeating that you are a sinner.
vou will become a sinner.” What did
Ramakrishna Paramahamsa advice say?
“Aham Brahmasmi”—You believe that
vou are God—and godlike qualities will
be born in you. You feel confident.
You feel enthusiastic. You have con-
fidence in programme and in your
Government and then we would have

solved our problem.

Shri Sidhva: You also feel that you
are surplus!

Shrl K. M. Munshi: Take the Vana
Mahotsapa for instance. It is agreed on
all hands that our forests have been cut
down by our own zamindars and are
being cut down by our villagers. Tt is
ndmittec{ that we should have fuel
forests. the wood of which will be use-
ful to the villagers, who are at preseu{
burning cow-dung. It is known tha
our land is eroding on a large scale. 1
have recently discovered that the
Rainsthan desert s marching '!n"tf»
fertile regions because the funne! of

Abu through which hot winds come {\ag

forest-break in order to stop It.
:gveo‘;rled to enthuse you to plant

trees;, L have t
is the criticism that
coungy- Byt v;v:\ aat fahure.” Why is 1t a

;:!‘;ug:‘;sl— planned for one crore of
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trees. We have Phntod three crores.
even one-fifth o tlremarealhre—-loh}..t
take it that 4/5ths are dud—slxz
lakhs of trees are growing, which
planted like a forest would, on the
most rigid calculation, occupy 20,000
acres side by side. That is the number
of tr'eea that are living today after one
year’s effort, and you want me to stop
it You want to say: Don't have
Vana Mahotsava”; and you want to
educate your couatry into planting and
preserving trees. If trees have a
value—and all scientists will admit

then trees mean water, and water
means bread and bread is life. If that
is true, we must impress the whole
country about that and that can o
be done by celebrating ‘Vana Mahot-
sava’ again and again and getting peope
not merely in a mood to plant trees
but also to preserve them. The fact that
even one-fifth of the trees have been
preserved is in itself an achievement
of which we can be proud.

Do you know that the ‘Vana Mahot-
sava’ has been imitated in Pakistan,
and in some of thre Middle East coun--
tries and a representative of the F.A.O.
who had been here gsaid that this is a
scheme which he would like to see
fostered by the F.A.O. itself so that
the whole world can take up this im-
portant question. And you tell me that
it is a failure: you tell me I should nnt
do it! Is that the way to enthuse
people? Is that the way to enthuse me?

Therefore, I would humbly tell you,
if you want to spread enthusiasm in
the country you must be enthusiastit
about something if not about Vana
Mahotsawa about tractors. You must
get enthused on this at least that in
spite of all these difficulties. this
Government is facing the greatest
crises in the world with as much
effort and energy as it possible could.

What is the use of expressing frustra-
tion? If the Gangotri is impure who
will remain undefiled? If you have no
enthusiasm. how can we Instil enthu-
slasm In the rest of the country.
Therefore 1 a;'peal to you. This is not
a question of scoring a debating
triumph here or there. I am telling
you in the interest of the country. It
is this Parliament which is the source
of all power and authority and {f you
feel enthusiasm, if you have confidence
in the scheme of your Government. 1
tell you. the whole country will take
it up ultimately.

Now, Sir. T come to the next point.
that is controls. T do not want to go
into this perennial controversy. T have
been charged with having changed my
views after 1 became @2 Member of
Government I assure you that T am
not weeded to any doctrine, either of
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coatrol or of decontrol. It lras not been
quite a pleasure, nor a source of
happiness or luxury to have taken up
portfolio. I thought it was a
national challenge: in that spirit I took
it. And I felt and I feel that we can-
not at the present moment do with-
out controls. It is no use
what I would have said or done in
1848, if I had been there. We have to
deal with the position as it is. We
have got to carry the country through
enormous difficulties with regardugo
food, with as little disaster as possible.

Now, Sir, I will only say a few
words about something thatagaa been
said to me in the House. First of all
people have said that this system has
not succeeded; I agree with you entirely
that it rag not succeeded. if you want
an admission from me, I am prepared
to give it. But what then? Decontrol is
not the remedy. We must evolve a new
system, or improve this or tighten it
up, or do something.

The fact of the matter today is that
in a population of 350 million we are
providing statutory rationing to 45
million. To another 45, 50, 60 or say
80 millions we are giving some kind
of relief which may be called non-
statutory rationing, or controlied
distribution or cheap grain shops, etc.
The remaining 200 millions are just
living on their own without any con-
trol. This is how the position stands.

A scheme was put forward that it
we have intensive procurement or in-
tensive rationing commitments all over
the country we will solve the question.
We tried that. It was found to be an
impossible position. We could not en-
force it, because that would mean
import of 6 or 8 million tons of grdns
annually. Today some of the States
which introduced that system are
paying the penalty of a rigid system.
A rigid system necessarily presupposes
two things: that the pipe-line to
thousands of small ration shops in all
the distant parts are kept ed and
that there is a regular flow into the
pipe-lines of foodgrains com in. It
either the one or the other bre then
the ration gshops become dry and cala-
tmo‘tg starts. Therefore it i3 not possible

o 80.

Various other schemes were suggest-
ed. I do not want to take up the time
of the House, but I have my fullest
sympathy with n&y hon. friend
Dr. Syama Prasad Mookerjee. Pandit
Thakur Das Bhargava also said some-
thing about it. d‘hﬂe I am devoting
my best attention-to the subject, I am
not, as I said, wedded to any particulor
scheme. I am only wedded to this chat
80 as I am in charge I do not
want country to meet with a
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catastropbre. The roof of the house
which shelters us might have peen
blown partly oft; the walls might have
been crumbling; but it is something
which shelters us for the moment. 1
do not want a situation in which we
would be exposed to the dangers of the
elements and possibly a complete
collapse. If we can repair tire house,
by all means we may repair it; if we
could rebuild the house by all means
we shall rebuild it. But to leave the
country to complete chaos, is I think
the most dangerous thing in the world.
You will realise that certain dangerous
elements in the country are forcing
You to keep up some kind of control
First of all you have the big cities
which are rich and whiclhr if there were
free movement can attract any amount
of grain to themselves and starve the
rest of the country. 'That is No. 1.

[SHRI HIMATSINGKA in the Chair.]

Then you have got a few people—
and if I know the business world they
are not more than fifty or sixty—a-
close group with quite a hoard ot
money; 1 do not know what exactly
it might be, I do not know what my
hon. colleague feels, with say about
Rs. 160 to 200 crores, I think. They
are just waiting and watching and
wherever there is a little chunk of
available commodity the group wil
fall on it and start hoarding, control-
ling and cornering it. And do not
forget this that if they corner even
one-fiftietlr of the stock for two months
the country will starve.

Shri V. J. Gupta: But how long?

Shri K. M. Manshi: You need not tell
me. For years and years I have con-
ducted their cases of cornering every
kind of commodity—you need not tell
me.

An Hom. Member: You are a past
master.

Shri K. M. Munshi: So, if even
1/50th or 1/100th of the available
commodity could be cornered for one
month the market will rocket to such
an extent that it wil mean not one
starvation death, but bundreds of
starvation deaths. That is the danger.
We have got the transport bottlenéck
also which we have to consider.
Remember also that there are certain
deficit pockets in the country—Mala-
bar, Travancore, various otlrer places—
which have to be fed from procure-
ment and some arrangement has to
be made in order ihat Government
may have sufficlent foodgrains with
them to to these places. If these
things are any scheme will
be welcome. If hon. Members prepare
a scheme and satisfy me about these
things I have no doubt in my mind
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that I will be able to convince my
colleagues.

Sardar Sochet Singh (P.EP.S.U.):
What about land and prices policy?

Shri K. M. Munshi: I know that you
{te!erred to it, and I am coming to

Shri T. N. Singh (Uttar Pradesh):
May I put a question to the hon.
Minister? In regard to your controls
what do you Ppropose to do to main-
tain the price structure of food
articles, especially in view of the dis-
turbance of the ratio between the
coarse and the finer grains?

Shri K. M, Munshi: I know that is
the disease of “gramitis” which certain
Members are suffering from. I will
presently come to gram. The present
position therefore with regard to de-
control is this. Sir, I will come to
gram straightway so that I can im-
mediately relieve them of their trouble.
It is a peculiar pleasure to hear
learned Members who come from
Madhya Pradesh, the land of learning,
our Gangetic Valley—(Some Hon.
Members: Uttar Pradesh)—Yes, Uttar
Pradesh but ancient Madhya Desh,
Arya Varta. Their facility of speech
is such that it. does require consider-
able effort to get out of the hypnotic
spell of their eloquence. I find some
Members of Uttar Pradesh trying to
hypnotize me—I saw the hypnotism
coming—with regard to the gram
question. It is a misfortune that the
tourteen or fifteen States, whose Mem-
bers are all here but not coming from
the Land of the Pandits have not got
that facility of speaking as the other
has. They have not been able to make
their voice felt.

Prof, K. K. Bbattacharya (Uttar
Pradesh): You also speak very well.

Shri K. M. Munshi: I must have
come from that region some time. Sir,
i will put the national point of view
with regard to gram. The flve or six
Provinces which have surplus gram
produce 72 per cent. of the produce
of this country and the remaining
fifteen or sixteen States, produce bet-
ween them the remaining 28 per cent.
The surplus Sfates produce in the
neighbourhood of about 28 lakh tons
of gram. Year before last the position
was this, which the House ought to
know. My friend Mr. Thakur Das
Bhargava who cannot be saild to be
very hostile to Punjab, because he is
a Punjabl himself, clamoured in this
House again and again that lakhs of
tons of gram .were rotting in Punjab
and not allowed to come out. But gram
was 164t, it did not come out. I was
& Member of the House and his
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thunderous eloquence still reverberates
in my mind.

Last time the position was that the
price was Rs. 9 in the Punjab and
UP., Rs. 40 in Delhi, right across,
Rs. 45 in Ahmedabad, Rs. 60 in Madras.
And when the control was removed,
naturally, the surplus States com-
plained. Is this one country or twenty
countries, I want to ask you? What
was the result? Out of 28 lakhs only
a little over 2 lakhs came out of these
six Provinces as a result of decontrol.
Do you know what happened? Bilkar
last year staved off disaster because
of the sixty to seventy thousand tons
of gram which drifted as a result of
our policy. If this sixty to seventy
thousand tons of gram had not gone
there you would have had the most
tertible calamity in Bihar. Now what
ao we do? (An Hon. Member: De-
control). I am not here to answer
your suggestions ‘Do this’ or ‘Do that'.
Hear the gram story first. This year
I called a conference of the officers.
They have grown much more gram
than last year. The figures are not
available, but more than 28 lakhs is
with the surplus States. It may be a
little more, but not less. What
happened? They said, “Control it, let
us keep it back”. We heard the other
States. Every State except these five
or six said, “Last year we lived on
the gram surplus; if you do not de-
control this where will we be?” I tell
you none of the surplus States will
suffer. Out of about 30 lakhs, three or
four lakhs, at any rate not more than
five lakhs of tons on an estimate will
come out of these States in the coming
four months. They still will have
25 lakhs withr them. The result will
be this. In the present situation I have
got no surplus foodgrains. My ships
do not come in time. Our expeected
relief does not come in time. At that
time is it suggested that in the interests
of these five States, the famine-stricken
areas of Bihar, Bombay, Madras,
Hyderabad and Mysore have to be
denied the relief.of five lakhs of tons?
I am not geing to do that.

Shri Sidhva: Do
food cereals.

Shri K. M. Munshi: I am not here
to answer any conundrum except that
of gram. Does anyone want that Bihar
ancft people in other areas some of
whom are not getting even three
ounces of food are to be denied a
Central reserve of 5 lakhs of gram—
does nat matter at any price? You
know that in some areas wheat is sold
for Rs. 46 per maund today. Do &:\1
tell me that at Rs, 16 and Rs. 19 y
should r;%t get ¢1-:au'n;VI Is %’:} v.vf!;:: w;:
demand one Mem
one country er net, let

it similarly for
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us know. That is my reply to you
with regard to gram. (Interruption). 1
was very patient with you. You must
be patient withr me. Do not get excited.
I did not get excited when you were
speaking.

Shri Hussain Imam: The chief execu-
tive of the hon. Minister is from U.P.

Prof. K. X. Bhattacharya: On a point
of information...

Shri K. M. Munshi: I do not want
to give way to him, learned though
he is and very eloquent though he
was the other day-—about gram.

Sir, the next charge was that I was
partial to Madras, Bombay or some-
thing like that. 1 will only say one
word with regard to that. In this
whole country it is the western belt
and the southern belt whickr are non-
productive, which are today in great
difficulties. It is my misfortune to
quarrel with the States of Madras,
Bombay (my own home Province),
U.P. Every State is angry with me
becauge 1 have not been able to meet
these demands. Sir, a wise judge is
one who dissatisfles both the plaintiff

and the defendant, and when all the’

States are dissatisfled withr me I con-
sider myself completely wise.

All that I want you to consider Sir
is the sgituation in Saurashtra, parts
of Bombay, Mysore, Hyderabad, Tra-
vancore and Madras. These are real
deficit areas today which are struggl-
ing between an ounce of food and com-
plete starvation. (An Hon. Member:
What about Bihar?) Bihar is an
exception by ftself. It is not a normal

This year's Bihar case [ am
dealing with on its own merits,. We
have to see where the rain has fallen.
1 ask hon. Members to apply an All
India mind. I have not to meet the
demands of a particular State but the
demands of all the States. Hon. Mem-
bers come to me; Ministers come to
me, and it breaks my heart to tell trem:
“I cannot meet your demand”. I have
only one thought in these days of
crisis that the position is very serious
and if with your assistance, I can help
the country to tide over the present
crisis in such a way that there is no
large scale collapse in any part of the
eo , the Government would have
done its bit by the country. All my
efforts have been in this direction.
When I see that a particular area is
collapsing, 1 have to secure foodgrains
allotted to another area. I know a State
gets angry with me for diverting some
grain, to some State. Then there
are ws and interviews—I am
blamed for the diversion. I know that
but for the diversion, thre receiving
State would have collapsed the next
week, while the other State could go
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on for three weeks more. That is my
position. I cannot promise you every-
thing that you want nor even a
modicum of supplies demanded.

I am sorry Mr. Bharati who knows
me very well and very intimately
should have said that I prefer Bombay
to Madras. If he had only got up and
asked my hon. friends over here they
would have said that I am most cruel
to Bombay; if you will read the news-
papers of Bombay you will find the
greatest injustice is done to me in
Bofnbay. (An Hon. Member: Bombay
gets food at the lowest prices.) That
is a subsidiary point. The real point is
that so far as Bombay is concerned,
you must remember that the propor-
tion of the urban area to the rural
area is entirely ditferent from the rest
of the country. The urban area in
Bombay is a little over one third ot
the rural area while in Madras ana
others the rural areas are very much
larger in proportion. The scope for
internal supply therefore is smaller.
We do not give Bombay a large
quantity today. For many years a level
of requirements of different States has
been set up even before the decontrol.
It was on this basis thgt we proceed.
There is no question of preference. If
1 belong to a certain province and
therefore give it preference, I would
have no right to be here; my place
would not be even in this House, if
I could not develop a national out-
look even in an important matter like
this, I have no preference for one
province as against the other...

8hri Bbarati: I never charged you
but Madras wants more.

Shri K. M. Mwashi: Sir, the time is
running very fast and I do not want
to take up your time. (Sardar Sochet
Singh: Land policy and prices policy.
As regards the land policy which my
hon. friend referred to, I do not know
if he heard what Mr. Kala Venkata
Rao lrad to say about it. He is for
eliminating everybody who is in the
nature of a land hold! interest. You
want to stabilize the policy so that
a class of larger farmer may apply his
private means for development and

ow more food. We must recognise
that there is today an unbalance bet-
ween our urge to grow more food and
our urge to destroy a large farmer
with means. That is the position. T¢
is a national question which I cannot
answer just now. All 1 ®an say is J
am very sympathetic. I do want that
we can sumlrlnonuup cour:
Anybody who prepar
plﬂxlfhlntlnlanduratuctor.wa
[ give him the land. we can
have a policy like that laid down by
the Government, ] should be very
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glad because that is the only way that
I can think of to solve the problem
of food. If our objective is only to

remove the intermediate absentee
interests who are living on the fat
of the land, it does not matter

who it is who cultivates whether
he is the right type - of big
farmer or a flnancier who is prepared
to learn agriculture through mechani-
cal means, we would have solved our
problem. I have said this on more
than one occasion but it is for you to
decide, for the Parliament to decide as
to what the policy should be. (Inter-
ruption) I cannot forget the cow. I
have very great regard for ‘mother’
cow and sometimes for ‘aunt’ buffalo
too. I have become the salesman of the
key village scheme. Hon. Members
know it. The Gosamvardhan’s Bill is
ready and possibly it will be introduced
within a few weeks. But that again
means a question of money. We have
got 7 key village schemes and wher
the Gosamvardhan Act will come into
force, we will be able to raise some
money and use it. With regard to
Grow More Food grants the hon.
Member wants me to divert a part of
the funds to - that. That is a question
to be decided not by me alone. Certain
rules have been framed with regard to
Grow More Food and whether any
part of that has to be given for thig
purpose which funds are to be diverted
are all matters to be decided in con-
sultation with my hon, colleague at
the right. It he opens out his heart
for the cow, the matter can be taken
up later. For the moment, you cannot
charge me with not being sympathetic
to the cow. I have said it before and
1 say it again that with Grow More
Food the development of the bovine
cattle in whatever manner you do i,
is one of the most essential problems
which we have to solve.

Pandit Thakur Das Bhargava: The
hon. Minister has got to ind the neces-
sary money. It is not for the Members
to find it. He has to use his ipfluence
with the Goyernment to get some
money for this from the Grow More
Food fund.

Shri K. M. Munshi: I cannot here
and now promise that because I have
to consult my colleagues on the point
I have got to consider the rules of
‘the G.M.F. We have a set proﬂnmmn
for next ysar to produce certain num-
ber of tons. I cannot divert Rs. 5
crores for cattle straightaway; it has
to be planned; it has to be worked
out. All that I can assure the
House is: I will be able to produce
a scheme on which I have already
started an experiment within the

means a} our disposal.
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Prof. 8. L. Saksena: Is cattle breed-
ing not essential for the Grow More
Food. Campaign?

Shri K. M. Munshi: I do not dispute
the proposition but I am only
thrat the train of Grow More
has provision to catch the cow; I mean
the engine has no cow catcher. I have
got to provide one before that train
can do that work.

Whatever you may say with regard
to our control system, let us see what
we have achieved. In a world in which
prices are rocketing higher every day,
we have been able to keep down the

rices as best as we can. After the

orean War, as you know, the prices
have risen very high all over the
world and one of the greatest efforts
of this Government has been to keep
down the prices. You will be glad to
know that in cereals the rige in India
is 6-1 per cent. whereas the world
prices hrave risen by 12 per cent. In
raw cotton our rise has been 13 per
cent, while in the U.S.A. it has been
34 per cent., and Pakistan 90 per cent.
In ground-nuts our rise has been
12 per cent. (An Hon. Member: How
does the per capita income compare?)
I am only reterring to the success that
our control system has achieved. We
have been doing our best and we have
succeeded in spite of the world prices
going up as high... (An Hon. Member:
Compare the rise in prices with tte
purchasing power of the common man).
It is not a question of the purchasing
capacity. It is a question of supply
and demand in the world and therefcre
if my hon, friend applies his
with his wide economic knowledge to
what I am stating, I am sure he will
realise the difference.

6 r.M

One thing more and then I will come
to thre next point. I cannot help touch-
ing the speech of my friend Mr. J. P.
Srivastava. He occupied, I know, one
of these seats in ancient days. Some
hon. Members attacked him, saying
that he was resp-msible for the Bengal
famine. He has assured me and I pass
on that assurance to the House that
nothing that he did or omitted to do
was responsible for the Bengal famine.

Shri Sidhva: Did he say who was
responsible?

Prof. K. K. Bhattacharya: If he was
not ruf»onslble. his Government was
responsible, at any rate.

Shri K. M. Munshi: But he said
something which was wonderful. He
said that it wag he who invented the
rationing and that he was the parent
of this control brood. On lool at
the facts, I find that being a person
of a very ancient order, he hag suffered
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a little lapse of memory. before
he teok o&lce nﬂonlngmwla':n:otnz on
in the city of ﬂombny for many months.

W‘hen he said that he was the father
of ‘controls’, whickr has as we know
produced black-marketing and all
that—a sort of grand parent—, I was
reminded of a story of young days.
When I was very young, once I was
standing in the verandah of my house.
My old uncle, who was about 70 and
gouty, sitting in front of me, was just
talking to me. In the meantime, as
one of the recesses in one of our stables
were being cleared, the workmen ecame
along carrying the baskets of earth. I
was a little puritan; I had always
thought that drink was a very wicked
thing; and I had not seen a drink
bottle. I saw that the workers carried
in their baskets broken bottles al'ng
'with the earth. I asked my old uncle,
‘What is this; they should carry earth:
what are these broken bottles ju*t .g
out?” My old uncle said, “My Fkoy,
these are our deeds; in our younger
days, we had used these bottles for
drinking”. When my hon. friend was
talking about controls and black-
markets, I thought it was my old uncle
who said, “These are our deeds"!

I want you to bear with me for a
few minutes more because we cannot
treat the present position with levity.
A few months ago, the House may
remember, I was very much worried
about the shadows of scarcity which
was being cast upon this land. From
that day, there has not been one
waking moment when I have not heen
oppressed with the thought that we are
Folng to face one of the worst periods
n our history. I am not referring to
political or international crisis I am
only referring to H{ood economy. I
pointed it out in grim terms to some
of my friends here, but some of them
were annoyed that I should have said
like that. Since then, we have been
struggling hard and few Feop)e realise
the enormous strain that some of us
bear for getting something done to
stave off the disaster. Hon. Members
ask, give us this, give us that. I simply
say, I cannot. All I can do is, till relief
comes slowly, to keep on in such a
way that our food structure stands.
that our price levels do not rocket—
they have already gone very high—
and that no pockets collapse completely.
That is the only thing, I submit, which
could be done; nothing else. If vnu
expect me to perform a miracle. that
simply cannot be done.

I may tell you the major pockets. T
know every State is in difficulties. I
am not distinguishing one State fr
anocthet. -

Shri Hussain Imam: What about
Bihar?

7 APRIL 1051

List of Demands 6337

Shri K. M. Munshi: I will come {o
Bihar in proper time. I am concerned
with the whole country and not Bihar
alone as you seem to think.

We have had enormous difficulties
in regard to our shipping. I have told
the House again and again that with
very great difficulty we raised the
March arrivals to 4,17,000 tons, which
was the biggest arrival. That was
achieved, and I think, to some extent,
that has relleved our position. I ex-
pect about 3-6 lakh tons arrivals in
April and May; perhaps, we may
a little more. That is how the positinn
stands. The country living from ship
to mouth and certain areas being
under a tremendous strain, we must be
prepared to face as courageously as
we can, a period of crisis. I told you
in November that I shudder to think
of the period which begins from April.
But, I assure you that no effort will
be spared in order to see that the
situation is met. The whole resources
of the Government today are bent
upon this one thing, that no area
collapses. Of course, some people are
unhappy because they do not get
exactly as much as they want.

This being so, I will tell you what
the dangerous zoner are. This I must
frankly tell the House, Members come
to me and say, ‘Give this to my State’.
There is a general impression that be-
cause a man is sufficiently vocal, he
gets a thing. This is a most erroneous
impression which I should remove. We
have got to watch the dangerous zones
first. First of all, we have to send quite
a few thousand tons to Ratnagiri. After
June the rains will come and Ratnagiri
will be inaccessible. It has to e
stocked with sufficient grains to last
during the rainy season. Next comes
Rajasthan. I am very much obliged to
my hon. friends from Rajasthan who
have again and again kept me
acquainted with the position there.
About a month ” ago. the Bhil area
which is considerable in Rajasthan was
on the eve of collanse. We have sent
foodgrains there. Moneys have been
sanctioned by the Rajasthan Govern-
ment for giving work to those who
have not got the capacity to buy food-
grains. Recently about 10 days ago, I
ordered that they should be given § oz
rations.

In Rajasthan, the position {s peculiar.
It is not possible for me to take an
independent attitude in all these
matters; I must be guided in a hrg
measure by the State Governmen
In the last resort, they are the people
who have to say whether a system {s
successful or not. The system that was
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adopted there was this. They said:
Instead of giving a 9 oz. ration and
banning movement of foodgrains in
the country, if you let us give 6 oz.
ration and allow a free market, that
would be better for Rajasthan. Well,
that was sanctioned. The authority
of the administration is there that it
is working as satisfactorily as it could
be in the prevailing conditions.

Shri Bharati: Why not extend that
to other States?

Shri K. M. Munshi: Then, there are
certain pockets which may become
very difficult pockets. One of them, 1
know is the Udaipur Division where
the produce is not sufficient to allow
a 6 oz. ration. In that Division, cheap
grains shops are being opened recently.
As regards the Udaipur city, I know
it very well; there is very little possi-
bility for a free market in grains; and
I am having the question examined.
I have no doubt that very soon, 1 will
be able to give a 9 oz. ration to Udai-
pur it I find that there is no free grain
coming into that city. If as my hon.
friends say that there is no scope for
free market—I have no reason to
doubt their words—there is a clear
case for raising the ration to 9 oz. in
the Udaipur city. At the same time, I
must beg of my hon. friends from
Rajasthan that they should not expect
me to apply the same standard

romptly to other places in Rajasthan.
g say this because if the present
arrangement works satisfactorily I can-
not suddenly change over to ‘another
arrangement and adopt a different
system. In Udaipur city I know the
dificulty and I am sure I will do my
best. Hon. Members from Rajasthan
can rely on my doing my best in this
matter.

That takes me to Madras. In Madras
we have already raised thre quantity
from 4.00,000 to 5,00,000 out of which
2.00,000 will be rice. Now, hon. Mem-
bers will remember that this talk about
this target and that this year is of no
value, because the question is whether
it will be possible to give this 5,00,000
tons. If 1 get more I will certainly
give more. But as things are, I cannot
take away anything that has been
allotted to any other State. As a matter
of fact, the .1,00,000 to Madras and the
1,00,000 extra that I gave to Bombay
was out of the saving whick I had.
After all, these are but paper ﬂﬁ\ln'es
and I am not sure whether we will be
able to give 5 lakhs or 7 lakhs. I have
given this much and kept only 1 lakh
in case there is great need in any
part of the country, say in Bihar, or
in gome other part, if there is a sudden
sollapse I must have something in
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hand to go to the rescue with. And
now I come to Bihar.

Shri Bharati: Is there any truth in
the statement in the papers that you
are giving another 1 lakh tons? The
Regional Commissioner has said so and
the papers say thrat you have written
to the Madras Government about this?

Shri K. M. Munshi: I have done
nothing of the kind. I think Madras
people live too much on newspapers.

Now, as regards Bihar the position
for the moment is a difficult one. Hon.
Members will remember that I said
that Bihar was going to be a danger
zone in March-April, and I have
devoted special attention to that part
beeause the situation in a few districts
is really very bad. I have examined the
situation with the hon. Shri Anugraha
Narayan Sinha and out of very mea
resources at my disposal I have decided
that in the month of April, Bihar will
receive 98,000 tons of food; and that
is the utmost that I can give from
the grain which is going to come. My
Director General of Food is visiting
Bihar and he is going to devote himaself
to ‘the ‘question of transport from the
Calcutta port to Bihar. If we succeed
then something in the neighbourhood
of 3,000 tons of food per day could be
delivered to Bihar, and 1 have no
doubt in my mind that Bihar situation
will be stabilised at the end of this
month. That is all I have to say.

An Hon. Member: 3,000 tons a day?

g Shri ‘K. M. Munshi: Yes, 3,000 tons a
ay

Now, I have taken more time of
the House than I should have, perhaps.
I have only a very few things to add
and then I am done.

Shri Hussain Imam: What
May and June?

Shri K. M. Munshi: May, June, July
will all come in course of time.
Enough for the day is the evil thereof.

Now, certain referenres were made to
offers by certain nations. I am glad
to say that not merely one country
or one nation but practically all the
nations who have got something to
spare have extended to us their willing
sympathy and such assistance as they
can. As regards Burma it has :pre-
mised 1-20 lakh tons of rice and very
soon a trade delegation will go from
this country to Burma and negotiate
it, and if we are able to settle ‘that,
we can expect supply very shortly.
Siam has s0ld us rice and we are
trying to get some more. Viet Wam
as you know, has agreed to sell about
30,000 tons of rice, Ceylon gave us

about
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a loan of 10,000 tons. And as I an-
nounced last time, both Australia and
Canada have done their best. Canada
offered certain quantity of wheat.

An Hen, Member: Low-grade wheat.

Shri (K. M. Munshi: And Australia
has recently .promised that as soon as
wheat is available they will give us.
Now, let us consider these offers. 'The
prestige that our country has built up
and ‘the position that our Prime
Minister’s foreign policy has built up
for .our country is such tbat it has
brought us the goodwill of praétically
the whole worlg; and in days o!
difficulty the greatest thing that we
can look forward to is the way in
which the heart of the world has gone
out to us.

Then I come to the U.S.S.R. First
of all there was an offer of 50,000 tons
against barter; there was a second
offer, last .week, of 5,00,000 tons of
wheat against barter of certain com-
modities. Negotiations are going on as
to tbe prices and the manner of shiv-
ping and the commodities we can give
in barter.

I must here mention the case of
China.  China has last week of[ered us
a million tons of several kinds of
foodgrains and we have asked them to
expedite the despatch of 5,000 tons
immediately so that we may be able
to get it before the negotiations are
concluded.

Shri :Sidhva:
arranged?

Shri K. M. Munshi: Ships arranged?
The offer came this week and 1 wish
ships could be arranged as quickly as
statistics are doled out. Efforts are
made to arrange shipping facilities.
Well, one of my Joint Secretaries is
going to China in order to bring about
the deal so that we can get some
quantity as expeditiously as possible.

hen as far as the U.S. is concerned.
I 'ilz‘ave already told the House that
they gave us 4.27,000 tons of milo af
a concession rate some time back;
7,50,000 tons of ‘wheat and anothrer
50,000 diverted from Italy. And for
the moment you must hive seen that
the administration of the US.A. is
doing the best that can be done in
a democratic country to give reliet to
us. Another thing which is of interest
to mention in this connection is that
they placed 13 mothball ships of theirs
at our disposal for bringing our own
grain that is lying there.
Then I come to the United Kingdom.

i I cannot forget that when
{‘av::shi’r?every great difficulty the UK.

was pleased to le
64 P.S. .

Have ships been

7 APRIL 1951

t us have 42,000 tors™

List of Demand» 68331

of wheat out of their own produce.
There is another service which I can-
not forget. When the shipping difficulty
was at its highest we wired to our
High Commissioner who met Prime

. Minister Attlee and also the Minister

for Transport the Rt. Hon. Mr. Barnes.
Through their good offices ships were
released in our favour and we were
able to get foodgrains from abroad
to this country for some months. I
will be failing in my duty if I did
not acknowledge our gratitude not only
to the governments, but also to the
peoples, to all the countries and nations
who are sympathetically helping us in
the crisis through which we are pas:
sing.

Sir, I have deone except for one or
two little things. I thank all the hon.
Members who have vgy kindly refer-
red to the various difficulties of Gov-
ernment and pointed the way out. The
whole House, I know, in spite some-
times of temperamental outbursts . .f
complaint, generally feels that the
policy that we are pursuing s the
only one that we can follow in the
present very difficult situation. I know
and I have known most of the ‘Mem-
bers for years past. I have jgot the
confldence that if the same unity and
the same spirit of strength continues
in this Parliament, we will be able to
release streams of enthusiasm and
faith which will alone save the
country.

There are a few words which I want
to say in the end. I have to thamk my
colleagues, the Prime Minister and
other hon. friends. They know the
difficult situation in whick we are and
they have strengthened me throughout
and given me the greatest assistance.
And those nameless persons, ‘whom I
do not want to name, the officers of
my Ministry, against whom some -of
you are angry but very often without
justification, those officers .have been
working the whole day and very often
half the night, because as many of
you know, I have no office hours and
during the waking hours I have no
recess hours, and I have been putting
them to extraordinary sirain.which
they are responding to with a loyalty
of which I am very proud. I would
be failing in my duty if T do not at
this moment give them that tribute
which they richly deserve.

Sir, I thank you and the : House
very much for the patient hearing
which you and the House have given
me.

Mr. Chairman: There are two cut
motions, one by Shri Naziruddin Ahmad
~and the other by Sardar Hukam Singh.
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[Mr. Chairman.]

}s will put the first one. The question DEMAND NO. 43—BOTANICAL SURVEY

Rs. 75000 ba” grated o ins
“ X , e gran e
heagh?lvtl irtiliisftrydglfn%‘%% d“‘;gedr Agti-l: President to complete the sum
culture’ be reduced by Re. 1.7 necessary to defray the charges

whicth (;vil_l coThe in coursedof pay-

. ived. ment during the year ending the

The motion was negative 31st day of March, 1952 in respect
Mr. Chairman: I will now put the

next cut motion. The question is:

of ‘Botanical Survey’.”
“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Re. 1.”

The motion was negatived.

DEMAND NoO. 44—Z00LOGICAL SURVEY

“That a sum not exceeding
Bs 2,62,000 be granted to the
President to complete the sum
necessary to defray the charges

Mr. Chairman: The question is:

“That the respective sums, not
exceeding the amounts shown in
the order paper be granted to the
President to complete the sumns
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952 in respect
of Demands Nos. 40, 41, 42, 43, 44,
45, 46, 47 and 106 under the control
of the Ministry of Food and Agri-
culture.”

The motion was adopted.

which will come in course of pay-
ment during the year ending the
31st day ot march, 1952 in respect
of ‘Zoological Survey'.”

DeMAND No. 45—AGRICULTURE

“That a sum ‘not exceeding
Rs. 1,35,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1Y62 in respect
of ‘Agriculture’.”

DEMAND No. 46—CiviL VETERINARY

[As directed by :Irf Chair;;mnhth; DeEMAND No. 47—INDIAN DAIRY
motions for demands for grants whic “That a sum not exc
were adopted by the House are re- Rs. 21,25,000 be grantedx f:d {!ﬁg
produced below—Ed. of P.P.] President to complete the sum

DeEMAND No. 40—MiINISTRY OF FooD

AND AGRICULTURE

“That a sum not exceeding
Rs. 40,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending tlre
31st day of March, 1852 in respect
of ‘Ministry of Food and Agricul-
ture’.”

DeEMAND No. 41—FOREST
“That a sum not exceeding

Rs. 22,39,000 be granted to the -

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1352 in respect
of ‘Forest’.”

DEMAND No. 42—SURVEY OF INDIA

“That a sum not exceeding
Rs. 53,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st. day of March, 1952 in respect
of ‘Survey of India’.” -

1

necessary to defray the charges
which will come in course of pay-
ment during the year. ending the
31st day of March, 1952 in respect
of ‘Civil Veterinary Services’.”

DEMAND No. 47—INDIAN DAIRY
DEPARTMENT

“That a sum not exceeding
Rs. 5,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1852 in respect
of ‘Indian Dairy Department'’.”

DeManD No. 106—CaPiTAL OUTLAY ON

FORESTS

“That a sum not exceeding
Rs. 21,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952 in respeci
of ‘Capital Outlay on Forests’.”

The House then adjourned Ul a

Quarter to Eleven of the Clock on
Monday, the 9th April, 1851.

L )



